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ACT No. XXI orF 1923.

[Passep BY THE INDIAN LEGISLATURE.]

(Received the assent of the Governor General on the

2nd April, 1923.)

An Act to consolidate certain enactments
relating to Merchant Shipping.

'VV HEREAS it is expedient to consolidate certain
enactments relating to Merchant Shipping; It
is hereby enacted as follows :—

PART T.
INTRODUCTORY.
1. (1) This Act may be called the Indian Mer- short itlo
chant Shipping Act, 1923, and com.

mencement,

{2) It shall come into force on such date as the
Governor General in Council may, by notification in
the Gazette of India,appoint.

2. Tn this Act, unless there is anything repug- Dofmitions.

nant in the subject or context,—

(1) ““ effects * includes clothes and documents;

(2) “foreign-going ship ” means a ship, not be-

ing a home-trade ship, employed in trad-

ing between any port in British ‘India

and any other port or place; '

(8) ““ home-trade ship *’ means a ship employed

in trading between any ports in British

India or between any port in British

~ India and any port or place on the con-

tinent of India or in the Straits Settle-
ments, or in the Island of Ceylon;

(4) “master ” includes every person (except a
pilot or harbour master) having command

or charge of a ship;
(5) ““ Merchant

15
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by “ Merchant Shipping Acts > mean the Mer-
chant bhlppmg Acts, 1804 Z

(6) “ passenger ” includes any person carrled in
a ship other than the master and crew
and the owner, his family and servants;

(7) “prescribed ” means prescribed by rules

male under this Act;

' (B) “seaman” means every person (except
masters, pilots and apprentices duly in-
dentured and registered) employed or en-

. gaged in any capacity on board any ship;
9) “ steam-ship » means every description of
vessel used in mavigation and propelled
wholly or in part by the agency of steam;

and

(10) ““ wages ’’ includes emoluments.

Applieation 3. The provisions of this Act applying to steam-
() ot to

 swipspro.  ships shall apply to ships propelled by electricity or
pelled by other mechanical power, with such modifications as

{ electricity or

mochanical b1 Governor General in Council may, by notification

i power. in the Gazette of India, direct for the purpose of
o adaptation,

Exomption 4. This Act shall not, except where specially pro-
 ships  vided, apply to ships belongmg to His Majesty or
the Government or to ships belonging to any foreign
) Prince or State and employed otherwise than for
- profit in the public service of that foreign ’rince or

State.
PART IT.
o MASTERS AND SEAMEN.
. Application. 5. (1) The provisions of this Part relating to the

requirement of masters and mates to hold certificates

of competency shall not apply to ships registered

under the Indian Registration of Ships Act, 1841, X ot 1541,

; and tra,dlng between ports in India and the eoast of

Arabia, when such ships are navigated and manned

excluswe]y by Arabs, lascars or other Asiatic ,
masters and seamen, ’ , -

(2) Save

16
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(2) Save as hereinbefore provided in this section,

this Part shall, unless there is anything repugnant in -

the subject or context, apply to British ships and to
the owners, masters and crews thereof as follows :—
(@) The provisions relating to licences to supply
seamen, engagement of the crew, agree-
ments with lascars, discharge of seamen,
payment of wages, advance and allotment
of wages, mode of recovering wages, and
recovery of expenses of relief of distressed
seamen, shall apply to every sea-going
ship in British India. -
(0) The provisions relating to the property of
. deceased seamen and apprentices shall
apply to every sea-going ship, not being a
ship registered in the Unised Kingdom or
a ship employed in trading or going from
or to any port in the United Kingdom,
where the crew are discharged or the final
port of destination of the ship is in Bri-
tish India. ‘
~(¢) The provisions relating to the rights of sea-
men in respect of wages, to the return of
distressed seamen, to the provisions and
‘health of seamen, to the power of seamen
to make complaints, to the protection of
‘seamen from imposition and to disciplina
shall apply to sea-going ships registered
in British India, while such ships are in
British India. "
(d) The provisions relating to official logs shall
apply to sea-going ships registered in
British India, and to any sea-going ship,
not being a ship registered in the United
Kingdom, employed in trading or going
between any port in British India and
any port not situated in the part of His
Majesty's dominions in which the ship is
registered other than in the TUnited
Kingdom. :
(8) The provisions of this Part, in so far as they
are adaptations of the provisions of Part IT of the
57 & 58 Merchant Shipping Act; 1894, and are not local in
Vict, c. 60, ~ their
' 17
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their application, have, by virtue of section 264 of

the Merchant Shipping Act, 1894, effect through- 57 & 58

out His Majesty’s dominions and in all places where
His Majesty has jurisdiction, as well as in British

- India.

Shipping Offices.

6. (1) Shipping offices shall be maintained at
every port in British India where there is a shipping
office at the commencement of this Act, and may he
established and maintained at such other ports as the
Governor General in Council may deem necessary.

(2) For every such office there shall be a shipping-
master with such deputy shipping-masters, clerks and
servants (if any) as the Local Government may con-
sider necessary. )

(3) Shipping-masters and deputy shipping-
masters shall be appointed by the Local Government,
and shall respectively be subject to the control of that
Government or of any intermediate authority which

~ it may appoint.

Power to di.
root that
business of
shipping
office be
transacted
at custom
house office
ot elsewhere.

Business of
shipping-
masters,

(4) Every act done by or before a deputy ship-
ping-master shall have the same effect as if done by
or before a shipping-master.

7. (1) The Local Government may direct that at

~any port at which no separate shipping office is estab-

lished, the whole or any part of the business of the
shipping office shall be conducted at the custom house,
or at the office of the port officer, or at such other
office as the Local Government shall direct, and there-
upon the same shall be conducted accordingly.

(2) In respect of such business such custom house
or office as aforesaid shall for all purposes be deemed
to be a shipping office, and the officer to whom such
business is committed shall for all purposes be deemed
to be a shipping-master within the meaning of this
Act.

8. It shall be the general business of shipping-
masters—

() to superintend and facilitate the engage-
ment and discharge of seamen in manner
in this Act provided; - ‘

) (i1) to

18
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(¢4) to provide means for securing the presence
on board at the proper times of the sea-
men who are so engaged ;

(¢19) to give to all persons desirous of appren-
ticing boys to the sea service and duly
authorised so to do by the Apprentices
Act, 1850, and also to owners and
masters of British ships requiring
apprentices, such assistance as may be in
their power for facilitating the making
of such apprenticeships;

(iv) to perform such other duties relating to sea-
men, apprentices and merchant ships as
are for the time being committed to them
by or under this Act or the Merchant

_ Shipping Acts. _

9. (1) Such fees, not exceeding the sum specified
in Table A in-Schedule I, as may be fixed by the TLocal
Government shall be payable upon all engagements
and discharges effected before shipping-masters.

IFees to he
paid.

(2) Scales of the fees payable for the time being -

shall be conspicuously placed in the shipping office,

~and all shipping-masters, their deputies, clerks and

servants may refuse to proceed with any engagement
unless the fees payable thereon are first paid.

(8) Every owner or master of a ship engaging .or
discharging any seaman in a shipping office or before
a shipping-master, shall pay to the shipping-master
the whole of the fees hereby made payable in respect
of such engagement or discharge, and may, for the
purpose of in part reimbursing himself, deduct in
respect of each such engagement or discharge from
the wages of all persons (except apprentices) so n-

‘gaged or discharged, and retain any sums not exceed-

ing the sums specified in that behalf in Table B, in
Schedule I : '

Provided that, if in any cases the sums which tha

owner is so entitled to deduct, exceed the amount of

the fee payable by him, such excess shall be paid by
him to the shipping-master in addition to such fee.

(4) For the purpose of determining the fees to be

paid upon the engagement and discharge of seamen

: ~ ' belonging
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belonging to foreign-going ships which have run-
ning agreements as hereinafter provided, the crew
shall be considered to be engaged when the agree-
ment is first signed, and to be discharged when the
agreement finally terminates; and all intermediate
engagements and discharges shall be considered to be
engagements and discharges of single seamen.

10. If a shipping-master, deputy shipping-mas-
ter, clerk or servant in a shipping office demands or
receives, other than the fees authorised under this
Act, any remuneration whatever, either directly or in-
directly, for hiring or supplying any seaman for a
ship or transacting any business which it is his duty
to transact, he shall be liable for every such offence to
a fine which may extend to two hundred rupees, and
shall also be dismissed from his office. ‘ '

Certificates of Cbmpetency. .

Cortificates of 11, (1) Every British foreign-going ship and

competenc
to bg held 4
by officers
of foreign-
going and
home-trade
ships and
foreign
passenger
shipn.

every British home-trade ship of three hundred tons

or upwards when going to sea from any place in Bri-

tish India shall be provided with officers duly certi-

ficated under this Act according to the following
" scale, namely :—

(@) in any case, with a duly certificated master;

(b) if the ship is of three hundred tons or up-
wards, with at least one officer besides the
master holding a certificate not- lower
than that of a mate.,

(2) Every British foreign-going steamship when
going to sea from any place in British India shall be
provided with engineers duly certificated under this
Act according to the following scale, namely :—

(@) if the ship is of one hundred nominal horse-
power or upwards, with at least two en-
gineers, one of whom shall be a first class
and the other a first class or second class
engineer duly certificated ;

(p) if the ship is of less than one hundred

- nominal horse-power, with at least one
' . engineer

20
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engineer who is a first class or second class
engineer duly certificated.

(8) Every British home-trade steam-ship when
going to sea from any place in British India and every
foreign steam-ship carrying passengers between
places in British India shall be provided with engi-
neers duly certificated according to the following
scale, namely :— :

(@) if the ship is of fifty nominal horse-power or
upwards, with at least one engineer who
1s a first class or second class engineer
duly certificated ;

(b) if the ship is of less than fifty nominal horse-
power, with at least one engineer who is a
first class or second class engineer, or an
engine driver duly certificated. '

(4). Nothing in this section which relates to engi-
neers or engine drivers shall apply to any steam-ship
‘to which the provisions of the Inland Steam-vessels
CTof1017  Act, 1917, apply.

12. An officer shall not be deemed to be duly certi- When officer
ficated under this Act, unless he holds a certificate of Soored duly
a grade appropriate to his station in the ship or of a

higher grade,

(@) granted in accordance with the Merchant
Shipping Acts or any Act repealed
thereby or this Act or any Act repealed
hereby; or _ o o

() issued by a competent authority in’any Bri-
tish possession, the certificates of which
have been declared by Order in Council
made under section 102 of the Merchant

57 & 58 Shipping Act, 1894, to have the same
Vieby e 60, force as if they were granted under that
Act. '
13. Any person who,— " Penalt

; : vi
(¢) having been engaged as one of the officers og, med
mentioned in_section 11, goes to sea as miteor
“such officer without being duly certificat- yithout a B
ed, or . : certificabe. o
| | (b) employs..-
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(b) employs a person as an officer in contraven-
tion of section 11, without ascertaining
that the person so serving is duly certi-
ficated, ’

shall be liable for each such offence to a fine which
may extend to five hundred rupees.

14. (1) Certificates of competency shall be grant-
ed in accordance with this Act for each of the follow-
ing grades, namely :-—

Master of foreign-going ship.

First mate of foreign-going ship.

Second mate of foreign-going ship.

Master of a home-trade ship.

Mate of a home-trade ship.

First class engineer.

Second class engineer. - ‘ ‘
Engine driver. ;

(2)_A certificate of competency for a foreign-going
ship shall be deemed to be of a higher grade than the
correspor_xdmg certificate for a home-trade ship, and
shall entitle the lawful holder thereof to go to sea in
the corresponding grade in such last-mentioned ship;
but no certificate for a home-trade ship shall entitle
the holder to go to sea as master or mate of a foreign-
going ship. \_ _

15. The Local Government or a person duly
authorised by the Local Government in this behalf
shall appoint persons for the purpose of examining
the qualifications of persons desirous of obtaining
certificates of competency under this Act. ‘

16. The ILocal Government or such authorised
person shall deliver to every applicant, who is duly
reported by the examiners to have passed the examin-
ation satisfactorily and to have given satisfactory
evidence of his sobriety, experience and ability and
general good conduct on board ship, such a certificate
of competency as the case requires : o

Provided that the Local Government may, in any
case in which it has reason to believe that the report

has
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has been unduly made, require, before granting a
certificate, a re-examination of the applicant or a
further inquiry into his testimonials and character.

17. (1) A person who has attained the rank of
Lieutenant in His Majesty’s Navy or in the Royal
Indian Marine shall be entitled to a certificate of ser-
vice as the master of a foreign-going ship without
examination.

(2) A person who has attained the rank of engi-
‘neer or assistant engineer in His Majesty’s Navy or
the Royal Indian Marine, shall be entitled without
examination, if an engineer, to a certificate of service
as first class engineer, and, if an assistant engineer,
to a certificate of service as second class engineer.

(8) A certificate of service shall differ in form
from a certificate of competency, and shall contain
the name and rank of the person to whom it is deli-
vered, and the Local Government shall deliver a certi-
ficate of service to any person who proves himself to
be entitled thereto.

(4) The provisions of this Act (including the
penal provisions) shall apply in the case of a certi-
ficate of service as they apply in the case of a certi-
ficate of competency.

18. Every certificate of competency granted ¥omm of

under this Act shall be in the prescribed form a
shall be made in duplicate, and one copy shall be
delivered to the person entitled to the certificate, and
the other shall be kept by the Local Government and
recorded in the prescribed manner.

. certificates.
nd

19. A note of all orders made for suspending, can- Record of

celling, altering or otherwise affecting any certificate

of competency, in pursuance of the powers contained cates.

in this Act, shall be entered on the copy of the certi-
ficate kept by the Local Government. _

20. Whenever a master, mate, engineer or engine
driver proves to the satisfaction of the Local Govern-
ment by or under the authority of which his certifi-
cate was granted that he has, without fault on his
part, lost or been deprived of a certificate already
granted to him, the Local Government shall cause a

| copy
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copy of the certificate, to which by the record kept in
accordance with this Act he appears to be entitled, to
be granted to him, and such copy shall have all the
effect of the original. :

 Powarbo 21. (1) The Local Government, with the previous

mako rules N } . : . ]
astogrant  sanction of the Governor General in Council, may

of gg;ggi;_"“' make rules to regulate the granting of certificates of
tency. competency under this Act, and may, by such rules,—

(@) provide for the conduct of the examination
of persons desirous of obtaining certifi-
cates of competency as masters, mates, -
engineers, or engine drivers;

(b) prescribe the qualifications to be respectively
required of persons desirous of obtaining
certificates of competency as masters, first
maftes, second mates, first class engineers,
second class engineers, or engine drivers;

(¢) fix the fees to be paid by applicants for
examination; and

(d) prescrike the form in which such certificates
are to be framed and the manner in which

- thecopy of the certificate to be kept by the
"~ Local Government is to be recorded.

Production 99, (1) The master of a foreign-going ship—

of certificates

of compe. (@) on signing the agreement with his crew shall
ehiying- produce to the shipping-master, before
mastor. whom the same is signed, the certificates
of competency which the master, mate and
engineers of the ship are by this Act re-

quired to hold; and ’
(b) in the case of a running agreement shall,
‘ also, before the second and every subse-
quent voyage, produce to the shipping- .
master the certificate of competency of
any mate or engineer then first engaged
by him who is required by this Act to hold
a certificate. ‘

(2) The master or owner of every home-trade ship

of more than three hundred tons burden shall produce

- to some shipping-master in British India, within
twenty-cne
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twenty-one days after the thirtieth of June and the
thirty-first of December in every year, or (if the ship
is not at any port in British India within twenty-one
days after either the thirtieth of June or the thirty-
first day of December in any year) within forty-eight
hours after her next arrival at any port in British
India, the certificates of competency which the
master, mates and engineers of the ship are by this
Act required to hold.

(8) Upon the production of the certificates of
competency, the shipping-master shall, if the certi-

~ficates are such as the master, mates and engineers

XIX of 1850.

of the ship ought to hold, give to the master a certifi-
cate to the effect that the proper certificates of com-
petency have been so produced. '

(4) The master shall, before proceeding to sea,
produce the certificate given to him by the shipping-
master to the Customs-collector, or, if there is no
Customs-collector, to the officer whose duty it is to
grant a port-clearance. ’ -‘

(5) No officer of Customs orgother officer shall
clear any such ship outwards without such produc-

tion; and, if any ship attempts to go to sea without a -

clearance, any such officer may detain her until the
certificate is produced.. ‘

Apprenticeships to the Sea Service.

23. (1) Subject to the provisions of the Appren-
tices Act, 1850, any boy may be bound as an appren-
tice in the sea service to the owner of any ship regis-
tered in British India to be employed in any such
ship, being the property of such person, the master
of which is a British subject,.and while so employed

Application
of Act XIX
of 1850.

to be taught the craft and duty of a seaman, and the
" provisions of the said Act shall, save as hereinafter

provided in this section, apply accordingly.
(2) The master of any ship in which any appren-

. tice bound to the sea service shall be appointed to

serve by the party to whom he is bound shall be deem-
ed to be the agent of such party for the purposes of
the said Act.
2 . (3) The
RN , 25
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(8) The duties of the Magistrate under that Act
in respect of the contract of apprenticeship and of
the endorsements thereon of any assignment, altera-
tion or cancellation of the contract and of the certifi-
cation of the offer of the continuation of the contract
by the executors or administrators of a deceased
master of the apprentice shall be performed by the
shipping-master of the port-where the apprentice is

~ to begin his service.

Licences to

supply
goamen.

Penalties for
engaging
seamen with-
out licence.

Licences to supply Seamen.

24. (1) The Local Government or any person duly
authorised by the Local Government in this behalf
may grant to such persons as may be deemed fit
licences to engage or supply seamen for merchant
ships in British India. '

(2) Any such licence shall continue for such
period, and may be granted and revoked on such
terms and conditions as the Local (Government
thinks proper. : :

25. (1) A pergon shall not engage or supply a
seaman to be entered on board any ship in British
India unless that person either liolds a licence under
this Act for the purpose, or is the owner or master
or mate of the ship, or is bond fide the servant and
in the constant employ of the owner, or is a ship-
ping-master.

" (2) A person shall not employ, for the purpose
of engaging or supplying a seaman to be entered
on board any ship in British India, any person
unless that person either holds a licence under this
Act for the purpose, or is the owner or master or
mate of the ship, or is bond fide the servant and in
the constant employment of the owner, or is a
shipping-master.

(8) A person shall not receive or accept to be
entered on board any ship any seaman if that
person knows that the seaman has been engaged
or supplied in contravention of this section.

(4) If a person acts in contravention of this

section, he shall for each seaman in respect of
' whom
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Whp_m an offence is committed be liabie to a fine
which may extend to one hundred rupees, and, if a
licensed person, shall forfeit his licence.

26. (1) A person shall not demand or receive, Penalty for
‘either directly or indirectly, from any seaman, or jemumes.
from any person seeking employment as a seamari, tion from
or from any person on his behalf, any remuneration fimm,
whatever for providing him with employment other them.

than the fees authorised by this Act.

(2) If a person acts in contravention of this
section, he shall for each such offence be liable to a
fine of fifty rupees, and, if a licensed person, shall
forfeit his licence.

Engagement of Seamen.

27. (1) The master of every British ship, except Agreements
home-trade ships of a burden not exceeding three ™ ™
hundred tons, shall enter into an agreement (in this
Act called the agreement with the crew) in accord-
ance with this Act with every seaman whom he
engages in, and carries to sea as one of his crew
from, any port in British India.

(2) If a master of a ship carries any seaman to
sea without entering into an agreement with
him in accordance with this Act, the master shall
for each offence be liable to a fine which may
extend to fifty rupees.

28. (1) An agreement with the crew shall be Borm and
in a form sanctioned by the Governor General in (pe agree.
Council, and shall be dated at the time of the first ment.
signature thereof, and shall be signed by the master

before any seaman signs the same.

(2) The agreement with the crew shall contain
as terms thereof the following particulars,
namely :— '

(z) either the nature and, as far ag practicable,
the duration of the intended voyage
or engagement or the maximum period
of the voyage or engagement, and the
places or parts of the world, if any, to

which
Pt
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which the voyage or ‘engagement  is
not to extend ;

(0) the number and description of the crew,
specifying how many are engaged as
sailors;

(¢) the time at which each seaman is to be on
board or to begin work;

(@) the capacity in which each seaman is to
serve;

(¢) the amount of wages Whlch each seaman
is to receive;

(/) a scale of the provisions which are to be -

furnished to each seaman, such scale
being, in the case of lascars or other
natlve seamen, not less than a scale
to be fixed bv the Local Government
with the previous sanction of the Gover-
nor General in Council and pubhshed in
the local official Gazette;

(9) any.regulations as to conduct on board and
as to fines, short allowance of provisions
or other lawful punishments for miscon-
duct, which have been sanctioned by the
Go_vernor General in Council as regula-
tions proper to be adopted, and which
the parties agree to adopt; and

(k) where it is agreed that the services of any
lascar or other native seaman shall end at
any port not in British India, a stipula-
tion to provide him either fit employ-

ment on board some other ship bound to
the port at-which he was shipped or to
such other port in British India as may
be agreed on, or & passage to some port
in British India free of charge or on
such other terms as may be agree’d upon,
-and in this provision the word ‘‘seaman’
shall include also any native of British
India carried to sea from any port in
British India as one of the crew :
Provided
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Provided that any such stipulation shall be
signed by the owner of the ship or by the master
on his behalf.

(3) The agreement with the crew shall be so
framed as to admit of such stipulations to be -
adopted at the will of the master and seaman in
each case (not being inconsistent with the pro- -
visions of any enactment for the time being in
force relating to Merchant Shipping) as to advance
of wages and supply of warm clothing, and may
contain any other stipulations which are not
contrary to law.

(4) If a master enters into an agreement with
a lascar or other native seaman for a scale of pro-
visions less than the scale fixed under this section,
he shall be liable to a fine which may extend to two
hundred rupees.

29. If the master of a ship registered at 3 Engagoment

port outside British India has an agreement with

the crew made in due form according to the law of agreement is

that port or of the port in which her crew were
engaged and engages a single seaman not being a
lascar or other native seaman in any port in British
India, the seaman may sign the agreement so made,
and it shall not be necessary for him to sign an agree-
ment under this Act. -

0. (1) The following provisions shall have effect special pro.
Wlth respeLL to the agreements with the crew made Yisions with
in British Tndia in the case of foreign-going ships agreements

registered either within or without British India
‘namely :— :

(a) The agleement shall, subgect to the pro-
visions of this Act as to substitutes, be
signed by each seaman in the presence
of a shipping-master.

(b) The shipping-master shall cause the agree-
ment to be read over and explained to

each seaman, in a language understood

by him, or shall otherwise ascertain that

each seaman understands the same before

' he

29
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he signs it, and shall attest each sig-
nature.

(¢c) When the crew is first engaged the agree-
ment shall be signed in duplicate, and
one part shall be retained by the ship-
ping-master, and the other part shall
be delivered to the master, and shall
contain a special place or form for the
descriptions and signatures of substitutes
or persons engaged subsequently to the
first departure of the ship.

(d’) When a cubstitute is engaged i the place
of a seaman who has dulv signed the
agreement and whose services are lost
within twentv-four hours of the ship’s
putting to sea bv death. desertion, or
other unforeseen canse. the engagement
shall, if practicable, be made before
a shipoing-master, and if not practi-
cable the master shall, before the shiv
puts to sea, if practicable, and, if not, as
soon afterwards as possible, cause ‘the

~ agreement to be read over and explained
‘to the substitute: and the substitute
shall thersupon sign the same in the
presence of a witness, who shall attest
the signature.

(e) The agreement may, he made for a vovage
of the ship or, if the vovages of the
ship average less than six months in
duration, may be made to extend over
two or more vovages, and agreements so
made are in this Act referred to as
running agreements.

(f) Save as otherwise provided in this sec-
tion, running agreements shall not extend
beyond the next following thirtieth day
of June or thirty-first day of December,
or the first arrival of the ship at her port
of destination in British India after such
date, or the discharge of cargo consequent
upon that arrival.

g) On
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(9) On every return to a port in British India
- before the final termination of a running
agreement, the master shall -discharge

or engage before the shipping-master at

such port any seaman whom he is requir-

ed by law so to discharge or engage;

and shall upon every such return endorse

on the agreement a statement (as the

case may be) either that no such dis-

charges or engagements have been made

or are intended to be made before the
ship leaves port, or that all those made

have been made as required by law, and

if the master wilfully makes a false state-
ment in any such endorsement, he shall
for each offence be liable to a fine which
may extend to two hundred rupees.

(k) The master shall deliver the running

' agreement so endorsed to the shipping-

master, and the shipping-master shall, if

the provisions of this Act relating to

- agreements have been complied with.

sign the -endorsement and return the
agreement to the master.

(2) In the case of a ship—
(@) registered in British India, or
(b) registered in the United Kingdom but

not employed in trading with any
port in the United Kingdom, ‘

a running agreement may be made to extend over
two or more voyages so that it shall terminate
either within six months from the date on which
it was executed, or on the first arrival of the ship
at her port of destination in British India after
the expiration of that period, or on the discharge
of cargo consequent upon such arrival, whichever
of these dates shall be the latest : o

Provided that no such agreement shall con-
tinue in force if, after the expiration of such period
of six months as aforesaid, the ship proceeds on a

voyage
31
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voyage from a port out -of British India to any
other such port which is not on the direct road or
a customary route to her port of destination in
British India :

Provided, also, that every such agreement shall,
in addition toany other particulars required by
law, contain such stipulations for the discharge of
the crew and payment of their wages, for securing
their return to the port at which they were shipped
or to some other port in British India, and for
other purposes on the termination of the agreement.
at a port out of British India under the foregoing
proviso, as the Governor General in Council may
direct.

3l. (1) When a running agreement has been
made with the crew of a forelgn going ship and the
ship arrives after the next following thirtieth day
of June or thirty-first day of December, as the case
may be, or after the expiration of a perlod of six
months from the date on which it was executed at a
port of destination in British India which is not
the port at which the crew have agreed to be dis-

‘charged, the master may, with the previous sanc-

tion of the shipping-master, renew the agreement
with the crew, or may be requlred by the shipping-
master so to renew the agreement for the voyage
from such port of destination to the port in British
India at which ‘the crew have agreed to be dis-
charged.

(2) If the master of the ship is required by the
shipping-master to renew the agreement as afore-

‘said and refuses so to renew it, any expenses which

may be incurred by Government for the subsistence
of the crew and their conveyance to the port at which
they have agreed to be discharged shall be a charge
upon the thp and shall be recoverable as if theV
were expenses incurred in respect of distressed
seamen under the provisions of this Act.

32. The following provisions shall have effect
with respect to the agreements with the crew of home-
trade

32 ’ * 4
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trade ships for Whlch an agreement with the crew home-trado
is required under this Act, namely :—

ship over
three
hundred tons

(@) Agreements may be made either for service burden.

in a particular ship or for service in two
or more ships belonging to the same
owner, but, in the latter case, the names
of the shlpe and the nature of the ships
and the mature of the service shall be
specified in the agreement,

(b) Crews or single seamen may, if the master

thinks fit, be engaged before a shipping-
master in the same manner as they are
required to be engaged for serivce in
foreign-going ships, but, if the engage-
ment is not so made, the master shall,
before the ship puts to sea, if practicable,
and, if not, as soon afterwards as possi-
ble, cause the agreement to be read over
and explained to each seaman, and the
seaman shall thereupon sign the same in
the presence of a witness, and the witness
shall attest the signature.

(¢) An agreement for service in two or more

ships belonging to the same owner may
be made by the owner instead of by the
master, and the provisions of this Act
with respeot to the making of the agree-
ment shall apply accordingly.

(d) Agreements shall not extend ‘beyond the

next following thirtieth day of June or
thirty-first day of December or the first
arrival of the ship at her final port of
destination in British India after such
date, or the discharge of cargo consequent
on that arrival:

Provided that the owner or his agent may enter

into time agreements in forms sanctioned
by the Governor General in Council with
individual seamen to serve in any one or
more ships belonging to such owner,
which agreements need not expire on
either

33
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either the thirtieth day of June or the
thirty-first day of December.

33. (1) The master of every foreign-going ship,
of which the crew has been engaged before a ship-
ping-master, shall, before finally leaving British
India, sign and send to the nearest shipping-master
a full and accurate statement in a form sanctioned -
by the Governor General in Council, of every change
which takes place in hi§ crew before finally leaving
British India, and that statement shall be admissible
in evidence.

(2) If any master fails without reasonable cause
to comply with the requirements of this section, he
chall be liable for each offence to a fine which may
extend to fifty rupees.

34. (7) In the case of a foreign-going ship on
the due execution of an agreement with the crew in
accordance with this Act, and. also, when the agree-
ment is a running agreement, on compliance by the
master, before the second and every subsequent
voyage made after the firet commencement of the
agreement, with the provisions of this Act respecting
that agreement. the shipping-master shall grant the
master of the ship a certificate to that effect.

~ (2) The master of every foreign-going ship shall,
hefore proceeding to sea, produce that certificate to
the Customs-collector, or, if there is no Customs-
collector, to the officer whose duty it is to grant a
port-clearance. : :

(3) No officer of Customs or other officer shall
clear any such ship outwards without such produc-
tion; and, if any such ship attempts to go to sea
without a clearance, any such officer may detain her
until such certificate as aforesaid is produced.

(4) The master of every foreign-going ship shall,
within forty-eight hours after the ship’s arrival at
her final port of destination in British India, or upon
the discharge of the crew, whichever first happens,

‘deliver such agreement to a shipping-master at the

place; and such shipping-master shall therenpon
: ’ give

84
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give to the master a certificate of such delivery; and
no officer of Customs or other officer shall clear any
foreign-going ship inwards without the production
of such certificate.

~ (6) Any master who fails without reasonable
cause so to deliver the agreement with the crew,
shall be liable for each offence to a fine which may
extend to fifty rupees.

35. (1) The master or owner of a home-trade ship Certigoate a5
of more than three hundred tons burden shall, within & 2stement
twenty-one days after the thirtieth day of June and home-frade
the thirty-first day of December in every year, or (if st
the ship is not at any port in British India within
twenty-one days after either the thirtieth day of
June or the thirty-first day of December) within
forty-eight hours of her next arrival at a port in
British India, deliver or transmit to a shipping-
master in British India every agreement made within
the six months next preceding such days respectively.

(2) The shipping-master on receiving such agree-
ment shall give the master or owner of the ship a
certificate to that effect; and no officer of Customs
or other officer authorised to grant a port-clearance
-shall grant a clearance for any such ship without
a production of the certificate, and, if any such ship
attempts to go to sea without such clearance, any
such officer may detain her until the certificate is
produced. ' '

(3) Any master or owner who fails, without
reasonable cause, to comply with this section shall
be liable for each offence to a fine which may extend
to fifty rupees. " '

36. (1) The master shall, at the commencement Copy of
of every voyage or engagement, cause a legible copy jgrement to
of the agreement and, if necessary, a translation aceessible to
thereof in a language understood by the majority ™eer™
of the crew (omitting the signatures), to be placed
or posted up in such part of the ship as to be acces-
sible to the crew.

(2) Any master who fails without reasonable
cause to comply with this section shall be liable rfo}r

each

35

e s




Indian Merchant Shipping. [acT XXI

each offence to a fine which may extend to fifty
rupees. :

Alterationin 87, Rvery erasure, interlineation or alteration

agreement

with the crew.

in any agreement with the crew (except additions
made for the purpose of shipping substitutes or
persons engaged subsequently to the first departure
of the ship) shall be wholly inoperative, unless proved
to have been made with the consent of all the persons
interested in such erasure, interlineation or altera-
tion by the written attestation (if made in His
Majesty’s dominions) of some shipping-master,
Justice, officer of Customs, or other public function- .
~ary, or (if made out of His Majesty’s dominions) of
a British consular officer, or, where there is no such
officer, of two respectable British merchants.

Engagement of Lascars by M asters o f Foreign Ships.

Engagements 88, () When the master of a foreign ship being

between
masters of

at any port in British India engages any lascar or

foreign ships other native seaman to proceed to any port out of

and lascars
or native
seamen. 1

British India, he shall enter into an agreement with
such seaman, and the agreement shall be made before
a shipping-master in the manner provided by this Act
for the making of agreements in the case of foreign-
going ships. ’

(2) All the provisions of this Act, respecting the
form of such agreements and the stipulations to be
contained in them and the making and signing of
the same, shall be applicable to the engagement of
such seaman, -

(8) The master of the foreign ship shall give to
the shipping-master a bond with the security of
some approved person resident in British India for
an amount calculated at the rate of one hundred
rupees for every such seaman and conditioned . for
the due performance of such agreement and stipula-
tions, and for the repayment to the Secretary of
State for India in Council of all expenses which
may be incurred by Government in respect of any
such lascar or other native seaman who is discharged
or left behind at any port out of British India and

_ becomes
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becomes distressed and is relieved under the prdvi-
sions of the Merchant Shipping Acts.

(4) The prescribed fees shall be payable in
respect of every such engagement and deductions
from the wages of seamen so engaged may be made

to the extent and in the manneér allowed under this
Act. , '

39. If any lascar or other native seaman 1is Penalty for
engaged by the master of any foreign ship otherwise ?;igf;; ahip
than is allowed in section 38, the master shall be illegally
liable to a fine which may extend to one hundred 52678
rupees for every seaman so engaged. mon.

40. (1) The Local Government or such officer as Power to
it may appoint in this behalf may, by order inZow®:
writing, prohibit any person from engaging in the of native
territories subject to the said Government or in any "
specified portion of such territories, any native of
India to serve as a seaman on any ship specified in
such order, but in every case the reasons for the
prohibition shall be stated in writing. '

(2) Whoever wilfully disobeys any such prohibi-
tion shall be liable to imprisonment for a term which
may. extend to three months, or to a fine which may
extend to one thousand rupees, or to both.

.41. (7) For the purpose of preventing seamen Powerto
- from being taken on board any British ship or lascars Eﬁfgsaﬁﬂt1511
or native seamen being taken on board any foreign muster sea-
ship at any port in British India contrary to the ™™
provisions of this Act, any shipping-master or
deputy shipping-master may enter at any time on
hoard any such ship upon which he has reason to
believe that seamen or lascars or native seamen, as
the case may be, have been shipped, and may muster
and examine the several seamen employed therein.

(2) If any person obstructs a shipping-master
or deputy shipping-master-in the exercise of his
powers under sub-section (7), he shall be liable to a
fine which may extend to one hundred rupees.

Discharge of Seamen.

42. (1) When a seaman serving in a British figch'ar%q
v . . s : . : : cfore ship. .
foreign-going ship is, on the termination of his ping_mast};r,
engagement,

1
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engagement, discharged in British India, he shall,
whether the agreement with the crew be an agree-
ment for the voyage or a running agreement, be
discharged .in the manner provided by this Act in
the presence of a shipping-master. '

(2) If the master or owner of the ship acts in
contravention of this section, he shall, for each
offence, be liable to a fine which may extend o one
hundred rupees.

(3) If the master or owner of a home-trade ship,
\ of more than three hundred tons burden, so desires,
~ the seamen of that ship may be discharged in the
] same manner as seamen discharged from a foreign-
going ship.

evifioato of 48, (7) The master shall sign and give to a
disohargo and goaman discharged from his ship in British India,
cartificato to either on his discharge or on payment of his wages,

_ 3{2;‘}3;;’;, a certificate of his discharge in a form sanctioned
by the Local Government specifying the period of his

service and the time and place of his discharge.

g ; (2) If a master acts in contravention of this
_; section, he shall for each offence be liable to a fine
; -~ which may extend to one hundred rupees.

(3) The master shall also, upon the discharge
of every certificated officer, whose certificate of
competency has been delivered to and retained by
him, return the certificate to the officer, and if,
without reasonable cause, he fails so to do, he shall
for each offence be liable to fine which may extend
to two hundred rupees. ' "

Payment of Wages.

; Master to 44. (1) The master of every British ship shall,
' daliver before paying off or discharging a seaman, deliver at
wagos, the time and in the manner provided by this Act a

full and true account in a form sanctioned by the
Local Government of the seaman’s wages and of all
deductions to be made therefrom on any account
whatever.

(2) The

38
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(2) The said account shall be delivered—

(a) where the seaman is not discharged before
the shipping-master, to the seaman him-
self not less than twenty-four hours
before his discharge or payment off; and

() where the seaman is to be discharged before
a shipping-master, either to the seaman
himself, at or before the time of his
leaving the ship, or to the shipping-
master not less than twenty-four hours
before the discharge or payment off.

(8) If the master of a ship fails, without reason- -
able cause, to comply with this section, he shall for
each offence be liable to a fine which may extend to
fifty rupees. : : :

45. (1) A deduction from the wages of a seaman pequotions
shall not be allowed unless it is included in the from wagos
account delivered in pursuance of this Act except in * """
respect of a matter happening after the delivery.

- (¢) The master shall, during the voyage, enter
the various matters in respect of which the deductions
are made, with the amount of the respective deduc-
tions as they occur, in a book to be kept for that
purpose, and shall, if required, produce the book
at the time of the payment of wages and also upon
the hearing before any competent authority of any
complaint or question relating to that payment. »

46. (7) Where a seaman is discharged before a Payment of -
shipping-master in British India, he shall receive wages bofore
his wages through, or in the presence of, a shipping- master:
master unless a competent Court otherwise directs,
and in such a case, if the master or owner of the
ship pays his wages in British India in any other
manner, he shall for each ofrence be liable to a fine
which may extend to one hundred rupees.

(2) If the master or owner of a home-trade ship
so desires, the seamen of that ship may receive their
wages in the same manner as seamen discharged from
a foreign-going ship.

47. (1) The mastex or owner of every ship shall mime of pay.
pay tc every seaman his wages within three days ment of

after "€
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after the cargo has been delivered or within five days
after the seaman’s discharge, whichever first
happens, and the seaman shall at the time of his
discharge be entitled to be paid on account a sum
equal to one-fourth part of the balance due to him.

(2) If a master or owner fails without reasonable
cause to make payment at that time, he shall pay
to the seaman a sum not exceeding the amount of two
days’ pay for each of the days during which payment
is delayed beyond the respective times, but the sum
payable shall not exceed ten days’ double pay.

(8) Any sum payable under this section may be
recovered as wages. '

48. (1) Where a seaman is discharged and the
settlement of his wages completed before a shipping-
master, he shall sign in the presence of the shipping-
master a release in a form sanctioned by the Local
Government of all claims in respect of the past
voyage or engagement, and the release shall also be
signed by the master or owner of the ship and attested
by the shipping-master. '

(2) The release so signed and attested shall be
retained by the shipping-master and shall operate as
a mutual discharge and settlement of all demands
hetween the parties thereto in respect of the past
voyage or engagement. _

(8) A copy of the release, certified under the
hand of the shipping-master to be a true copy, shall
be given by him to: any party thereto requiring the
same, and such copy shall be receivable in evidence
upon any future question touching such claims, and
shall have all the effect of the original of which it
purports to be a copy.

(4) Where the settlement of a seaman’s wages is
by this Act required to be completed through, or
in the presence of, a shipping-master, no payment,
receipt or settlement made otherwise than in accord-
ance with this Act shall operate or be admitted as
evidence of the release or satisfaction of any claim.

(6) Upon any payment being made by a master
before a shipping-master, the shipping-master shall,

' if
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if required, sign and give to the master a statement
of the whole amount so paid, and this statement
shall, as between the master and his employer, be
admissible as evidence that the master has made the
payments therein mentioned.

49. (/) Where any question of whatever nature Desision of
and whatever the amount in dispute between a master %00 by
or owner and any of his crew is raised before a ship- masters.
ping-master, and both parties agree in writing to
submit the same to him, the shipping-master shall |
hear and decide the question so submitted, and an |
award made by him upon the submission shall be :
conclusive as to the rights of parties, and any docu- |
ment purporting to be such submission or award shall ;
be premd facie evidence thereof. _

(2) An award made by a shipping-master under
this section may be enforced by a Magistrate in the
same manner as an order for the payment of wages
made by such Magistrate under this Act. ‘

50. (z) In any proceedings under this Act before powor of

a shipping-master relating to the wages, claims or shrping.
discharge of a seaman, the shipping-master may require pro-
- require the owner or his agent or the master or any Jen ™
mate or other member of the crew to produce any
log-books, papers, or other documents in his posses-

sion or power relating to any matter in question in

the proceedings, and may require the attendance of

and examine any of those persons being then at or

near the place on.the matter.

(2) If any person so required fails, without
reasonable cause, to comply with the requisition, he
shall for each offence be liable to a fine which may
extend to fifty rupees.

51. Where a seaman or apprentice has agreed Rate of ox-
with the master of a British ship for payment of his ;ﬁ;’;%:,ffif
wages in British currency, the seaman or apprentice scamen in
shall be entitled to demand and recover in British pp>
Indian currency the amount. due to him estimated money-
according to the rate of exchange for the time being
fixed by the Secretary of State for India in Council,

with the concurrence of the Lords Commissioners of f
His |
41 |
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_ His Majesty’s Treasury for the adjustment of finan-

cial tramsactions between the Imperial and the
Indian Governments.

Advance and Allotment of Wages.

52. (1) Any agreement with the crew inay
contain a stipulation for payment to a seaman, con-
ditional on his going to sea in pursuance of the
agreement, of a sum not exceeding the amount of
one month’s wages payable to the seaman under the
agreement.

(2) Stipulations for the allotment of a seaman’s
wages may be made in accordance with this Act.

(8) Save as aforesaid an agreement by or on
behalt of the employer of a seaman for the payment
of money to or on behalf of the seaman, conditional
on his going to sea from any port in British India
shall be void, and no money paid in satisfaction or in
respect of any such agreement shall be deducted
from the seaman’s wages, and a person shall not have
any right of action, suit or set off against the seaman

~or his assignee in respect of any money so paid or

purporting to have been so paid.

53. (1) Any stipulation made by a seaman at
the commencement of a voyage for the allotment of
any part of his wages during his absence shall be
inserted in the agreement with the crew, and shall
staizie the amounts and times of the payments to be
made.

(2) A seaman may require that a stipulation be
inserted in the agreement for the allotment, by
means of an allotment note, of any part (not exceed-
ing one-third) of his wages in favour either of a
relative of the seaman or some member of his family
to be named in the note.

(3) Allotment notes shall be in a form sanctioned
by the Local Government.

‘54. (1) The owner or any agent who has autho-

sums allotted piged the drawing of an allotment note shall pay to

the shipping-master on demand the sums due under

the -
- 43
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the note, and, if he fails to do so, the shipping-
master may sue for and recover the same with costs :

Provided that mo such sum shall be recoverable
if it is shown to the satisfaction of the Court or
Magistrate trying the case that the seaman has for-
feited or ceased to be entitled to the wages out of
which the allotment was to have been paid, but the
seaman shall be presumed to be duly earning his
wages unless the contrary is shown to the satisfaction
of the Court or Magistrate either by the official
statement of the change in the crew caused by his
- absence made and signed by the master as by this
Act is required, or by a certified copy of some entry
in the official log-book to the effect that he has died
or left the ship, or by a credible letter from the
master of the ship to the same effect, or by such
other evidence, of whatever description, as the Court
or Magistrate may consider sufficient. ‘

(2) The shipping-master on receiving any such
sum as aforesaid shall pay it over to the person
named in that behalf in the allotment note.

(3) All such receipts and payments shall be
entered in a book to be kept for the purpose, and all
entries in the said book shall be authenticated by the
signature of the shipping-master or the deputy
shipping-master. ‘

(4) The said book shall be at all reasonable times
open to the inspection of the parties concerned.

Rights of Seamen in respect of Wages.

55. A seaman’s right to wages and provisions right to
ghall be taken to begin either at the time at which wagesend
. . . + . provisions.
he commences work or at the time specified in the
agreement for his commencement of work or presence
on board whichever first happens.

56. (1) A seaman shall not by any agreement rigt vo
forfeit his lien on the ship or be deprived of amy jpervel voees
remedy for the recovery of his wages to which in the nottobe
absence of the agreement he would be entitled, and forfited:
shall not by any agreement abandon his right to
wages in case of the loss of the ship or abandon any

' right
l f : 43
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right that he may have or obtain in the nature of
salvage, and every stipulation in any agreement in-
consistent, with any provisions of this Act shall be

- void.

(¢) Nothing in this section shall apply to a
stipulation made by the seamen belonging to any
ship which according to the terms of the agreement
is to he employed on salvage service with respect to
the remuneration to be paid to them for salvage
servme to be rendered by that ship to any other ship.

7. (1) The right to wages shall not depend on
fhe earnmg of freight, and every seaman and appren-
tice who would be entitled to “demand and recover
any wages if the ship in which he has served had
earned freight, shall, subject to all other rules of
Jaw and conditions apphcable to the case, be entitled
to- demand and recover the same. notw1thstand1n0
that freight has not been earned; but in all cases of
wreck or 1oss of the ship, proof that the seaman has
not. exerted himself to the utmost to save the ship,

cargo and. stores shall bar his claim to wages.

(2) Where a seaman or apprentice who would
but for death be entitled by virtue of this section
to demand -and recover any wages dies before the
wages are paid, they shall be paid and applied
in manner provided by this Act with respect to the

“wages of a seaman who dies during a voyage.

58. Where the service of a seaman terminates
before the date contemplated in the agreement by
reason of the wreck or loss of the ship, or of his being
left on shore at any place out of British India under
a certificate granted as provided by the Merchant
Shipping Acts of his unfitness or inability to proceed
on the voyage, he shall be entitled to.wages up to
the time of such tcrmmatlon but not for any longer
period.

59. A seaman or apprentice shall not be entitled
to wages for any time during which he unlawfully
refuses or neglects to work when required- whether
before or after the time fixed by the agreement for
his commencement of such work nor, unless the Court
hearing the case otherwise directs, for.any period -

: during
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during which he is lawfully imprisoned for any
offence committed by him. :

60. Whenever in any proceeding relating to a Powerto
seaman’s or apprentice’s wages it is shown that a yages ot
- seaman or apprentice has in the course of the voyage of prlozu&ng
been convicted of any offence by a competent Conrt **"*"
and rightly punished therefor by imprisonment or
otherwise, the Court hearing the case may direct
any part of the wages due to the seaman or appren-
tice not exceeding thirty rupees to be applied to re-
imbursing any cost properly incurred by the master
in procuring the conviction and imprisonment.

61. Tf a seaman having signed an agreement is ‘t‘lzfl‘ggffe“;_
discharged otherwise than in “accordance with the men.
terms thereof before the commencement of the voy-
age or before one month’s wages are earned without
fault on his part justifying that discharge and with-
out his consent, he.shall be entitled to receive from
the master or owner, in addition to any wages he
may have earned, due compensation for the
damage caused to- him by the discharge not exceed-
ing one month’s wages, and may recover that com-
pensation as if it were wages duly earned.

62. (1) As respects wages due or accruing to a Restriction

. on sale of
seaman or apprentice— _ and oharge 1

(a) they shall not be subject to attachment by ™" &%
order of any Court;

(b) an assignment or sale thereof made prior
to the accruning thereof shall not bind the
person making the same;

(¢) a power-of-attorney or authority for the
receipt thereof shall not be irrevocable;

(d) a payment of wages to a seaman or appren-
tice shall be valid in law notwithstand-
ing any previous sale or assignment of
those wages or any attachment or en-
cumbrance thereof.

(2) Nothlng in this section shall affect the pro-
visions of this Act or any other law for the time
being in force with respect to allotment notes,

_ Mode
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Mode of recovering Wages.

63. A seaman or apprentice or a person duly
authorised on hig behalf may, as soon as any wages
due to him not exceeding five hundred rupees be-
come payable, sue for the same in a summary man-
ner hefore any Magistrate exercising jurisdiction
in or near the place at which his service has ter-
minated or at which he has been discharged, or at
which any person upon whom the claim is made is
or resides, and the order made by the Magistrate
in the matter shall be final.

64. A proceeding for the recovery of wages not
exceeding five hundred rupees shall not be instituted
by or on “behalf of any seaman or apprentice in any
Colonial Court of Admiralty or in any Civil Court
other than the Court of Small Causes where such a
Court exists, except——

(@) where the owner of the-ship is adjudged
bankrupt or declared insolvent .

(b) where the ship is under arrest or is sold by
the authority of any Court; or

(¢) where a Magistrate under the authority of
this Act refers a claim to the Court.

65. (1) The master of a ship shall, so far as the
case permits, have the same rights, liens and reme-
dies for the recovery of his wages as a seaman has
under this Act or by any law or custom.

(2) If in any proceeding in any Colonial Court
of Admiralty touching the claim of a master in res-
pect of wages any right of set off or counter claim
is set up, the Court may enter into and adjudicate
upon all questions and settle all accounts then aris-
ing or outstanding and unsettled between the parties
to the proceeding, and may direct payment of any
halance found to be due.

Property of Deceased Seaman.

66. (1) If any seaman or apprentice belonging
to a British ship the voyage of which is to terminate
in British Tndm, dies during that voyage, the master

! . . of
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of the ship shall take charge of any money or effects
belonging to the seaman or apprentice which are on
board the ship.

(2) The master may, if he think fit, cause any
effects to be sold by auction at the mast or otherwise
hy public auction.

(3) The master shall enter in the official log-book
the following particulars, namely :—

(@) a statement of the amount of money and a
deseription of the effects;
(b) in the case of ‘a sale, a description of each
' article sold and the sum received for
each; and
(c) a statement, of the sum due to the deceased
for wages and of the amount of deduc-
-tion, if any, to be made from the wages.

(4) The said money, effects, proceeds of sale of
effects, and balance of wages, are in this Act referred
to as the property of the seaman or apprentice.

67. (1) The master shall, within forty-eight Disposal of
hours after his arrival at his port of destination in fberums
British India, deliver and pay the property of any g}ie during
deceased seaman or apprentice to the shipping- 0 Voyaes:

master at that port, and shall give to such shipping-
master an account of the property so delivered and
paid.

(2) A deduction claimed by the master in such
account shall not be allowed unless verified, if an
official log-book is required to be kept, by an entry
in that book, and also by such other vouchers, if any,
as may be reasonably reqmred by the sh1pp1ng—
master,

68. (7) If the master fails to comply with Lhc Penalty for
provisions of this Act with respect to taking charge pliance with
of the property of a deceased seaman or apprentice, provisions as
or to making in the official log-bool the proper en- of fociased
tries relating thereto, or to the payment or delivery seamon.
of the property, he shall be accountable for the pro-
perty to the shipping-master as aforesaid, and shall
pay and deliver the same accordingly and shall in
addition, for each offence, be liable to a fine not
exceeding treble the valte of the property not

accounted
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accounted for or, if such value is not ascertained, not
exceeding five hundred rupees.

(2) The property may be recovered in the same
Court and manner in which the wages of seamen
may be recovered under this Act. '

i Payment 69. Where any property of a deceased seaman
! 1 pro- . . . . . .
? pety of  OF apprentice is paid or delivered to a shipping-
if:ﬁﬂgg‘l s master, the shipping-master, after deducting for ex-
; shipping.  penses incurred in respect of that seaman or ap-
i master. prentice or of his property such sums as he thinks
: proper to allow, may—
§ (@) pay and deliver the residue to any claimants
who can prove themselves to the satis-
faction of the said shipping-master to be
entitled thereto, and the’ said shipping-
master shall be thereby discharged from
all further liability in respect of the
residue so paid or delivered; or
(b) if he thinks fit so to do, require probate or
~ letters of administration or a certificate
under the Succession Certificate Act,
1889, to be taken out, and thereupon pay VII of 1889.
and deliver the residue to the legal re-
presentative of the deceased.

Disposal of 70. (7) Where no claim to the property of a
unclaimed . . .
property of  deceased seaman or apprentice received by a ship-
deceased sen- ping-master is substantiated within one year from
men- the receipt thereof by such shipping-master, the
shipping-master shall cause such property to be sold
and pay the procecds of the sale into the public
treasury. : : !

- (2) If, after any money has been so paid into
the public treasury, any claim is made thereto, then
if the claim is established to the satisfaction of the
shipping-master, the amount, or so much as shall
appear to be due to the claimant, shall be paid to him,
and if the claim is not so established the claimant

‘ may apply by petition to the High Court, and
: ' such Court, after taking evidence either orally or -
' ou affidavit, shall make such order on the petition as
shall seem just :

Provided that, after the expiration of six vears
from the receipt of such property by the shipping-

' : master
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_master, no claim to such property shall be entertain-
ed without the sanction of the Local Government.

Distressed Seamen.

T1. (1) A’ certificate of the Local Government Relief of dis.
or of such officer as the Local Government may ap- tressed s
point in this behalf to the effect that any seaman Merohan
named therein is distressed shall in all proceedings j‘c“tgfgggly
under the Merchant Shipping Acts regarding the '
maintenance and relief of distressed seamen be con-

clusive evidence that such seaman is distressed within

~ the meaning of those Acts.

(2) Any master of a British ship refusing to ac-
cept such seaman as a distressed seaman under the
provisions of the said Acts shall for each seaman
with respect to whom he so refuses be liable to a

“fine which may extend to one thousand rupees.

.. Recovery of
72. (1) Where any wages or expenses recover wagen, ooy

~able in respect of distressed seamen under the Mer- o distressed

chant Shipping Acts are, under the said Acts, afjaion ucer
charge upon any ship, or recoverable from any shipping
master, owner or other person, within the jurisdic- Ac**

tion of any Court in British India, the Governor

General in Council may, from time to time by noti-

fication in.the Gazette of  India, authorise, either
generally or specially, sueh persons as he thinks

fit to sue for and recover, in manner in the Merchant
Shipping Aects provided, those wages or expenses.

(2) Every person so authorised shall be entitled
to sue and recover accordingly in any such Court,
and shall be deemed to be a person filling a public
office within the meaning of clause (7) of section 57
of the Indian Evidence Act, 1872. '

(8) Al suits and proceedings under this section
shall be instituted and carried on in the hame of
the Secretary of State for India in Council.

Relief of distressed Seamen to whom the Merchant
Shipping Acts do not apply.

78. Nothing in the following provisions of this Frovisions
Part relating to distressed seamen shall apply to not to apply

seamen bo seamon
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or appron. o 1o isi " the
tiots 1o seamen or apprentices to whom the provisions of the

whom the ~ Merchant Shipping Acts apply.
Morshant
Shipping
Acts apply.
Relief of dis-
tressed soa-

74. (1) Where any seamen or apprentices—

i (@) being Indian subjects of His Majesty arc
- Tudiani ports. found at any place in British India and

have been shipwrgcked, discharged or

left behind whether from any British

ship or from any of His Majesty’s ships

and are in distress in that place, or who

have been engaged by any person acting

either as principal or agent to serve in

- any ship belonging to any foreign Power,

~, ~or to the subject of any foreign State,
and are in distress in British India; and

(b) not being Indian subjects have been ship-
wrecked, discharged or left behind at
any place in British India from any
British ship registered in British India
and are in distress in any such place,

the local authority may in accordance with the pre-
seribed conditions provide for the subsistence of
those seamen and apprantices (who are hereinafter
teferred to as distressed seamen) untile such time
.2 ~v.a8 gach authority is able to provide them with a pas-

§ageas-hereinafter provided. A
(2) “Local authority ”, in relation to the provi-
sions of this Aet as to distressed seamen, means
such person as the Local Government may, subject
to the control of the Governor General in Council,
acpoint to exercise the powers conferred, and to per-
form the duties imposed, on the local authority

under this Alet.

Distrossed — 75. (1) Subject to the prescribed conditions the
sont homo?  10cal authority may cause distressed seamen to be put
%I:‘itbizl‘:xrghlip on bo»ard some ship belonging_ to any su_bjept of His
wanting sca- Majesty which is in want of men to make up its

men to make ; -3 .
up its crom complement and is bound

~ (a) in the case of distressed seamen who are
o Indian subjects of His Majesty, to their

home
0 ;
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home or to a port in British India near
their home;

(b) in the case of other British distressed sea-
men, to any port in the United Kingdom
or the British possession to which they
belong (as the case requires); and

(¢) in the case of distressed seamen not being
subjects of His Majesty, to such place as
the local authority, subject to the control
of the Governor General in Council, may
in each case determine.

(2) In default of any such ship, the local autho-
rity may, subject as aforesaid, provide such distres-
sed seamen with a passage in any shin (whether
British or foreign) bound as aforesaid.

76. The local authority shall indorse on the Nameand

. vy v in:
agreement with the crew of any British ship on board S Pt

of which any distressed seaman is sent the name of regard to sea-

men to be

every person so sent on board thereof, with such i qersed on

particulars concerning the case as may be prescribed. agreemont
FRS o of British
9 ship.

77. (1) The master of every British ship shall Master of
receive and afford a passage and subsistence to all f;;?;féiliﬁ‘%’o
digtrecced geamen whom he is required to take on convey and
‘board his ship under the provisions of section 75, e oo ot
not exceeding one for every fifty torns burden, and seamen.
shall, during the passage, provide every such seaman .
with a proper berth or sleeping-place effectually pro-

tected against sea and weather.

(2) If the master of any such ship fails or refuses
to receive on board his shin. or to give a passage or
subsistence to, or to provide for, any such seaman
contrary to the provisions of sub-section (1), he shall,
for each such seaman with respect to whom he so
fails or refuses. be liable to a fine which may extend
to one thousand rupees.

78. (1) When the master of a British ship hag Conditions
conveyed a distressed seaman in excess of the number ‘Q‘L‘iﬁﬁ,‘m};‘»
(if any) wanted to make up the complement of his ¢laim pay-
crew to any place in accordance with the requisition ™"
of a local authority under this Act, such master
v _ ' shall
) , 61
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shall be entitled to be paid by the Secretary of State

for India in Council in respect of the subsistence qnd
passage of snch distressed seaman such sum per drem
as the Governor General in Council may fix :

Provided that no such payment shall be made
except on the production of the following documents
(that is to say) :—

(@) a certificate signed by the local authority

' by whose direction such distressed sea-
man was received on board, specifying
the name of such seaman and the time
when he was received on board; and

(b) a declaration in writing by such master
made and verified in manner hereinafter
provided, and stating—

(7) the number of days during which such
distressed seaman received sub-
sistence and was provided for as
aforesaid on board his ship;

(72) the number of men and boys forming
the complement of his crew; =~

(#4) the number of seamen and apprentices

employed on board his ship during -

the time such distressed seaman was
on board; and . C

(iv) every variation (if any) of such num-
r. : :

(2) The declaration required by this section shall,
in the case of a ship conveying Indian subjects of
His Majesty to a port in British India, be made be-
fore a shipping-master or such other officer as the
Local Government may appoint. In other cases
such declaration shall be made and verified in the
same manner as declarations made under section 48

of the Merchant Shipping Act, 1908.

79. Where any expenses are incurred by a local
authority under this Part on account of a distressed
seaman either for his subsistence, necessary . cloth-
ing, conveyance, home, and, in case he should die
before reaching home, for his burial, those expenses
. : (together

52
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(together with the wages, if any, due to the seaman) ihey betong
shall be a charge upon the ship, whether British orn cortain
foreign, to which he belonged.

80. All such expenses and wages shall be recover- Mode of re-
able with costs either from the master of such ship ?;’a‘;:;‘;gnsu"h
or from the person who is owner thereof for the time expenses.
being, or, in the case of an engagement for service:
in a foreign ship, from such master or owner, or
from the person by whom such engagement was so
made, in the same manner as other debts due to the
Secretary of State for India in Council, or in the
saine manner and by the same form and process in
which wages due to the distressed seaman would be
recoverable by him.

81. (1) The Local Government may, by notifica- Local Govern.
tion in the local official Gazette, authorise, either ment may
. . . authorise
generally or specially, such persons as it thinks fit persons to
to sue for any such expenses and wages and recover recover same.

the same.

(2) Kvery person so authorised shall be entitled
to sue and recover accordingly, and shall be deemed
to be a person filling a public office within the mean-
ing of clause (7) of section 57 of the Indian Evidence
Act, 1872.

82. When any such expenses and wages are due poad of
to or in respect of a distressed seaman (not being Trade may
an Indian subject of His Majesty) belonging to B amount Trom
British ship registered in British India, they may, masteror
instead of being recovered by a person authorised tain easos,
under section 81, be recovered by the Board of Trade
in manner provided by section 42 of the Merchant
Shipping Act, 1906, and when so recovered shall be
paid by the said Board to the Secretary of State for

India 1n Council.

83. In all proceedings under this Part, whether what shan
in British India or elsewhere, the production of abg ;."ifl"“w
certificate signed by the local authority by which md exponses
any distressed seaman named therein was relieved, incured.
or any expenses were incurred, under this Part, to
the effect that such seaman was in distress, and that
such expenses were incurred in respect of such sea-
man, shall be sufficient evidence that such seaman

was.
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was relieved, conveyed home or buried, as the case
may be, at the expense of the revenues of India.

84. The Governor General in Council may mako
rules to determine under what circumstances and
subject to what conditions distressed seamen may
be relieved and provided with passages under this
1Part, and generally to carry out the provisions of
this Part regarding distressed seamen.

Provistons, Health and Accommodation.

85. (1) If three or more of the crew of a British
ship consider that the provisions or water for the
uge of the crew are at any time of bad quality, unlt
for use or deficient in quantity, they may complain
thereof to any shipping-master or other officer duly
appointed in this behaif by the Local Government,
and the shipping-master or other officer may either
cxamine the provisions or water complained of or
cause them to be examined.

(2) 1f the officer or person making the examina-
tion finds that the provisions or water are of bad
quality and unfit for use or deficient in quantity, he
sball signify it in writing to the master of the ship.

(3) If the master does not thereupon provide
other proper provisions or water in lieu of any so
signified to be of bad quality and unfit for use, or
does not procure the requisite quantity of any pro-
vigions or water so signified to be deficient in quan-
tity or uses any provisions or water so signified to be
of bad quality and unfit for use, he shall be liable
for each offence to a fine which may extend to two
hundred rupees.

(4) The officer directing or the person making
the examination shall enter a statement of the result
of the examination in the official log-book, and shall,
if he is not the shipping-master, send a report there-
of to the shipping-master and that report shall be
admissible in evidence in any legal proceeding.

(6) If the said officer certifies in that statement
that there was no reasonable ground for the com-
plaint, each of the complainants shall be liable to

forfeit
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forfeit to the owner out of his wages a sum not ex-
cecding cne week’s wages.

86. (7) In either of the following cases— * Allowance

for short or

(¢) if during the voyage the allowance of any bed provi-
of the provisions for which a seaman has”
by his agreement stipulated is reduced,
(except in accordance with any 1egula~
tions for reduction by way of punishment
contained  in the agreement with the
crew, and also except for any time
during which the seaman wilfully and
without sufficient cause refuses or neg-
lects to perform his duty or is lawfully
under confinement for misconduct either
on board or on shore); or

(¢¢) if it is shown that any of those provisions

are or have during the voyage been bad
in quality or unfit for use;

the seaman shall receive by way of compensation for
that reduction or bad quality according to the time
of its continuance the tollowing sums to be paid to
him in addition to and to be recoverable as wages i—

(@) if his allowance is reduced by not more than
one-third of the quantity specified in the
agreement a sum not exceeding three
annas in the case of a European seaman
or other person shipped on the same foot-
ing as a Kuropean seaman, or one anna
in the case of a lascar or natlve seaman;

(b) if his allowance is reduced by more than one-
third of such quantity, six annas in the
case of a European seaman or other per-
_son shipped on the same footing as a
European seaman, or two annas in the
case of a lascar or native seaman;

(¢c) in respect of such bad quality as aforesaid,
~ a sum not exceeding eight annas in the
case of a FEuropean seaman or other
person shipped on the same footing as a
Furopean seaman, or three annas in the

- case of a lascar or native seaman.
(2) If
P : 6b
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~— (2) If it is shown  to the satisfaction .of the

" Court before which the case is tried that any pro-
visions, the allowance of which has been reduced,
- could not be procured or supplied in proper quan-
tities, and that proper and equivalent substitutes
were supplied in lieu thereof, the Court shall take
those circumstances into consideration and modify
or refuse the compensation as the justice of the
case requires.

Modicines 87. (1) All foreign-going British ships and
@ ondions all home-trade ships of more than three hundred

onboard cer- tons burden shall have always on board a sufficient
tain 8hips.  gupply of medicines and appliances suitable for dis-
eases and accidents likely to happen on sea voyages.
according to such scale as is from time to time
~issued by the Local Government with the approval -
of the Governor General in Council and published
in the local official Gazette.

(2) If any requirement in this section with
respect to the provision of medicines and appli-
ances is not complied with in the case of any
ship, the owner or master of that ship shall for
each offence be liable to a fine which may extend to
two hundred rupees, unless he can prove that the
non-compliance was not caused by his inattention,
neglect or wilful default.

(8) This section shall not apply to ships navigat-
ing bétween the United Kingdom and any port in
- British India and to which section 200 of the
Merchant Shipping Act, 1894, applies. 57 & 58

Vigt., ¢. 60.

Weights 88. The master of a ship shall keep on board

and measures : . e

on board.  Proper weights and measures for determining the
quantities of the several provisions and articles
served out and shall allow the same to be used at the
time of serving out the provisions and articles in
the presence of witnesses whenever any dispute
arises about the ‘quantities. If the master of a
ship fails without reasonable cause to comply with
this section, he shall for each offerice be liable
to a fine which may extend to one hundred rupees.

- . | 89. (1) If
| ' 56
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89. (1) If the master of, or a seaman or appren- Expenses
tice belonging to, a ship registered in British India of medical
receives any hurt or injury in the service of the incascof
ship, the expense of providing the necessary surgical 12e=
and medical advice and atiendance and meédicine,
and also the expenses of the maintenance of the
master, seaman or apprentice uutil he is cured or
dies or is brought back to the port from which he
was shipped or other port agreed upon, and of his
conveyance to that port, and in case of death, the
expense, 1f any, of his burial, shall be defrayed by
the owner of the ship without any deduction on that

account from his wages.
' (2) Where any expenses referred to in this

section have been paid by the master, seaman, or
apprentice himself, the same may be recovered as.

if they were wages duly earned, and, if any such
expenses are paid or allowed out of any money
forming part of the revenues of India, the amount

shall be a charge upon the ship and may be recovered

with full costs of suit by the Secretary of State

for India in Council.

90. (z) Every place in a British ship which accommo.

is occupied by seamen or apprentices engaged under davion for
this Act and appropriated for their use shall have—

(a) for each European seaman or ‘apprentice
or other person shipped on the same
footing as a European seaman, a space
of ten superficial feet if the place be not
less than six feet in height from deck to
deck, or sixty cubic feet if the height
from deck to deck be less than six feet;

(b) for each lascar or native seaman or person

~ shipped on the same footing as a lascar,
six superficial and thirty-six cubic feet
and, if the place allotted be under the top
gallant forccastle, such forecastle deck
shall be not less than four feet six inches
above the one below 1it.

(2) In every case the place shall be below a
well caulked and substantial deck, securely
’ constructed

67
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*®

tected from weather and sea.

(8) If any of the foregoing requirements of
this section is not complied with in the case of
any ship, the owner of the ship shall for each

offence be liable to a fine which may extend to

two hundred rupees.

(4) Every place so occupied and appropriated
shall be kept free from goods and stores of any
kind not being the personal property of the crew
in use during the voyage. ' :
"~ (6) If any such place is not so kept free, the
master shall for each offence be liable to a fine
which may extend to one hundred rupees.

91. (1) The shipping-master or deputy ship-
ping-master at any port in British India may enter
at any time on board any ship upon which seamen
have been shipped at that port and inspect the
medicines and appliances and the accommodation
for seamen with which the ship is required to be
provided by or under this Act or the Merchant Ship-
ping Acts. ,

(2) If, on inspection, thc provisions or water
on board any ship are found to be of bad quality
and unfit for use or deficient in quantity, the
shipping-master shall proceed as provided in
section 85, and the fine prescribed by the said
section shall be incurred by any default of the
master of the ship in respect of such provi-

. siens or water and the ship shall be detained until

the defects are remedied to the satisfaction of
the shipping-master.

Facilities for making Complaints.
92, (1) If a seaman or apprentice, whilst omn

board ship, states to the master that he desires to

make complaint to a Magistrate against the master
or any of the crew, the master shall, so soon as the
service of the ship will permit,

(a) if the ship is then at a place where there is
a Magistrate, after such statement, and
(d) if

58 : - ) ;
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(b) if the ship is not then at such place, after-
her first arrival at such a place,

rallow the complainant to go ashore or send him
lashore in proper custody so that he may be
~ ‘enabled to make the complaint.

(2) If the master of a ship fails without reason-
able cause to comply with the provisions of this
section, he shall for each such offence be liable to a
fine which may extend to one hundred rupees.

' Protection of Seamen from Imposition.

93. bubJect to the provisions of this Act, an s,
assignment or sale of salvage payable to a seaman ient or salo
or apprentice made prior to the accruing thereof {f&4re?
shall not bind the person making the same, and a
power-of-attorney or authority tor the receipt of

any such salvage shall not be irrevocable.

94. A debt exceeding in amount three rupees . ;..
incurred by any seaman after he has engaged to oxceoding
serve shall not be recoverable until the service agreed Hx rugecs
for is concluded. till end of

95. If a person demands or receives from a sea- Pzzzlgfy
man or apprentice payment in respect of his board for over.
or lodging in the house of that person for a longer fodgng. -
period than the seaman or apprentice has actually house-
resided or boarded therein, that person shall for pe
each offence be liable to a fine which may extend

to one hundred rupees.

96. (2) If a person receives or takes into his pepny
possession or under his control any money or effects for dolain.
of a seaman or apprentice and does not return the gffgegf:me”
same or pay the value thereof svhen required by the
seaman or apprentice subject to such deduction as
may be justly due to him from the seaman or appren-
tice in respect of board or lodging or otherwise or
absconds therewith, he shall for each offence be
liable to a fine which may extend to one hundred
rupees. ,

(2) Any Magistrate imposing a fine under this
section may direct the amount of such money or the
value
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aforesaid, if any, or the effects themselves to be
forthwith paid or delivered to the seaman or
apprentice.

97. If within twenty-four hours after the arrival
of a ship at a port in British India a person then
being on board the ship solicits a seaman to become
a lodger at the house of any person letting lodgings
for hire, or takes out of the ship any effects of a
seaman except under the personal direction of the
seaman and with the permission of the master, he
shall for each offence be liable to a fine which may
extend to fifty rupees.

98. Where a ship is about to arrive or is arriv-
ing or has arrived at the end of the voyage and any
person not being in His Majesty’s service or not
being duly authorised by law for the purpose goes
on board the ship without thie permission of the
master before the seamen lawfully. leave the ship
at the end of their engagement or are discharged
(whichever happens last), that person shall for each
offence be liable to a fine which may extend to two
hundred rupees, and the master of the ship may take
him into custody and deliver him up forthwith to
a police officer to be taken before a Magistrate
to be dealt with according to the provisions of this
Act. '

Provisions as to Discipline.

99. If a master, seaman or apprentice belong-
ing to a British ship by wilful breach of duty or by
neglect of duty or by reason of drunkenness—

(@) does any act tending to the immediate
loss, destruction or serious damage of
the ship or tending immediately to en-
danger the life or limb of a person be-
longing to or on board the ship; or

(b) refuses or omits to do any lawful act proper
and requisite to be done by him for pre-
serving the ship from immediate loss, des-
truction or serious damage. or for

preserving

80
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preserving any person belonging to or on
board the ship from immediate danger
" to life or limb;

he shall be liable for every such offence to a fine
which may extend to one thousand rupees or to
imprisonment for a term which may extend to two
years, or to both. - '

100. If a seaman lawfully engaged or an Desetion

apprentice commits any of the following offences. i toseneo

‘he shall, notwithstanding anything in the Code of leave.

Criminal Procedure, 1898, be liable to be tried in
a summary manner and to be punished as follows :—

(7) if he deserts from his ship, he shall be
guilty of the offence of desertion and be
liable to forfeit all or any part of the
effects he leaves on board and. of the
wages which he has then earned and
also, if the desertion takes place at any
place not in British India, to forfeit all
or any part of the wages which he may
earn in any other ship in which he may
be employed until his next return to
British India, and to satisfy any excess
of wages paid by the master or owner of
the ship from which he deserts to any
substitute engaged in his place at a
higher rate of wages than the rate
stipulated to be paid to him, and also he
shall be liable to imprisonment for a
term which' may extend to twelve
weeks;

(i3) if he neglects or refuses without reasonable
cause to join his ship or to proceed
to sea in his ship or is absent without
leave at any time mwithin twenty-four™
hours of the ship’s sailing from a
port either at the commencement or
during the progress of .a vovage, or is
absent. at any time without leave and
without sufficient reason from his ship

_ or
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or from his duty, he shall, if the offe_n(‘e
does not amount to desertlon or is not

. treated as such by the master, be
guilty of the offence of absence W1thout
leave and be liable to forfeit out of his
wages a sum not exceeding two. dav%
pay and in addition for every twenty- -four
hours of absence either a sum not
exceeding six days’ pay, or any expenses
properly incurred in hiring a substitute,
and also he shall be liable to imprison-
ment for a term Whlch may extend to
ten weeks.

Convoy- 101. (1) If a seaman or apprentice is guilty
aneo of 4~ of the offence of desertion or of absence without leave
prisoned sea- Or otherwise absents himself from his ship without
dhipe board Jaave, the master, any mate, the owner, ship’s hus-
‘band or consignee of the thp may, with or without
the assistance of police officers, convey him on bcard
his ship, and those officers are hereby directed to

P give assistance if required.

(2) Tf the seaman or apprentice so requires. he
shall first be taken before some Court capable of
taking cognizance of the matter to be dealt with
according to law.

(8) If it appears to the Court before whom the
case is brought that the seaman or apprentice has
been conveved on board or taken hefore the Court
on improper or insufficient grounds, that Court
mav inflict on the master, mate, owner, ship’s hus-
band or consignee, as the case may be, a fine which
may extend to two hundred rupees.

(4) The infliction of such fine shall be a bar to
any action for fal se imprisonment in respect of the
* arrest.

(5) If a seaman or apprentice is- imprisoned
for having been gnilty of the offence of desertion
or of absence without leave. or for having com-
‘mitted anv other breach of discipline, and dunring
his imprisonment and before his engagement is

at
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at an end his services are required on board his
ship, any Magistrate may, on the application
of the master or of the owner or his agent,
notwithstanding that the period of his imprison-
ment is not at an end, cause the seaman or appren-
tice to be conveyed on board his ship for the purpose
of proceeding on the voyage, or to be delivered to
the master or any mate of the ship, or to the owner
or his agent, to be by them so conveyed.

102. Where a seaman or apprentice is brought
before a Court on the ground of the offence of deser-
tion or of absence without leave or of otherwise
absenting himself without leave, the Court, if the
master or the owner, or his agent, so requires, may,
in lieu of committing him to prison, cause him to be
conveyed on board his ship for the purpose of pro-
ceeding on the vovage, or deliver him to the master
or any mate of the ship or the owner or his agent, to
he by them so conveyed, and may in such case order
any costs and expenses properly incurred bv or on

‘behalf of the master or owner by reason of the con-

veyance to be paid by the offender and. if necessary,
to be deducted from any wages which he has then
earned or-by virtue of his then existing engagement

‘mav -afterwards be earned.

103. If a seaman lawfully engaged or an appren-
tice commits anv of the following offences (in this

_Act referred to as offences against discipline). he

shall. notwithstandine anvthing in the Code of Cri-

minal Procedure, 1898, he liable to be tried in a

summary way and to be punished as follows,
namely :—

(?) if he quits the ship without, le'we after

her arrival at her port of delivery and

before she is placed in security, he shall

Power to
Court to

order offend-
er to be taken

on hoard
ghip,

Gleneral
offences
against dis-
cipline,

be liable to forfeit out of his wages a

sum not exceeding one month’s pay;.
(#%) if he is guilty of wilful disobedience to
anv lawful command, he shall be liable
to imprisonment for a period which may
extend to four weeks and shall also he
liable
« z - 03
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llable Lo forfelt out of hls Wages a sum
not exceeding two days’ pay;

(#i7) if he is guilty of continued Wllful dis-
obedience to lawful commands or con-
tinued wilful neglect of duty, he shall be
liable to imprisonment for a term which
may extend to twelve weeks, and shall
also be liable for every twenty- “four hours’
continuance of such disobedience or neg-
lect for a sum not exceeding six days’ pay
or any expenses which may have been
proper]y 1ncurred in hiring a .substi-
tute;

(tv) if he assaults the master or any mate or
a certificated engineer of the ship, he
shall be liable to imprisonment for a term
which may extend to twelve weeks;

(¢) if he combines with any of the crew to
disobey lawful commands or to meglect
~duty or to impede the navigation of the
ship or the progress of the voyage, he
shall be liable to imprisonment for a
term which may extend to twelve
weeks;

(vi) if he W]]ﬁ]”] damages his ship or com-
mits criminal misappropriation or breach
of trust in respect of or wilfully damages
any of her stores or cargo, he shall be
liable to forfeit out of his wages a sum
equal to the loss thereby sustained, and
also to imprisonment for a term which
may extend to twelve weeks;

(v7d) if he is convicted of any act of smug-
gling whereby loss or damage is occasion-
ed to the master or owner of the ship,
he shall be liable to pay to that master or
owner a sum sufficient to re-imbunrse the
loss or damage, and the whole or a pro-
‘portionate part of his wages may be
retained in satisfaction on account of
that liability without pt‘P]lldl(‘e to any
further remedy.

104. (1) If
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104. (1) If a seaman on or before being Penslty
engaged wilfully and fraudulently makes a false siasmontas
statement of the name of his Jast ship or alleged last to last ship
ship or wilfully and fraudulently makes a false” ™"
statement of his own name, he shall for each offence

be liable to a fine which may extend to fifty rupees.

(2) The fine may be deducted from any wages
the seaman may earn by virtue of his engagement
as aforesaid and shall, subject to re-imbursement
of the loss or expenses, if any, occasioned by any
~ desertion previous to the engagement, be paid and

applied in the same manner as other fines under
this Act.

105. If any offence within the meaning of Zpiry of
this Act of desertion or absence without leave or officiallog.
against discipline is committed, or if any act of mis-

- conduct is committed for which the offender’s agree-

ment imposes a fine and it is intended to enforce
the fine,— ‘

(?) an entry of the offence or act shall be made
in the official log-book and signed by the
master and also by the mate or one of the
crew; and

(¢7) the offender, if still in the ship, shall,

before the next subsequent arrival of the

~ship at any port, or, if she is at the time

in port, before her departure therefrom,

either be furnished with a copy of the

entry or have the same .read over

distinctly and audibly to him and may

thereupon make such reply thereto as he
thinks fit; and

(¢i7) a statement of a copy of the entry having

been so furnished or the entry having

been so read over and in either case the

reply, if any, made by the offender shall

likewise be entered and signed in manner
aforesaid; and

(iv) in any subsequent legal proceedings the

entries by this section required shall, if

" practicable,
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| in default of that production or proof,
a the Court hearing the case may, in ifs
discretion, refuse to receive evidence of
! the oﬂ?ence or act of misconduct.

Roport of 106. (/) Whenever any seaman or apprentice
i and absences 1Ot shipped in British India deserts or otherwise
‘ [Vithout absents himself in British India without leave from
' ' a British ship in which he is engaged to serve, the
master of the ship shall, within forty-eight hours of
discovering such desertion or absence, report the same
to the shipping-master or to such other officer as the
Local Government appoints in this behalf, unless,

in the meantime, the deserter or absentee returns.

(2) Any master wilfully neglectlncv to comply
with the provisions of this section shall be liable
to a fine which may extend to one hundred rupees,
or to imprisonment for a term which may extend
to one month, or to both.

Tontrion 107. (7) Tn every case of desertion from a
oates of do-  ship registered in British Tndia whilst such ship is
swwon at anv place out of British Tndia. the master shall
produce the entry of the desertion in.the official log-
book to the nerson authorised hv the Merchant Ship-
ping Act. 1906, to grant certificates for leaving sea- ¢ gaw. v,
; ; men behind abroad: and that person shall thereunon" 48.
! make and certify a copy of the entrv.

(2) The master shall forthwith transfer quoh
copy to the shipping-master at the port at which
the seaman or apprentice was shipped, and the
shipping-master shall, if required, cause the same
to be produced in anv legal proceeding,

(3) Such copy, if purportmg to be so made and
certified as aforesaid, shall, in any legal proceedmg
relating to such desertion, be admissible in
evidence.

I‘;‘g;‘f;gs forf 108. (7) Whenever a question arises whether
esertionin  the wages of any seaman or apprentice are forfeited
; - progeding  for desertion from a ship, it shall be sufficient for the
ture of person insisting on the forfeiture to show that the
Wagos ' : seaman
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seaman or apprentice was duly engaged in or belong-

ed to the ship, and either that he left the ship before

the completion of the voyage or engagement or,
if the voyage was to terminate in British Tndia and
the ship has not returned, that he is absent from her
and that an entry of his desertion has been duly
made in the official log-book.

_ (2) The desertion shall thereupon, so far as
relates to any forfeiture of wages under this Part,

~ be deemed to be proved unless the seaman or appren-
tice can produce a proper certificate of discharge or
can otherwise show to the satisfaction of the Court
that he had sufficient reasons for leaving his ship.

109. (7) Where any wages or effects are under
this Act forfeited for desertion from a ship, they
shall be applied towards re-imbursing the expenses
caused by the desertion to the master or the owner
of the ship and, subject to that re-imbursement,
shall be paid into the public treasury and carried to
the account of Government.

(2) T'or the purposes of such re-imbursement
- the master or the owner or his agent may, if the

wages are earned subsequent to the desertion,
recover them in the same manmner as the deserter
could have recovered them if not forfeited; and the

Application -
of forfeituyen.

Court in any legal proceeding relating to such wages -

may order them to be paid accordingly.

(8) Where wages are forfeited under the fore-
going provisions of this Act in any case other than
for desertion, the forfeiture shall, in the absence of
any specific provision to the contrary, be for the
benefit of the master or owner by whom the wages
are payable.

110. Any question concerning the forfeiture Decision of

of or deductions from the wages of a seaman or ap-
prentice may be determined in any proceeding law-
fully instituted with respect to those wages notwith-
standing that the offence in respect of which the
question arises, though by this Act made punish-
able by imprisonment as well as forfeiture, has not
heen made the subject of any criminal proceeding.
1L, (1) If
67
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f e 111. (1) If a seaman contracts for wages by
| fmonntof  the voyage or by the run or by the share and not by

aut of wages. the month or other stated period of time, the amount
of forfeiture to be incurred under this Act shall be
an amount bearing the same proportion to the whole
wages or share as a month or any other period here-
inbefore mentioned in fixing the amount of
forfeiture (as the case may be) bears to the whole
time spent in the voyage or run.

(2) If the whole time spent in the voyage or run
does not exceed the period for which the pay is to be
forfeited, the forfeiture shall extend to the whole
wages or share. :

gayontera 112, (1) Every fine imposed on a seaman for any
under agres- aCt 0f misconduct for which his agreement imposes

;;z’;fnﬁg;t‘ji"-a, fine shall be deducted and paid over as follows,
namely :— «

E' (é) if the offender is discharged at any port or -
: : place in British India, and the offence
and such entries in respect thereof as
aforesaid arc proved, in the case of a
foreign-going ship to the satisfaction of
, the shipping-master before whom the
; : offender 1s discharged, and in the case of
i a home-trade ship to the satisfaction of
| the shipping-master at or nearest to the
, place at which the crew is discharged, the
i . master or owner shall deduet such fine
from the wages of the offender and pay
the same over to such shipping-master;

and
(#1) if before the final discharge of the crew
in British India, any such offender as
aforesaid enters into any of His
Majesty’s ships or is discharged at any
place not in British India, and the
offence and such entries as aforesaid are
proved to the satisfaction of the officer
in command of the ship into which he so
enters or of the consular officer, officer of
Customs, or other person by whose
sanction

68 : :
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sanction he is so discharged, the fine shall

- thereupon be deducted as aforesaid, and
an entry of such deduction shall then be
made in the official log-book (if any) and
signed by such officer or other person;
and on the return of the ship to British
India, the master or owner shall pay
over such fine in the case of foreign-
going ships to the shipping-master before
whom the crew is discharged, and in the
case of home-trade ships to the shipping-
master at or nearest to the place at which
the crew is discharged.

(2) If any master or owner neglects or refuses so
~ to pay over the fine, he shall for each such offence
incur a penalty not exceeding six times the amount
of the fine retained by him.

(8) An act of misconduct for Whioh any such
fine has been inflicted and paid shall not be other-
wise punished under the provisions of this Act.

113, If a person by any means whatever per- Penaliy for
suades or attempts to persuade a seaman or appren- gamg®
tice to meglect or refuse to join or proceed to sea in
or desert from his ship, or otherwise to absent him- R
self from his duty, he shall for each offence in respect
of each seaman or apprentice be liable to a fine which
may extend to one hundred rupdes.

114, If a person wilfully harbours or secretes a Penuliy for
seaman or apprentice who has wilfully neglected or §2hourivg
refused to join or has deserted from his ship, know- '
ing or having reason to believe the seaman or appren-
tice to have so done, he shall for every seaman or
apprentice so harboured or secreted be liable to a
fine which may extend to 8ne hundred rupees.

115. (1) If a person secretes himself and goes to Penalty on
sea in a ship without the consent of either the owner, Sfoyavays.
consignee or master, or of a mate, or of the person of stowa,%vays
in charge of the ship or of any other person entitled *dsemen

to give that consent, he shall be liable to a fine which compulsion.
may extend to two hundred rupees, or to imprison- '
ment for a term which may extend to four weeks.
' : (2) Every
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~ (2) Every sea-faring person whom the master of
a ship is under the authority of this Act or any other
law compelled to take on board and convey, and
every person who goes to sea in a ship without such
consent as aforesaid, shall, so long as he remains in
the ship, be subject to the same laws and regulations
for preserving discipline and to the same fines and
punishments for offences constituting or tending to
a breach of discipline as if he were a member of, and
had signed the agreement with, the crew.

Provedure 116. (1) If any seaman or apprentice who is not
o shipped in British India is imprisoned on complaint
prentice not made by or on behalf of the master or owner of the
shippodin ship or for any offence for which he has been sen-
is imprison-  tenced to imprisonment for a term not exceeding one

;‘}aﬁizg‘;“;&s_ month, then—

ter or ownat. (@) while such imprisonment lasts, no person
shall, without the previous sanction in
writing of the Local Government or of
such officer as it may appoint in this be-
half, engage any native of India to serve

as a seaman on board such ship; and
(0) the Local Government or such officer as it
may appoint in this behalf may tender
such seaman or apprentice to the master
or owner of the ship in which he is
engaged to serve, and if such master or
owner, without assigning reasons satis-
factory to the T.ocal Government or to
such officer as aforesaid, refuses to
receive him on board, may require such
master or owner to deposit in the local
shipping office— ‘
(4) the wages due to such seaman or ap-
prentice afid his money and effects;

and -

(¢#4) such sum as may, in the opinion of the
Local Government or such officer as
aforesaid, be sufficient to defray the
cost of the passage of such seaman
or apprentice to the port at which he

~was shipped eccording to the gcale

of
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of costs usual in the case of dis-
tressed seamen.

(2) If any person wilfully disobeys the prohi-
bition contained in clause (@) of sub-section (Fl)), he
shall be liable to imprisonment for a term which
may extend to three months, or to a fine which may
extend to one thousand rupees, or to both.

(8) Any master or owner refusing or neglecting
to deposit any wages, money, effects or sum when so
required by this section, shall be liable to a fine which
may extend to five hundred rupees.

117, If any seaman or apprentice who is not Powerto
shipped in British India is imprisoned for any {nden
offence for which he has been sentenced to imprison- man or ap-
ment for a term not exceeding one month, and if FEre st
during such imprisonment and before his engage- British India
ment is at an end his services are required on board ;”jﬁgﬁ;ﬁﬁb
his ship, any Magistrate may, at the request of the sonment.
master or owner or his agent, cause the seaman or
apprentice to be conveyed on board the ship for the
purpose of proceeding on the voyage or to be
delivered to the master or any mate of the ship or to
the owner or his agent to be by them so conveyed,
notwithstanding that the period for which he was

sentenced to imprisonment has not terminated.

118. (1) If during the progress of a voyage the on change of

master of any ship registered in British Tndia is re- master docu-
. ents to bo

moved or superseded or for any other reason. quits handed over
the ship and is succeeded in the command by some bo successor.
other person, he shall deliver to his successor the
various documents relating to the navigation of the
ship and the crew thereof which are in his custody,
and shall in default be liable to a fine which may
extend to one thousand rupees:

(2) Such successor shall immediately on assum-
ing the command of the ship enter in the official log-
- hook a list of the documents so delivered to him.

Leaving Seamen or Apprentices in British India.

119. (1) No seaman or apprentice who was not Dischargo or
shipped in British India shall be discharged at any 72758 be.
. port tish India of

~
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port in British India without the previous sanction
in writing of such officer as the Local (Government
appoints in this behalf. Such sanction shall be
given or withheld at the discretion of the officer so

. appointed, but, whenever it is withheld, the reasons

Official logs
to be kept
and to be
datod.

for so withholding it shall be recorded by him in

writing.

(2) If any person discharges a seaman or appren-
tice in wilful disobedience to the prohibitlon con-
tained in sub-section (1), he shall be liable to
imprisonment for a term which may extend to
three months, or to a fine which may extend to one
thousand rupees, or to both.

Official Logs.-

120. (1) An official log shall be kept in every
ship registered in British India except home-trade
ships not exceeding three hundred tons burden ip
the form sanctioned by the Local Government.

(2) The official log may, at the discretion of the
master or owner, be kept distinet from or united with.
the ordinary ship’s log so that in all cases the spaces
in the official log-book be duly filled up.

(8) An entry required by this Act in the
oflicial log-book shall be made as soon as possible .
after the occurrence to which it relates, and, if not
made on the same day as that occurrence, shall be
made and dated so as to show the date of the occur-
rence and of the entry respecting it; and if made in
respect of an occurrence happening before the arrival
of the ship at her final port of discharge, shall not

- be made more than twenty-four hours after that

arrival.’

~ (4) Lvery entry in the official log-book shall be
signed by the master and by the mate or some other
of the crew and also— '

(a) if it; is an entry of injury or death, shall be
signed by the Surgeon or medical prac-
titioner on board, if any; and

() if
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(b) if it is an entry of wages due to or of the
sale of the effects of a seaman or appren-
tice who dies, shall be signed by the mate
and by some member of the crew besides
the master; and

(¢) if it is an entry of wages due to a seaman
who enters His Majesty’s naval service,
shall be signed by the seaman or by the
officer authorised to receive the seaman
into that service.

(5) Every entry made in an official iog-b'qok. in
the manner provided by this Act shall be admissible
in evidence.

121. The master of a ship for which an gyics .

official log is required shall enter or cause to be quiredin -

entered in the official log-book the following matters, pao lf’g'

namely :-—

(¢) every conviction by a legal tribunal of a
member of his crew, and the punishment
inflicted ; _

(%) every offence committed by a member of his

~ crew for which it is intended to prose-
cute or to enforce a forfeiture or exact a
fine together with such statement con-
cerning the reading over of that entry,
and concerning the reply (if any) made

. to the charge as is by this Act required;

(¢73) every offence for which punishment is in-
fiicted on board and the punishment
inflicted ; ‘

(¢v) a statement of the conduect, character, and
qualifications of each of his crew, or a
statement that he declines to give an
opinion on those particulars;

(v) every case of illness or injury happening
to a member of the crew with the nature
thereof, and the medical treatment
adopted (if any);

(vi) every case of death happening on board
and the cause thereof;

‘ ' (vit) every
a3
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sex of the infant and the names of the
parents;

(viii) every marriage taking place on board with
the names and ages of the parties;

(iz) the name of every seaman or apprentice
who ceases to be a member of the crew
otherwise than by death, with the place,
time, manner and cause thereof;

(z) the wages due to any seaman who eénters -
His Majesty’s naval service during the
voyage;

() the wages due to any seaman or appren-
tice who dies during the voyage and the
gross amount of all deductions to be made
therefrom; o

(#77) the sale of the effects of any seaman or
apprentice who dies during the voyage,
including a statement of each article sold
and of the sum received for it;

(#i4i) every collision with any other ship and
the circumstances under which the same

occurred. o
Olfosicios in 122. (1) If an official log-book is not kept in the
rospoc {(’,fgs_ manner required by this Act, or if an entry directed
by this Act to be made therein is not made at the
time and in the manner directed by this Act, the
master shall, if no other penalty is provided by this
Act, be liable for each offence to a fine which may

extend to fifty rupees.

(2) If any person makes or procures to be made
or assists in making any entry in any official log-
book in respect of any occurrence happening pre-
viously to the arrival of the ship at her final port of
discharge more than twenty-four hours after such
arrival, he shall for each offence be liable to a fine
which may extend to three hundred rupees.

(9) If any person wilfully destroys or mutilates
or renders illegible any entry in any official log-book
or wilfully makes or procures to be made or assists

, in

T4
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in making a false or fraudulent entry in or omission
from an official log-book, he shall be liable to impri-

sonment for a term which may extend to one year.

123. (1) The master of every foreign-going ship potivery of
shall, within forty-eight hours after the ship’s officiallogs

to shipping

arrival at her final port of destination in British e,
India or upon the discharge of the crew, whichever

first happens, deliver the official log-book of the
voyage to the shipping-master before whom the crew .

is discharged.

(2) The master or owner of every home-trade

ship, for which an official log is required to be kept

2

shall, within twenty-one days of the thirtieth day
- of June and the thirty-first day of December in every
year, transmit or deliver to some shipping-master in
British India the official log-book for the preceding

half-year.

(8) If the master or owner of a ship fails without

reasonable cause to comply with this section, he shal

I

be liable to a fine which may extend to two hundred

rupees.

124. (1) Where, by reason of transfer of owner- oy i log
ship or change of employment of a ship, the official to bo sent to

log ceases to be required in respect of the ship or to

shipping-mas-
ter in case of

be required on the same date, the master or owner. transfor of

- of the ship shall, if the ship is then in British India

‘within one month, and, if she is elsewhere, within

- six months, after the cessation, deliver or transmi

ship and in
s case of loss,

t

to the shipping-master at the port to which-the ship
belonged the official log-book, if any, duly made out

at the time of the cessation.
(2) 1f a ship is lost or abandoned, the master o

owner thereof shall, if practicable, and as soon u

T

N

possible, deliver or transmit to the shipping-master
at the port to which the ship belonged the official
log-book, if any, duly made out to the time of the

loss or abandonment.

(3) If the master or owner of the ship fails with-
out reasonable cause to comply with the provisions
of this section, he shall for each offence be liable to

a fine which may extend to one hundred rupecs.

Part 111,
h

sy =
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PART IIT.

PASSENGER SHIPS.

Survey of Passenger Ship.

No stoam- 125. (2) No steam-ship shall carry more than
;};;f;;gggg;fy twelve passengers between plages in British India or
witheuta - to or from any place in British India from or to any
coreate of place out of British India, unless she has a certificate
of survey under this Part in force and applicable
to the voyage on which she is about to proceed or

the service on which she is about to be employed.
(2) Nothing in sub-section (Z) shall apply to——

(@) any steam-ship having a certificate of survey
granted by the Board of Trade, or by
the Government of any part. of His
Majesty’s dominions where such certifi-
cate has been declared under section 284
of the Merchant Shipping Act, 1894, 57468
to be of the same force as if granted Yiet»o 6
under that Act, unless it appears from
the certificate that it is inapplicable to
the voyage on which the steam-ship is
about to proceed or the service on which
she is about to be employed, or unless
there is reason to believe that the steam-
‘ ' ship has, since the grant of the certifi-
cate, sustained injury or damage or been
: found unseaworthy or otherwise in- B
" ‘ ' efficient; or ’ ‘
(b) any steam-ship having s certificate of survey
granted under the Inland Steam Vessels
Act, 1917, in force and applicable to the 1ot 1017,
voyage on which the steam-ship is about
to proceed or the service on which she is
about to be employed ; or
(¢) any steam-ship carrying passengers during
~ the interval between the time at which her
certificate of survey under this Part
expires and the time at which it is first
' practicable
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practicable to have the certificate re-
newed. .

126. The T.ocal Government may, with the Power for
previous sanction of the Governor General in Coun- 1oo% de-
cil, by notification in the local official Gazette, exempt cor-
declare that all or any of the provisions of this Part Zi‘i’;:.team"
relating to the survey of steam-ships shall not apply
in the case of any specified steam-ship or class of
steam-ships, or shall apply thereto with such modi-

fications as the Local (Government may direct.
127. No officer of Customs shall grant a port- No pors-

clearance, mor shall any pilot be assigned, to any fearpee v
steam-ship for which a certificate of survey is re- of survey
quired by this Part until after the production by the preduced:
owner or master thereof of a certificate under this

Part in force and applicable to the voyage on which

she is about to proceed and the service on which she

is about to be employed. _

128. If any steam-ship for which a certificate of Power to de-
survey is required by this Part leaves or attempts g seei
to leave any port of survey without a certificate, any ing certifi-
officer of Customs or any pilot on board the steam- fare =™
ship may detain her until she obtains a certificate.

129. The Local Government may appoint so many Appointment
persons as it thinks fit to be surveyors for the pur- :fj“;g;’ggi
poses of this Part at such ports within the territories survey.
under its administration as it may appoint to be

ports of survey.

130. (1) For the purposes of a survey under this Powers of
Part, any surveyor appointed under this Part may, *"™e°".
at any reasonable time, go on board a steam-ship,
and may inspect the steam-ship and any part there-
of, and the machinery, equipments or articles on
hoard.thereof : ' '

Provided that he does not unnecessarily hinder-
the loading or unloading of the steam-ship, or un-
necessarily detain or delay her from proceeding on
any voyage.

(2) The owner, master and officers of the steam-
ship shall afford to the surveyor all reasonable
facilities for a survey, and all such information

respecting
" ' o : 17
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respecting the steam-ship and her machinery and
equipments, or any part thereof, respectively, as he
reasonably requires.

e o o 131. Before a survey under this Part is com-
veya. menced, the owner or master of the steam-ship to be

surveyed shall pay to such officer as the Local Govern-
ment may appoint in this behalf—

(@) a fee calculated on the tonnage of the steam-
ship according to the rates in Schedule I1
or according to any other prescribed
rates; and ‘

() when the survey is to be made in any port
of survey other than Calcutta, Madras,
‘ Bombay or Rangoon, such additional
fee, in respect of the expense (if any) of
the journey of the surveyor to the port, as
the Local Government may, by notifica-
tion in the local official Gazette, direct.

Power for 132. A survey under this Part shall ordinarily
Local Go- " he made by one surveyor, but two surveyors may be
direct that  employed if the Tocal Government, by order in,
oaboomyy  Writing, so directs, either generally in the case of
ployed.  ~ all steam-ships at any port of survey, or specially
~in the case of any particular steam-ship or class of

steam-ships at any such port.

Divisionof - 188, When a survey is made under this Part by
two smvey. LWO surveyors, each of the surveyors making tho
orsomployed. gurvey shall perform a prescribed portion of the

duties assigned by this Part or the rules made there-

under to a surveyor making a survey.
Deolaration 134. When a survey under this Part is com-
of suveyor pleted, the surveyor making it shall forthwith, if
satisfied that he can with propriety do so, give to the
owner or master of the steam-ship surveyed a de-
claration of survey in the prescribed form contain-
ing the following particulars, namely :—

: (2) that the hull and machinery of the steam-
F ship are sufficient for the service intend-
L _ ed and in good condition;

(0) that the equipments of the steam-ship and
the certificates of the master, mate or
L mates
| 78 '
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mates, and engineer or engineers or
engine-driver, are such and in such con-
dition as are required by any law for the
time being in force and applicable to the
steam-ship; '

(¢) the time (if less than one year) for which the
‘hull, machinery and equipments of the
steam-ship will be sufficient;

(d) the limit (if any) beyond which, as regards
the hull, machinery or équipments, the
steam-ship is in the surveyor’s judgment
not fit to ply;

(¢) the number of passengers which the steam-
ship is, in the judgment of the surveyor,
fit to carry, distinguishing, if necessary,
between the respective numbers to be
carried on the deck and in the cabins and
in different parts of the deck and cabins;
the number to be subject to such con-
ditions and variations, according to the
time of year, the nature of the voyage,
the cargo carried or other circumstances,
as the case requires; and

(f) any other prescribed particulars.

135. (7) The owner or master to whom a de-
claration of survey is given shall, within fourteen
days after the date of the receipt thereof, send the
declaration to such officer as the Local Government
may appoint in this behalf. '

(2) If he fails to do so, he shall forfeit a sum
" not exceeding five rupees for every day during which
the sending of the declaration is delayed.

(3) The owner or master shall pay any sum so
forfeited on the delivery of the certificate of survey.

136. (1) Upon receipt of a declaration of survey,
the Local Government shall, if satisfied that the pro-
visions of this Part have been complied with, cause
a certificate, in duplicate, to be prepared and deli-
vered, through such officer at the port at which the
steam-ship was surveyed as the Local Government
may appoint in this behalf, to the owner or master of

i

the
B {
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the steam-ship surveyed, on his applying and paying
the sums (if any) mentioned in this Part as payable
on delivery of a certificate.

(2) A certificate granted under this section shall
Le in the prescribed form; shall contain a statement
to the effect that the provisions of this Part with
respect to the survey bf the steam-ship and the trans-
mission of the declaration of survey in respect thereof
have been complied with; and shall set forth——

(@) the particulars concerning the steam-ship
which clauses (¢), (d) and (¢) of section
134 require the declaration by the
surveyor to contain; and -

(b) any other prescribed particulars.

(8) When a certificate is ready for delivery under
this section, the Local Government shall cause notice
thereof to be given by post or otherwise to the owner
or master of the steam-ship to which the certificate
relates. '

(4) The Iocal Government may delegate to any
person—

(@) the function, assigned to the Local Govern-
ment by sub-section (1), of granting a
certificate of survey under that sub-
section; : ,

(b) the function, assigned to the Local Govern-
ment by sub-section (3), of caunsing notice
to be given of a certificate of survey being
ready for delivery :

Provided, with respect to clause (a) of this sub-
section, that no delegation of the function mentioned
in that clause shall be construed to authorise the
grant of a certificate of survey by the surveyor who
gave the declaration of survey,

137. (2) If the surveyor or surveyors making a
sarvey under this Act refuses or refuse to give a
declaration of survey under section 134 with regard
to any steam-ship, or gives or give a declaration with
which the owner or master of the steam-ship surveyed
is dissatisfied, the Local Government may, on the
application of the owner or master, and the payment
by him of such fee, not exceeding twice the amount

of
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of the fee for the previons survey, as the Local
Government may require, direct two other surveyors
appointed under this Part to survey the steam-ship.

(2) The surveyors so directed shall forthwith
survey the steam-ship, and may, after the survey,
either refuse to give a declaration or give such de-
claration as under the circumstances seems to them
proper, and their decision shall be final.

138, A certificate of survey granted under this Durution of
Part shall not be in force—

of survey,

(n) after the expiration of one year from the
date thereof; or

(b) after the expiration of the period, if less
“than bne year, for which the hull, boilers,
engines or any of the equipments have
been stated in - the certificate to be

: sufficient; or

(c) after notice has been given, by the Local
Government, to the owner or master of
the steam-ship to which the certificate re-
lates that the Local Government has
cancelled or suspended it.

139. Any certificate of survey granted under this Cancellation
Part may be cancelled or suspended by a Local Gov- o suspension
. . . ©. e

ernment if it has reason to believe—

of survey by

. 1 .
(@) that the declaration by the surveyor of the omment”

sufficiency and good condition of the
hull, boilers, engines or any of the equip-
ments of the steam-ship has been
fraudulently or erroneously made; or

(b) that the certificate has otherwise been issued
upon false or erroneous information; or

(¢) that, since the making of the declaration,
the hull, boilers, engines or any of the
equipments of the steam-ship have sus-
tained any injury, or have otherwise
become insufficient.

140. (1) The Local Government may require Powor to ro-
any certificate of survey granted under this Part quie deli-

. . very of ex-
which has expired, or has been cancelled or suspend- pirad or con-

i : R colled certi-
ed, to be delivered up to such person as it directs. Gonto of s

(2) If vey.
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~ (2) Tf the owner or master of a - steam-ship,

‘without reasonable cause, neglects or refuses to de-

liver up a certificate when required to do_so under
this section, he shall he liable to a fine which may
extend to one hundred rupees.

141, If the Local Government which cancels or
suspends a certificate of survey granted under this
Part is not the Local Government which or whose
delegate granted the certificate, the Local Govern-
ment cancelling or suspending the certificate shall
report the fact of cancellation or suspension, together
with the veasons thereof, to the Tocal Government
which or whose delegate granted the certificate.

149. (7) The owner or master of every steam-ship
for which a certificate of survey has been granted
under this ’art shall forthwith, on the receipt of
the certificate, cause one of the duplicates thereof to
be affixed, and kept affixed so long as the certificate
remains in force and the steam-ship is in use, on
some conspicuous part of the steam-ship where it
may be easily read by all persons on board thereof.

(2) If the certificate is not so kept affixed, the
owner and master of the steam-ship shall each be

- lable to a fine which may extend to wne hundred

Penalty for’
oarrying pas.
gengers in )
confraven-
tion of the
Act,

rupees. -
143. If a steam-ship on any voyage carries or
attempts to carry passengers in contravention of
section 125, or has on board or in any part thereof a
number of passengers which is greater than the num-
ber set forth in the certificate of survey as the
number of passengers which the steam-ship or the
part thereof is fit to carry on that voyage, the owner
and the master shall each be punishable with a fine
which may extend to one thousand rupees, and also
with an additional fine not exceeding twenty rupees
for every passenger above the number so set forth,
or, if the fare of any passenger on board exceeds
twenty rupees, not exceeding double the amount of
the fares of all the passengers above the number so -
set forth, reckoned at the highest rate of rfare payable
by any passenger on board; and if the master or any
other officer of any steam-ship which carries or
: - attempts
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attempts to carry passengers in contravention of l
section 125 is a licensed pilot, he shall be liable to '
have his licence as a pilot suspended or cancelled

for any period by the Tocal (zovernment. |

144, (1) When a steam-ship requires to be fur- Steam-ships
nished with a certificate of survey under this Part with Toreign
and the Local Government is satisfied, by the pro- ofsurvey =

duction of a certificate of survey attested by a of pustial
British Consular Officer at the port where the ey
survey was made, that the ship has been officially

" surveyed at a foreign port, and that the requirements

of this Act are proved by that survey to

have been substantiallv complied with, the TLecal
Government may, if it thinks fit, dispense with

any further survey of the ship in respect of the
requirements so complied with, and give a certi-

ficate which shall have the same effect as a certificate

Provided that this sub-section shall not apply |
in the case of a foreign steam-ship to an official
survev at any foreign port with respect to which
His Majestv has by Order in Council directed |
that section 363 of the Merchant Shipping Act, 1894, |
shall not apply. g
(2) When the Local Government has, by noti- '
fication in the local official Gazette, declared that ’
it 1s satisfied that an official surveyv at any foreign \
port specified in the declaration is such as to prove i
that the requirements of this Act have Dbeen o
substantially complied with, any person appoint-
ed by the Iocal Government in this behalf may l
exercise the power to dispense with a survey and 4
to lgive a certificate conferred on the T.ocal Gov- g
ernment by sub-section (I) in the case of any \
steam-ship furnished with a valid certificate of
suryvey granted at such foreign port and duly {
attested by the British Consular Officer at that port.
(8) The procedure prescribed in.sub-section (1)
shall be applicable in the case of steam-ships fur-
nished with valid certificates of partial survey,
including docking certificates, granted by the Board
of Trade or any British Colonial. Government,

|
S ?
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as if they were steam-ships furnished with like
certificates of survey granted at foreign ports,
b subject to the modification that the powers of

: the Local Government wnder the said sub-
section may be exercised by any person appointed

[ by the Local Government in this behalf.

}?g‘;velr Jor 145. (1) The T.ocal Government may, subject

emment to 10 the condition of previous publication and the

‘makerades  ganction of the Governor General in Council, make

as to sur- . . : .

voys. rules to regulate the making of surveys under this
"~ Part. . ‘ '

(2) In particular and without prejudice to the

generality of the foregoing power, such rules may—

(@) declare the times and places at which,
and the manner in which, surveys are
to be made; ‘

(b) regulate the duties of the surveyor making
a survey and, where two surveyors are
employed, assign the respective duties of
each of the surveyors emnployed;

(¢) declare the form in which the declarations
of surveyors and certificates of survey
under this Part are to be framed,
and the nature of the particulars which
are to be stated therein, respectively;
and v

(@) fix the rates according to which the fees .
payable in respect of surveys are to
be caleulated in the case of all or

: any of the ports of survey within the

' territories under its administration.

Provisions in case of Wreek of Skip carrying
Steerage Passengers. :

Application 146. (1) The provisions contained in Part I
swotions of  0f Schedule TIT (being sections 332, 833, 334 and
Morohans 335 of the Merchant Shipping Act, 1894) are declar- 5 & 58

Shipping Aet, . . T ’ Viet., ¢. 0.
1894, in case’ €4 applicable to ships carrying steerage passengers

of wreck : > .-
ot ook ey UPONL the following voyages, namely :-

I‘fr‘ga:ffg";;ggn (@) voyages from the ports of Calcutta,
certain voy- Madras and Bombay to the British

tges. Colonies
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Colonies of Mauritius, Jamaica, British
Guiana, Trinidad, St. Luicia, Grenada,
St. Vincent, Natal, St. Kitts, Nevis and
Fiji; :

(0) voyages from the ports of Calcutta, Madras
and Bombay to the French Colonies of

- Réunion, Martinique, Guadeloupe and
its dependencies, and Guiana;

(¢) voyages from the ports of Calcutta, Madras
and Bombay to the Netherlands Colony
of Dutch Guiana;

(d) voyages from the ports of Calcutta,
Madras and Bombay to the Danish
Colony of St. Croix;

(¢) voyages under Part IV of this Act (which
relates to native passenger ships) from
Calcutta, Madras,” Bombay, Karachi,
Rangoon and other ports in British
India to the Straits Settlements, to the
Protected Native States adjoining the
Straits Settlements, to Australia, and
to ports in the Red Sea, Gulf of Aden
or Persian Gulf and on the East  Coast
of Africa.

(2) This section shall not come into operation

until His Majesty’s pleasure thereon has heen
publicly signified by notification in the Gazette of

India.

(8) On such signification of such pleasure,

repealed. -

PART 1V.

X11 of 1385. the Indian Sea Passengers Act, 1885, shall be

NATIVE PASSENGER SHIPS AND PILGRIM SHIPS.

147. (1) This Part applies—

(@) to all subjects of His Majesty within -the

Application
of Part,

dominions of Princes and States in o

- India;
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(b) to all -Indiansubjects of His MaJesty..u

without and beyond British India.

(2) But the provisions of this Part relating to
native passenger ships do not apply-—

(@) to any steam-ship not carrying as passen-
~gers more than sixty natives of Asia or
Africa;

(b) to any sh1p not 1ntended to carry natives
of Asia or Africa as passengers to or
from any port in British Indla or

(¢) to any ships to which the provisions of the
Inland Steam Vessels Act, 1917 are 1 of 1917

- applicable.

(3) Notwithstanding anything in sub-sections
(1) and (2), the Local Government may, with
the previous sanction of the Governor General
in Council, declare all or any of the provisions
of this Part relating to native passenger ships to
apply to sailing-ships, or any class of sailing-
ships, carrying as passengers more than fifteen
natives of Asia or Africa, and to steam-ships, or
any class of steam-ships, carrying as passengers
more than thirty such persons. :

Power to - 148. (1) The T.ocal Government, with the pre~
}’jf,"rﬁ‘%ﬁslv‘l‘l’ vious sanction of the Governor General in Council,
sioas of Part may, subject to such condition as it thinks fit, exempt
. any ship or class of ships from any provision of

this Part relatmg to native passenger ships.

(2) In imposing a condition under this section
the Local Government may direct that a breach
of it shall be punishable with fine which may
extend to two hundred rupees, and, when the
breach is a continuing breach, with a further
fine which may extend to twenty rupees for every
day after the first during which the breach
continues.

Dofinitions. 149. In this Part, unless there is anything
repugnant in the subj ect or Conte‘{t e

(1) ‘‘ native passenger > means a passenger by a

ship who is a native of Asia or Africa of the age of

© twelve -
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twelve years or upwards and is not on the articles
of the ship as one of the crew; but it does mnot
include either a passenger in attendance on a
-person who is not a native of Asia or Africa or a
child under one year of age; and, in the computa-
tion of passengers for any of the purposes of this .
Part, two persons of the age of one year or upwards
anid under the age of twelve years sh’mll be :
reckoned as one passenger ; :

(¢) ““ native passenger ship ’’ means, save as
otherwise provided in this Part, a shlp carrying
more than thirty native passengers;

(8). ““ pilgrim *’ means a Muhammadan passen-
ger going to, or returning from, the Hedjaz;
"but it does not include a child under one year
of age, and, in the computation of pilgrims for
all or any of the purposes of this Act, the Governor
General in Council may, by wpotification in
the Gazette of India, direct that two persons
of the age of one year or upwards and under the
age of twelve years shall be reckoned as one
pilgrim;

Ezplanation 1. ——A Mubhammadan passenger who
has embarked with the intention of going to the
Hedjaz, but is returning without having actually
landed there, shall be deemed to be a pilgrim for
the purposes of this Act;

- Ezplanation I1l1.—Every passenger, whethe’;_
a pilgrim or not, on board a pilgrim ship shall be
deemed to be a pllgrlm for the purposes of this
Part;

(4) ‘‘ pilgrim ship ”’ means a sh1p conveying or
about to convey pilgrims from or to any port in
British India to or from any port in the Red Sea
other than Suez

Provided that no ship carrying passengers other
than pilgrims of the lowest class and having on
board pilgrims of the lowest class in a less propor-
tion than one pilgrim for every one hundred tons.
of the gross tonnage of the ship shall he deemed
to be a pllgmm ship within the meaning of this Act.

, Ezplanation.
87
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Explanation.—*° A pilgrim of the lowest class -

is a pilgrim for whom no separate accommodation
in any cabin, state-room or saloon is reserved;

(56) ‘“ voyage >’ means the whole distance be-
tween the ship’s port or place of departure and her
final port or place of arrival;

(6) ““ Chief Customs-officer >’ means the chief
executive officer of sea-customs in any port or place
to which this Part applies.

General Provisions as to Native Passenger and
‘ Pilgrim Ships.

150. (1) A native passenger ship shall not, nor
shall a pilgrim ship, depart or proceed from, or
discharge native passengers or pilgrims, as the case
may be, at any port or place within British India
other than a port or place appointed in this behalf
by the Local Government for native passenger ships
or pilgrim ships, as the case may be.

(2) After a ship has departed or proceeded
on a voyage from a port or place so appointed, a
person shall not be reccived on board as a native
passenger or pilgrim, as the case may be, except at
some other port or place so appointed.

151. (1) The master, owner or agent of a
native passenger or pilgrim ship so departing or pro-
ceeding shall give notice to an officer, appointed in
this behalf by the Local Government, that the ship
is to carry native passengers or pilgrims and of
her destination and of the proposed time of sailing.
(2) The notice shall be given— :

(@) in the case of a native passenger ship not
less than twenty-four hours before that
time; .

(b) in the case of a pilgrim ship. at the original
port of departure if in British India, and
in other cases at the first port at which

- she touches in British India, not less than
three days, and at -all other ports not
“less than twenty-four hours before that

time. '
152, After
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1562. After receiving the notice, the officer Power toen-
or a person authorised by him shall be at liberty at §§gp<§;3gﬁp_
all times to enter on the ship and inspect her and
her fittings and the provisions and stores on board.

153. (1) A ship intended to carry native pas- ship not to
sengers or pilgrims shall not commence a voyage from il without
a port or place appointed under this Part, unless the cates.
master holds two certificates to the effect mentioned
in the two next following sections.

(2) The officer whose duty it is to grant a port-
clearance for the ship shall not grant it unless the
master holds those certificates.

154. The first of the certificates (hereinafter contents of
called ¢ certificate A ’’) shall state that the ship ig certificato A.
sea-worthy and properly equipped, fitted and venti-
lated, and—- -

(a) in the case of a native passenger ship, the
number of passengers which she is
capable of carrying; _

(b) in the case of a pilgrim ship, the number
of pilgrims of each class which she is
capable of carrying.

155. The second of the certificates (hercinafter contents of
called ‘“ certificate B ’’) shall state— cortificato B.

(«) the voyage which the ship is to make, and
the intermediate ports (if any) at which
she 1s to touch;

(b) that she has the proper complement of
officers and seamen;

(¢) that food, fuel and pure water over and
above what is necessary for the crew,
and the other things (if any) prescribed
for native passengers or pilgrim ships,
as the case may be, have been placed on
board, of the quality prescribed properly
packed, and sufficitent to supply the
native passengers or pilgrims on board
during the voyage which the ship
is to make (including- such detention
in quarantine as may be probable) accord-
ing to the prescribed scale;

(d) that
' _ ‘. S 89
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~(d) that the master holds certificate A
(¢) in the case of a native passenger ship

if the ship is to make a short voyage,
as hereinafter defined, in a season of foul
weather, and to carry”upperdeck pas-
sengers, that she 1s furnished with
substantial bulwarks and a double
awning or with other sufficient pro-
tection against the weather;

(f) In the case of a native passenger ship,

if she is to carry passengers to any port

in the Red Sea, that she is propelled
principally by steam, and, if she is to

carry more than one hundred passen--

gers to any such port, that she has on
board a medical officer licensed ‘in “the
prescribed manner;

(¢9) in the case of a pilgrim ship, that she is
propelled principally by steam and
that she is of the tonnage and steam
power (if any) prescribed;

(#) in the case of a pilgrim ship, if she is to
carry more than one hundred pilgrims,

that she has on board the medical -

officer or officers required by this Part
and the prescribed attendants; and

(t) such other particulars, if any, as may
-~ be prescribed for native passenger oi
pilgrim ships, as the case may be.

+156, If an officer appointed in this behalf by the
Local Government is satisfied that a native passen
ger or pilgrim has brought on board a native pas-
senger or pilgrim ship for his own use food of the
quality and in the quantity prescribed, the require-
ments of this Part, respecting the supply of food
for passengers or pilgrims, shall not apply so far

as regards the supply of food for that passenger or -

pilgrim.

157. The peréon by whom certificate A and cer
tificate B are to be granted shall be the officer
S ' appointed
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appointed under section 151 who is hereinafter re-
ferred to as the certifying officer.

158. Where the master of a ship produces to substitute
the certifying officer one of the certificates of survey for corti-
referred to in sections 136 and 144 in respect '
of the ship in force and applicable to the
voyage on which the ship is to proceed or the service
on which she is about to be employed, the certifying
officer may, if the particulars required by section 154
are certified thereby, take the certificate as evidence
ol those particularg, and 1t shall then be deemed to -
be a certificate A for the purposes of this Part.

1569. (1) After receiving the notice required by Survey of
section 151 the certifying officer may, if he thinks *b®
fit, cause the ship to be surveyed at the expense of
the master or owner by competent surveyors, who
shall report to him whether the ship is, in their
opinion, seaworthy and properly eqmpped fitted
and ventilated for the service on which she is to be
employed : '

Provided that he shall not cause a ship holding
one of the certificates of survey referred to in
Part III to be surveyed unless, by reason of the
ship having met with damage or having undergone
alterations, or on other reasonable ground, he consi-
ders it hkely that she may be found unseaworthy or
not properly eqmpped fitted or ventilated for the
service on which she is to be employed.

(2) If the officer causes a survey to be made of
a ship holding any such certificate, and the survey-
ors report that the ship is seaworthy and properly
equipped, fitted and ventilated ‘for the voyage, and
that there was no reasonable ground why the officer
should have thought it likely that she would be
found unseaworthy, or mot properly equipped,
fitted or ventilated for the service on which she 1s
to be employed, the expense of the survey shall be
paid by the Local Government.

160. (7) The COI‘tlfVlnﬂ‘ officer shall not grant a Diseretion
certificate unless he is satisfied that the ship has not % ‘&
on board any cargo likely from its quahty, quantity

: - or

9%
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or mode of stowage to prejudice the health or safety
of the native passengers or pilgrims. '

(2) Save as aforesaid, and subject to the pro-

visions of sub-section (3), it shall be in the discre-

i tion of the certifying officer to grant or withhold the
| certificate.

(8) In the exercise of that discretion that officer
shall be subject to the control of the Local Govern-
ment, and of any intermediate authority which that
Government appoints in this behalf.

Copy o 161. The master or owner shall post up in a

cortifioatos 19 songpicuous part of the ship, so as to be visible to
persons on board thereof, a copy of each of the certi-
ficates granted under this Part in respect of the
ship, and shall keep those copies so posted up
throughout the voyage.

Penalty for 162. (1) If a native passenger or pilgrim

shipunlaw- — ship departs or proceeds on a voyage from, or dis-

y depart- P . s

ing or roceiv- Charges native passengers or pilgrims at, any port

ing passen- . or place within British India in contravention of the

gors on board. C. . . _ . .
provisions of this Part, or if a person is received as
a native passenger or pilgrim on board any such
ship in contravention of the provisions of this Part,
the master or owner shall, for every native
passenger or pilgrim carried in the ship, or
for every native passenger or pilgrim so dis-
charged or received on board, be liable to a fine which
may extend to one hundred rupees or to imprison-
-ment for a term which may extend to one month,
or to both: o

Provided that the aggregate term of imprison-

ment awarded under this section shall not exceed
one year. ‘

. (2) The ship, if found within two years in any
port or place within British India, may be
seized and detained by a Chief Customs-officer
until the penalties incurred under this Part by her
master or owner have been adjudicated, and-

; the payment of the fines imposed on him under -
this Part with all costs, has been enforced, under
5 the provisious of this Part.

183. 1If
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163. If 4 person 1mpedeq or refuses to allow any Ponalty for
entry or inspection authorised by or under this Part, opposing en-
he shall be liable to a fine which may extend to five p?::tc:(r)lnozfmq.
hundred rupees for each offence, or to imprisonment ships-
for a term which may extend to three months, or
‘to both.

164. If the master or owner of a native Ponalty for
passenger or pilgrim ship without reasonable excuse, f‘noﬁ ggr‘;;b;‘;
the burden of proving which shall lie upon him, certificates.
fails to comply with the requirements of this Part
with respect to the posting of copies of certificates,
he shall be liable to a fine which may extend to two
hundred rupees, or to imprisonment for a tetm
which may extend to one month, or to both.

165. If the master of a native passenger Penaltyfor .
or pilgrim ship after having obtained any of fflgggﬁggtm :
the certificates mentioned in this Part fraudulently ship sfter
does or suffers to be done anything whereby the cer- Siificate
tificate becomes inapplicable to the altered state
of the ship, her native passengers or pilgrims,
as the case may be, or other matters to which
the certificate relates, he shall be liable to a fine
which may extend to two thousand rupees, or to im-
prisonment for a term which may extend to six

months, or to both.

166. If the master of a native passenger or fl’fz?_&ltyt for .i
pilgrim ship without reasonable excuse, the burden sﬁ};}% nabive
of proving which shall lie upon him, omits to supply Dt
to any vassenger or pilgrim the prescribed allow- Breslcilﬁog '
ance of food, fuel and water, as required by the provisions
provisions of this Part, he shall be liable to a fine

which may extend to twenty rupees for everv native
passenger or pilgrim who has sustained detriment i
bv the omission.

167. (1) Tf a native passenger or pilgrim ship Penalty for
has on hoard a number of native passengers or pil- Mveger
orims which is greater than the number allowed for ber of pas-
the shin by or under this Part, the master and owner boag. o ;
shall, for everv such passenger ov pilgrim over and !
above that number, he each liable to a fine which mav ' |

extend J

© | 93 !
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extend to twenty rupees, and the master shall fur-
ther be liable to 1mpr1<:onment for a term which
may extend to one week in respect of each such
‘passenger or pilgrim : :

Provided that the aggregate term of imprison-

ment awarded under this section shall not exceed_ ,

six months.

(2) Any officer authorised in this behalf by
the Local Government may cause all native passen-
gers or pilgrims over and above the number
allowed by or under this Part to disembark, and
may forward them to any port at which they may
have contracted to. land, and recover the cost of so
forwarding” them from the master or owner of the
ship as if the cost were a fine imposed under this
Part, and a certificate under the hand of that officer
shall be conclusive proof of the amount of the cost
aforesaid.

168. If the master of a native passenger or
pilgrim ship lands any native passenger or pilgrim
at any port or place other than the port or place at
which the native passenger or pilgrim may have con-
tracted to land, unless with his previous consent,
or unless the landing is made necessary by perils of
the sea or other unavmdable accident, the master

_shall, for every such offence, be liable to a fine which

Penalty for
making voy-

" age in con-

{: ra,ven tion
of contract.

may extend to two hundred rupees, or to imprison-
ment for a term which may extend to one month, or
to both.

169. If a native passenger or pilgrim ship, other-
wise than by reason of perils of the sea or other

unavoidable accident, touches at any port or place

in contravention of any express or implied oontra,ctA

or engagement with the native passengers or p1]gr1ms :

with respect to the voyage which the ship was to
make and the time which that voyage was to occupy,
whether the contract or engagement was made by

public advertisement or otherwise, the master and

owner shall each be liable to a fine Whlch may extend

to five hundred rupees, or to imprisonment for a

term which may extend to three months, or to hoth.
170. (2) The
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170. (1) The Chief Customs-officer, or other mformation

to be sent to

officer, if any, appointed by the Local Government in J

this behalf, at any port or place within British India barkation e

at which a native passenger or pilgrim ship touches
or arrives, shall, with advertence to the provisions of
this Part, send any particulars which he may deem
important respecting the native passenger or pilgrim
ship, and the native passengers or pilgrims carried
therein, to the officer at the port or place from which
the ship commenced her vovage, and to the officer at
any other port or place within British India where
the native passengers or pilgrims or any of them em-
barked or are to be discharged. ,

(2) The Chief Customs-officer, or other officer, if
any, appointed by the Tocal Government in this be-
half, at any port or place in British India at which
a ship to which this Part applies touches or arrives,
may enter on the ship and inspect her in order to as-
certain whether the provisions of this Act as to the
number of native passengers or pilgrims and other
matters have been complied with.

171. Tn any proceeding for the adjudication of Gerdr o

any penalty incurred under this Part anv document
purporting to be a report of such particulars as are

“referred to in sub-section (7) of the last foregoine
" aection. or a copv of the proceedinos of anv Court of

Justice duly authenticated, and also any like docu-
ment purporting to be made and signed by any person .
lawfully exercising consular authority on behalf of
His Majesty in any foreign port, shall be received in
evidence, if it appears to have been officially trans-
mitted to any officer at or near the place where the

- proceeding under this Part is held.

179 T 1 y : Authority to
172. The penalties to which masters and owners instituto pro-
of¥ative passenger and pilgrim ships are made liable ceedings for

by this Part shall be enforce:d only on information penatties.
laid at the instance of a certifying officer, or at any

port or place where there is no such officer, at the in-
stance of the Chief Customs-officer.

173. The Local Government shall appoint such f}g’gf‘;f;‘;’;’f““

persons as it thinks fit to exercise and perform the
powers and duties which are conferred and imposed

by
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under.

Special Provisions relating to Native Passenger
; Ships.

174, (1) “ Long voyage” means, subject to the -
provisions of this Part relating to native passenger
ships, any voyage during which the ship performing
it will in ordinary circumstances be one hundred and
twenty hours or upwards eontinuously out of port.

(2) “ Short voyage” means, subject to the pro-
visions of this Part relating to native passenger ships,
any voyage during which the ship performing it will
not in ordinary circumstances be one hundred and
twenty hours continuously out of port.

175. The Governor General in Council may de-
clare, by notification in the Gazette of India, what
shall be deemed to be, for the purposes of this Part
relating to native passenger ships, * seasons of fair
weather ” and “ seasons of foul weather,” and, for
sailing-ships and steam-ships, respectively, a ‘‘ long
voyage ”’ and a ‘ short voyage.”

176. (1) For seasons of fair weather, a native
passenger ship performing a short voyage shall, sub-
ject to the provisions of this Part, contain in the be-
tween-decks at least six superficial feet and thirty-
six cubic feet of space available for every between-
decks passenger, and on the upper-deck at least four
superficial feet available for each such passenger and

“six superficial feet available for each upper-deck

passenger.

(2) For seasons of foul weather, a native pas-
senger ship propelled by sails and performifig a
short voyage shall, subject as aforesaid, contain in
the between-decks at least twelve superficial feet and
seventy-two cubic feet of space available for every
between-decks passenger, and on the upper-deck at
least four superficial feet available for each such pas-
senger and twelve superficial feet available for each

er-deck passenger. ‘
upp P .g (8) Tor

96



- oF 1923.] Indian Merchunt Shipzﬁng.

(8) For seasons of foul weather, a native passen-
ger ship propelled by steam, or partly by steam and
partly by sails, and performing a short voyage shall,
subject as aforesaid, contain in the between-decks at
least nine superficial feet and fifty-four cubic feet of
space available for every between-decks passenger,
and on the upper-deck at least four superficial feet
available for each such passenger and nine superficial
feet available for each upper-deck passenger.

(4) In seasons of foul weather a native passenger
ship shall nét carry upper-deck passengers unless she
is furnished with substantial bulwarks and a double

awning or with other sufficient protection against the
weather.

177. If a native passenger ship performing a
short voyage takes additional native passengers on
board at an intermediate port or place, the master
shall obtain from the certifying officer at that port or
place a supplementary certificate stating—

(¢) the number of native passengers so taken on
board, and

(b) that food, fuel and pure water over and above
what is necessary for the crcw, and the

Ship taking
additional

passengers ab

intermediat
place.

other things, if any, prescribed for the .

ship, have been placed on board, of the
quality prescribed, properly packed and

sufficient to supply the native passengers

on board during the voyage which the ship
is to make (including such detention in
quarantine as may be probable) according
to the scale for the time being prescribed :

Provided that, if"the certificate B held by the
master of the ship states that food, fuel and pure
water over and above what is necessary for the crew,

and the other things, if any, prescribed for her, have

been placed on board, of the quality prescribed by
the rules, properly packed and sufficient to supply
the full number of native passengers which she is
capable of carrying, the master shall not be bound to
obtain any such supplementary certificate.

178. When
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178, When the ship after performing a short voy-
age reaches her final port or place of arrival, the
master shall notify to such officer as the Local Govern-
ment appoints in this behalf the date and supposed
cause of death of every passenger dying on the
voyage.

179. (1) A native passenger ship propelled by
sails and performing a long voyage shall, subject to
the provisions of this Act, contain in the between- -
decks at least twelve superficial feet and seventy-two
cubic feet of space available for every passenger.

(2) A native passenger ship pvropelled by steam,

~or partly by steam and partly by sails, and perform-

ing a long voyage, shall, subject as aforesaid, contain
in the between-decks at least nine superficial feet and
fifty-four cubic feet of space available for every
passenger.

180. The master of a native passenger ship de-
parting or proceeding on a long voyage from any
port or place in British India shall sign two state-
ments, specifying the number and the respective sexes

. of all the native passengers, and the number_of the

Deaths on
royage.

crew, and shall deliver them to the certifying officer,
who shall thereupon, after having first satisfied him-
self that the numbers are correct, countersign and
return to the master one of the statements. :

181. The master of any such ship shall note in
writing on the statement returned to him, and on any
additional statement to be made under the next fol-
lowing section, the date and supposed cause of death
of any native passenger who may die on the voyage,
and shall, when the ship arrives at her port or place
of destination or at any port or place where it may
be intended to land native passengers, and before any
passenger leaves the ship, produce the statement with
any additions made thereto to a person lawfully exer-
cising consular authority on behalf of His Majesty at
the port or place, or to the Chief Customs-officer
thereat or the certifying officer, if any, appointed
there. : ,

182. (1) In
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182, (7) In either of the following cases, Ship taking:

namely,— additional

Dpessengers

(@) if after the ship has departed or proceeded A
on a long voyage any additional native
passengers are taken on board at a port or
place within British India appointed
under this Part for the embarkation of
native passengers, or .
(b) if the ship upon her voyage touches or arrives
at any such port or place, having pre-
viously received on board additionul
native passengers at any place beyond

British India,

‘the master shall obtain a fresh certificate to the effect
-of certificate B from the certifying officer at that port
«or place, and shall make additional statements speci-
fying the number and the respective sexes of all the
additional passengers.
(2) All the foregoing provisions of this Part with
respect to certificate B and statements concerning
native passengers shall be applicable to any certificate
granted or statement made under this section.
183. (7) A ship carrying native passengers from Certain ships
or to any port in British India to or from any port in 1§ ’g;g{gggl 1-
the Red Sea shall be propelled principally by steam.
(2) If this section is not complied with, the master
and owner shall each be liable to a fine which may
extend to five hundred rupees, or to imprisonment
which may extend to three months, or to both.

184. (1) A ship carrying more than one hundred Certain ehips
native passengers from or to any port in British 'opaty med:
India to or from any port in the Red Sea shali have
on board a medical officer licensed in the prescribed
manner. i

(2) If this section is not complied with, the master
shall be liable to a fine which may extend to five hun-
dred rupees, or to imprisonment for a term which
may extend to three months, or to both. ‘

185. (1) A ship carrying native passengers from ships carry-
or to any port in British India other than Aden to or s pusen-
from any port in the Red Sea shall touch at Aden(i

’ an
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and shall not leave that port. without having obtained
from the proper authority a clean bill of health.

(2) If the master without reasonable excuse, the
burden of proving which shall lie upon him, fails to
touch at Aden or leaves that port without having
obtained a bill of health under this section, he shall,
for every such offence, be liable to a fine which may
extend to two thousand rupees, or to imprisonment
gorha term which may extend to six months, or to

oth.

(8) 1f, in the case of any such ship as is referred
to in this section, the master or the medical officer, 1f
any, of the ship without reasonable excuse, the bur-
den of proving which shall lie upon him, breaks, or
omits or neglects to obey, any rule under this Part

" applicable to the ship, he shall be liable to a fine

which may extend to five hundred rupees, or to im-
prisonment for a term- which may extend to three
months, or to both.

186. The authority at Aden empowered to grant
the bill of health shall refuse to grant it if the ship
has on board a greater number of native passengers
than the number allowed for the ship by or under this
Part, and may refuse to grant it if the requirements
of any rule under this Part are not complied with on
board the ship. : ‘

187. In the case of a ship carrying native pas-
sengers from any port in British India other than
Aden to any port in the Red Sea, the officer whose
duty it is to grant a port clearance for the ship shall
not grant the clearance unless and until the master,
owner or agent of the ship and two sureties resident
in British India have executed in favour of the Secre-
tary of State for India in Council a joint and several
bond, for the sum of five thousand rupees,” condi-
tioned— )

(@) that the ship shall touch at Aden on the out-
ward voyage and there obtain a clean bil}
of health, and shall do the same on the
homeward voyage if the ship continues to
carry more than sixty native passengers,

and
: (b) that
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(b) that the master and medical officer (if any)

of the ship shall on the outward voyage,
and also on the homeward voyage 1f the
ship continues to ®arry more than sixty
native passengers, comply with the pro-

- visions of this Part and of such rules
relating to ships carrying native pas-
sengers between ports in British India
and ports in the Red Sea as the Governor
General in Council may make under this
Part.

188. (1) The Local Government may direct that
no native passenger shall be received on board any
ship, or any ship of a specified class, carrying native
passengers from any port in British India to any

port in the Red Sea, unless and until the passenger

has been inspected, at such time and place, and in
such manner, as the Local Government may fix in this
behalf, by a medical officer to be appointed by that
Government for the purpose.

(2) If, in the opinion of the officer making an
spection under this section, a native passenger is
suffering from any dangerously infectious or conta-
gious disease, the passenger shall not be permitted to
embark. ‘ |

3) If the master of any such ship knowingly
receives on board the ship any person in contra-
vention of this section, he shal}i be liable to a fine
which may extend to five hundred rupees for each
person so received, or to imprisonment which may
extend to three months, or to both.

189. If a master fails to comply with any of the
requirements of section 180 or section 181 as to the
statements concerning native passengers, or wilfully
makes any false entry or note in or on any such state-

ment, or without rveasonable excuse, the burden of
proving which shall lie upon him, fails to obtain any

such supplementary certificate as is mentioned in sec-

tion 177 or to report deaths as required by section

178 or to obtain any such fresh certificate, or to make

“any such statement of the number of additional native
passengers, as is mentioned in section 182, he shalt)ll
_ 8
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be liable to a ﬁ’n’e‘ Whlch riiay extend to five hundred -

rupees for every such offence, or to imprisonment for
a term which may extend to three months, or to both.

190. If a ship carrying native passengers from
any port or place beyond British India to any port
or place in British India has on board a number of
passengers greater either than the number allowed
-for the ship by or under this Part or than the number
allowed by the licence or certificate, if any, granted.
in respect of the ship at her port or place of depar-
ture, the master and owner shall, for every native
passenger in excess of that number, be each liable to-
a fine which may extend to twenty rupees.

191. (1) The Governor General in Council may
make rules consistent with this Part to regulate, in
the case of any native passenger ship or class of such
ships, all or any of the following matters, namely : —

(@) the scale on which food, fuel and water are-

- to be supplied to the passengers or to any
class or classes of passengers, and the:
quality of the food, fuel and water;

(b) the medical stores and other appliances and:
fittings to be provided on board for main-
taining health, cleanliness and decency;

(¢) the licensing and appointment of medical
officers in cases where they are required
by this Part to be carried; :

(@) the boats, anchors and cables to be provided
on board ; _ ,

(¢) the instruments for purposes of navigation:
to be supplied;

(f) the apparatus for the purpose of extinguish-
ing fires on board and the precautions to-
be taken to prevent such fires; »

(9) the provision of appliances for saving life-
and of means for making signals of dis-
tress, and the supply of lights inextin-
guishable in water and fitted for attach-.
ment to lifebuoys;

(%) the functions of the master, medical officer:
(if any) and other officers of the ship dur-
ing the voyage;

(7)) the-
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(¢) the access of between-decks passengers to the
upper deck; and '

(7) generally, to carry out the purposes of this
Part.

~ (2) The Local Government may make rules con-
sistent with this Part to regulate, in the case of any
native passenger ship or class of such ships,—

(@) the local limits within which, and the time
and mode at and in which, passengers are
to be embarked or discharged at any port
or place appointed under this Part in that
behalf ; and

(b) the time within which the ship or any ship
of the class is to depart or proceed on her
voyage after commencing to take passen-
gers on board.

(8) In making a rule under this section, the
authority making it may direct that a breach of it
shall be punishable with fine which may extend to
twc hundred rupees, and, when the breach is a con-
tinuing breach, with a further fine which may extend
to twenty rupees for every day after the first during
which the breach continues.

 (4) The power to make rules under this section is
subject to the condition of the rules being made after
previous-publication. :

192. The Governor General in Council may by
order prescribe, in the case of any native passenger
ship or class of such ships and for all or any voyages,
the number of superficial or of cubic feet of space to
be available for native passengers; and the order
shall be alternative to, or override, as the Governor
General in Council may direct, the requirements on
that subject of this Part so far as they apply to that

ship or class of ships.

Special Provisions regarding Pilgrim Ships.

193. (7) The Governor General in Council may
by order determine the number of superficial and
cubic feet of space (not being less than the space fiar

the
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Act) to be available in the between-decks for pilgrims
of each class, respectively, on board pilgrim ships.
(2) Every pilgrim ship shall have reserved for the
use of the pilgrims on board gratuitously by day and
by night so much of the upper deck as is not required
for the airing space of the crew or for permanent
structures : : ,
Provided that the upper deck space available for
pilgrims shall in no case be less than six superficial
feet for each pilgrim of the age of twelve years or
upwards on board. '

(8) Subject as aforesaid and to any rules which

" may be made under this Act, such space may he

Disposal of
pilgrims’ bag-
gage-

Hospital ec-
commodation.

Statement
concerning
pilgrims to be
delivered be-
fore ship de-
parts.

Deaths on
voyage.

allotted among the different classes of pilgrims in
such proportion as may be thought fit :

Provided that not less space.shall be allotted to
any one class than will provide six superficial feet of
space available for each pilgrim of the age of twelve
years or upwards of that class on board.

194. The baggage of all pilgrims shall be dis-
posed of on board in such manner as may be pre-
scribed. _ ;

195. There shall bs a regularly appointed hospi-
tal on board every pilgrim ship offering such cendi-
tions of security, health and space, and capable of

‘accommodating such number, not exceeding five per

cent. of the pilgrims embarked, as may be prescribed.

'196. The master of every pilgrim ship departing
or proceeding from any port or place in British India

shall sign a statement in duplicate in the prescribed

form specifying the total number and the number of
each sex of all the pilgrims embarked and the number
of the crew, and such other particulars as may be pre-
scribed, and shall deliver both copies to the certifying
officer who shall thereupon after having first satisfied
himself that the entries are correct, countersign and
return to the master one of the copies.

197. The master of every pilgrim ship shall note
in writing on the copy of the statement returned to

him under the last foregoing section, and on any
additional
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additional statement to be made under the next fol-
lowing section, the date and supposed cause of death
of any pilgrim who may die on the voyage, and shall,
when the pilgrim ship arrives at her port or place of
destination, or at any port or place at which it may
be intended to land pilgrims, and before any pilgrims
disembark, produce the statement, with any additions
thereto made, to a person lawfully exercising con-
sular authority on behalf of His Majesty at the port
or place or to the Chief Customs officer thereat or the
. certifying officer (if any) appointed there.

198. (1) In either of the following cases, pilgrim shi

- . taking addi«
namely : tional pil.

(a) if, after a pilgrim ship has departed or pro- gims st in-
ceeded on her voyage, any additional pil- place.
grims are taken on board at a port or
place within British India appointed
under this Act for the embarkation of
pilgrims, or o

(b) if a pilgrim ship upon her voyage touches or
arrives at any such port or place, having
previously received on board additiona
pilgrims at any place beyond British
India,

the master shall obtain a fresh certificate to the effect
of certificate B from the certifying officer at that
port or place, and shall furnish an additional stave-
‘ment, in duplicate in the prescribed form, respecting
such additional pilgrims, : .

(2) All the foregoing provisions of this Part with
respect to certificate B, and the statement concern-
ing pilgrims to be signed and delivered by the masters
-of prlgrim ships, shall be applicable to any certificate
granted or statement furnished under this section.

199. The master of every pilgrim ship arriving at Statement
any port or place in British India at which it may yiyims to
‘be intended to discharge pilgrims shall, before any be delivered
pilgrims disembark, deliver a statement signed by Zfimed?sl.'
him, specifying the total number and the number of ombark in
each sex of all the pilgrims on board and the number > o dis

' of
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of ‘the crew, and such other particulars as may he
prescribed, to the certifying officer appointed thereat.

Pilgsim ships '200. (1) Every pilgrim ship shall be propelled
o, principally by steam, and shall be of the tonnage and
cipally by steam-power (if any) prescribed.

tear d t . . . . .
bo of oertain (2) Ifthissection is not complied with, the master

g e and owner shall each be liable to a fine which may
extend to five hundred rupees, or to imprisonment.
which may extend to three months, or to both.

Certain pil- o ; ino n

gtim shivg to 201. (1) Every pilgrim ship carrying more than

carry medical ONE hundred pilgrims shall have on board a medical

officors 8nd  officer licensed as prescribed and, if the number car-
ried exceed one thousand, a second medical officer
similarly licensed, and also in all cases such attend-
ants as may be prescribed. :

(2) If this section is not complied with, the
master shall be liable to a fine which may extend to
five hundred rupees, or to imprisonment which may
extend to three months, or to both.

Modios off- 202. The medical officer or officers of every pil--
and roports,  grim ship shall keep such diaries, and shall submit
such reports or other returns, as may be prescribed.

Pilgrim ships 203. (1) Every pilgrim ship, proceeding from any:

opench 8t port in British India other than Aden to any port in:

outward voy- the Red Sea, shall touch at Aden, and shall not leave-

aeer that port without having obtained from the proper
authority a certificate stating whether any case of’
cholera has or has not occurred on board since the ship
left the port of last departure.

(2) 1f the master of any such ship, without rea--
sonable excuse, the burden of proving which shall
lie upon him, fails to touch at Aden or leaves that
port without having obtained the certificate required
by this section, he shall for every such offence be:
liable to a fine which may extend to two thousand
rupees, or to imprisonment for a term which may
extend to six months, or to both. '

When autho- 204, The authority at Aden empowered to grant

m e fden the certificate required under section 203 may refuse

tolotship 0 permit the ship to leave that port if the provisions
oave. , : of
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of this Part or any rule thereunder are not complied
with on board such ship.

205. In the case of every pilgrim ship proceed- Bond where
ing from any port in British India to any port in g;lgg;gg:‘gf
the Red Sea, the officer whose duty it is to grant a cutward
port-clearance shall not grant the clearance unless or "7
until the master, owner or agent and two sureties
resident in British India have executed, in favour
of the Secretary of State for India in Council, a
joint and several bond, for the sum of five thousand
rupees, conditioned—

(o) that the ship (if the voyage do not commence
at Aden) shall touch at Aden on the out-
ward voyage and there obtain the certi-
ficate required by section 203, and

(b) that the master and medical officer or offi-
cers (if any) shall comply with the pro-
visions of this Part and the rules there-
under.

206. (1) No pilgrim shall be received on board Medicsl in-
any pilgrim ship at any port or place in British Seoyes 2ad
India unless and until he has been medically inspect- required be-
ed, at such time and place, and in such manner, as tiorsml
the Local Government may fix in this behalf nor grims.
until the certifying officer has given permission for

the embarkation of pilgrims to commence.

(2) If, in the opinion of the officer making an
inspection under this section, any pilgrim is-suffer-
ing from cholera or choleraic indisposition, or any
dangerously infectious or contagious disease, or
shows any signs of the same or any other suspicious
symptoms, such pilgrim shall not be permitted to
embark.

(8) All articles which have been contaminated
by persons suffering from cholera or choleraic indis-
position, or any, dangerously infectious or contagious
disease, or are suspected of having been so contami-
nated shall, before being taken on board a pilgrim
ship, be disinfected, under the supervision of a
medical officer appointed by the Local Government
for the purpose, 1n such manner as may be prescribed.

(4) 1t
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(/) Tf the master of any such ship knowingly re-
‘ceives on board auny pilgrim or contaminated article

in contravention of this section, he shall be liable
to a fine which may extend to five hundred rupees
for each pilgrim, or fifty rupees for each article so
received, or to imprisonment which may extend to
three months, or to both. B

207. (7) If in any case a pilgrim ship does not
proceed on her voyage within forty-eight hours after
all the pilgrims have been received on board, and
there is reason to suspect that any person on board
is suffering from cholera or choleraic. indisposition

- or any dangerously infectious or contagious disease,

Medical ins-
pection of
‘women,

Issue and

production of
tiekets and
refund of pas-
sage-money.

a medical inspection of all persons on board may be
held in such manner as the Local Government may
direct.

(2) If on such inspection any person is found to
be suffering from cholera or choleraic indisposition
or any dangerously infectious or contagious disease,
or shows any signs of the same or any other sus-
picious symptoms, he shall, together with all articles
belonging to him, be at once removed from the ship.

(3) If the master of any such ship knowingly
keeps on board any pilgrim or article ordered to be
removed under this section, he shall be liable to a
fine which may extend to five hundred rupees for
each pilgrim, or to fifty rupees for each article, so
kept on hoard. or to imprisonment which may ex-
tend to three months, or to both.

208. So far as may be practicable, and subject to
any rules which may be made under this Act, the
medical inspection of female pilgrims shall be car-
ried out by women.

209. (1) Every pilgrim shall be entitled, on pay-
ment of his passage-money and fulfilment of the
other prescribed conditions (if any), to receive a
ticket in the prescribed form, and shall be bound
to produce the same to such officers and on such
occasions as may be prescribed, and otherwise to
deal with the same in the prescribed manner.

(2) Every pilgrim prevented from embarking
under section 206 or removed from the ship under

‘ section
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section 207, or otherwise prevented from proceeding
shall be entitled to the refund of any passage-money
he may have paid, subject to any conditions or de-
ductions which may be prescribed.

210. The master of every pilgrim ship shall be Sanitery
bound to pay the whole amount of the sanitary a%’f:%g“,{l;s_
taxes imposed by lawful authority at the ports ter of pilgrin
visited if and so far as such taxes are included in ship.

the cost of the tickets issued to the pilgrims.

211. If the master of a pilgrim ship fails to com- Penalty on
ply with any of the requirements of section 196, sec- gzsgz’;f;g
tion 197 or section 199 as to the statements concern- ing with re-
ing pilgrims, or wilfully makes any false entry or quiroments.
note in or on any such statement, or fails to obtain mentscon- .
any such fresh certificate or to make any such state- Smre Bl
ment of the number of additional pilgrims as is ocertain other
mentioned in section 198, he shall be liable to a fine ™"
which may extend to five hundred rupees for every
such offence, or to imprisonment for a term which

may extend to three months, or to hoth.

212. If the master or the medical officer (if any) Penalty on
of a pi gmm ship, without reasonable excuse, the Zosteror
burden of proving which shall lie upon him, ‘breaks officer of
‘or omits or neglects to obey, any rule under this Part, g;;%‘ijg‘;ﬂ‘;hg‘?
he shall be liable to a fine which may extend to five rules under
hundred rupees, or to imprisonment for a term which s Ast.

may extend to three months, or to both.

213. (1) The Governor General in Council may ®ower for
make rules to regulate all or any of the following Governor

Goneral in
matters, namely :— Couneil and

Local Govern.
(a) the boats, anchors and cables to be provided ment to

on board pilgrim ships; make rules.
~(b) the instruments for purposes of navigation
to be supplied;

(c) the apparatus for the purpose of extin-
guishing fires on board and the precau-
tions to be taken to prevent and deal with
such fires;

(@) the provision of appliances for saving life
and of means for making signals of
distress, and the supply of lights

inextinguishable
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inextinguishable in water and fitted for
attachment to life-buoys;
(e) the fittings and other appliances to be pro-

vided in the upper and between-decks for
the comfort and convenience of pilgrims;

(/) the scale on which, and the manner in which
food, fuel and water are to be supplied
to pilgrims, and the quality of such food,
fuefi and water;

(g) the quality, quantity and storage of the

cargo to be carried;

(k) the allotment of the upper-deck space be-
tween the various classes of pilgrims;

(¢) the amount and distribution of the baggage
of pilgrims;

(7) the nature and the extent of the hospital

’ accommodation and the medical stores,

disinfectants, and other appliances and

fittings to be provided on board for main-

taining health, cleanliness and decency;

(%) the form of the statements to be furnished
by the master under sections 196 and 199,
and the particulars to be entered therein;

{¢) the tonnage and steam-power to be required
in the case of pilgrim ships, and the voy-
ages to which, and seasons at which, such
rules shall respectively apply;

(m) the licensing and appointment of medical
-officers and other attendants in cases
where they are required by this Part to
- be carried, and the diaries, reports and
other returns to be kept or submitted by
such medical officers;

(») the manner in which contaminated articles
shall be disinfected before being taken
on board a pilgrim ship;

(0) the. manner in which, and the persons by
whom, the medical inspection of women
shall be carried out;

: (p) the
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(p) the supg)ly of tickets to intending pilgrims,
the form of such tickets and the condi-
tions and other matters to be specified
thereon, and the amount of the sanitary,
taxes to be included in the cost thereof;

(9) the refund of passage-money to intending
pilgrims who may not be permitted to
embark or who having embarked may be
removed from the ship under the powers
conferred by this Part or who may other-
wise for any unavoidable cause be pre-
V}(lanted from proceeding in any pilgrim
ship;

(r) the functions of the master, medical officer
or officers (if any) and other officers
during the voyage; and

(s) generally, to carry out the provisions of this

Part relating to pilgrim ships. ‘

(2) The Local Government may make rules con-
sistent with this Act to regulate—

(a) the local limits within which, and the time
and mode at and in which, pilgrims shall

be embarked or discharged at any port’

or place appointed under this Part in
that behalf: and

{b) the time within which a pilgrim ship shall
depart or proceed on her voyage after
commencing to take pilgrims on board.

(3) In making a rule under this section, the
authority making it may direct that a breach of it
shall be punishable with fine which may extend to
two hundred rupees, and, when the breach is a con-
tinuing breach, with a further fine which may extend
to twenty rupees for every day after the first during
which the breach continues.

(4) The power to make rules under this section
is subject to the condition of the rules being made
after previous publication. '

‘ PART V.
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PART V.

SATETY.

Prevention of Collisions.

214. (7) The Local Government may appoint
persons to inspect, in any port, ships to which the
regulations for preventing collisions at sea, issued
under the provisions of the Merchant Shipping Acts,
or any other similar law for the time being in force,
may apply, for the purpose of seeing that such ships
are properly provided with lights and with the means
of making fog-signdls, in pursuance of such regula-
tions or law. ' ,

(2) Every person so apﬁointed shall in the port
for which he is appointed have, for the purposes of
such inspection, the following powers—

(¢) he may go on board any ship and may in-
spect the same or any part thereof, or
any of the machinery, equipments and
cargo on board thereof, and may require
the unloading or removal of any cargo,
ballast or tackle, not unnecessarily de-
taining or delaying her from discharg-
ing, unloading or proceeding on any
voyage; ,

(8) he may, by summons under his hand, require

: . the attendance of all such persons as he

thinks fit to call before him, may examine
such persons, and may, by a like sum- -
‘mons, require returns in writing to any
inquiries he thinks fit to make;

(¢) he may require and enforce the production
of all books, papers or documents which
he considers important; and

(4) he may administer oaths, or may, in lieu of
administering an oath, require every per-
son examined by him to make and sub-
scribe a declaration of the truth of the
statements made by him in his examina-

tion. '
215. If
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_215. If any person so appointed finds that any Notico of do-
ship is not so provided, he shall give to the master or ficlency to be

given to mas-

owner notice in writing pointing out the deficiency, ter or owner
and also what is, in his opinion, requisite in order to ggei';ﬁgf e
remedy the same,

218. Every notice so given shall be communicated Ship not to

) ? losred
in such manner as the Local Government may direct vy Gustoms.

to the Customs-collector at any port from which such gellector tilt

o . 1n; t T~
ship may seek to clear; and no Customs-collector £0 tifm itis pro.

whom such communication is made shall grant such porly pro.
ship a port-clearance or allow her to proceed to sea lighis, cio
without a certificate under the hand of some person
appointed as aforesaid, to the effect that the said
ship is properly provided with lights and with the

means of making fog-signals in pursuance of the said
regulations or law.

Draught of Water and Load-line.

217. (1) Save as otherwise provided in this Act, Marking of
every ship, British or foreign, while in any port in ™"
British TIndia shall be permanently and cons-
picuously marked outside with lines of not less than
twelve 1inches in length and one inch in breadth
painted longitudinally on each side amidships, or
as mnear thereto as practicable, and indicating the
position of each deck which is ahove water.

(2) The upper edge of each of these lines shall
be level with the upper side of the deck-plank next
the waterwav at, the nlace of marking. :

(3) The lines shall be white or yellow on a dark
ground, or black on a light ground. '

(4) In this Part the expression ‘‘amidships”
means the middle of the length of the loadwater-
line as measured from the fore side of the stem to
the aft side of the stern-post.

218. (1) Save as otherwise provided in this Act, Murking of

. . o, . . . =lnes.

the master of every ship, British or foreign, while in ;
any port in British India shall, before the time here-
inafter mentioned, mark outside upon each of her
sides amidships, or as near thereto as practicable, in
white or yellow on a dark ground, or in black on
" light
113
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light gronnd, a circular disc twelve inches in dia-
meter, with a -horizontal line eighteen inches in
length drawn through its centre.

(2) The centre of the disc shall be placed at such

level below the deck-line marked under the provisions -

level below the deck-line marked under the provisions
of this Part or of the Merchant Shipping Acts, as
may be approved by the Tocal Government, and shall
salt-water to which it shall be lawful to load the
ship. ' ‘

(8) The position of the disc shall be fixed in ac-
cordance with the tables used from time to time by
the Board of Trade subject to such allowance as may
be necessarv in consequence of any difference between
the position of the deck-line marked under the pro-
visions of this Part or of the Merchant Shipping
Acts, and the position of the line from which free-
board is measured under the said tables, and subject
also to ench modifications, if any. of the tables and
the. application thereof, as may from time to time,
with the nrevious approval of the Governor General
in Council, be sanctioned by the T.ocal Government.

(4) Any load-line marked under the Merchant
Shipping Acts or under any enactment of any
British Possession regarding which an Order in
Council under section 444 of the Merchant Shipping
Act, 1894, exists, and any certificate given in pur-
suance of these Acts or any such enactment in respect
of anch marking. ghall have the same effect as if it
had been marked or given in pursuance of this Part.

Ships with
| ;z\ib%;rgcd 21_9. Tf. any shiq, B,}‘itish or foreign, while in any
" deomed . port in British India, is so loaded as to submerge in
unsafe. nerfectlv smooth salt-water the centre of the disc
indicating the load-line, the ship shall be deemed to
be an unsafe ship within the meaning of the provi-
Time of sions hereinafter contained in this Part.

marking] 220. (1) When any British or foreign-going

m‘:-gﬁoﬁ ship proceeds on any voyage from a port in British

oigngoing India for which the owner is required to enter the

vessels. ship outwards, the disc indicating the Joad-line shall

be marked before so entering her, or, if that is not
vracticable, as soon afterwards as may be. '

- (2) Every

114 -
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(2) Every person applying for entry of any such
ship outwards shall insert, in the form of application
made to the Customs-collector, a statement 1n writing
of the distance in feet and inches between the centre
of such disc and the upper edge of 2ach of the lines
indicating the position of the ship’s decks which is
above such centre; and, if default be made in deli-
vering this statement, the Customs-collector = may
refuse to enter the ship outwards.

~«(8) The master of every British or foreign-going
ship shall enter a copy of this statement in the agree-
ment with the crew before it is signed by any member
of the crew, and no shipping-master shall proceed
with the engagement of a crew for anv such ship until
this entry has been made. »

(4) The master of every British or foreign-going
ship shall enter a copy of this statement in the offi-
cial log-book (if any).

(85) When a ship has been marked as by this sec-
tion required, she shall be kept so marked until she
next returns to a port of discharge in British India
or arrives at a port in the United Kingdom.

221. (1) When a ship which is a coasting vessel
within the meaning of the Sea Customs Act, 1878
is required to be marked with the disc indicating
the load-line, she shall be so marked before the ship
proceeds to sea from any port.

(2) The master shall also once in every twelve
months, immediately before the ship proceeds to sea,
send or deliver to the Customs-collector, or other
principal officer of Customs, of such port as the
Local Government may appoint in this behalf, a
statement in writing of the distance in feet and
inches between the centre of the disc and the upper
edge of each of the lines indicating tke position of
the ship’s decks which is above that centre.

(8) The master, before the ship proceeds to seaj

after any rencwal or alteration of the disc, shall send
or deliver to the Customs-collector or other principal
officer of Customs aforesaid notice in writing of such
renewal or alteration, together with such statement
in writing as before mentioned of the distance

: ' hetween

Lo

» load.line in
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- between the centre of the disc and the upper edge of
each of the deck-lines, S

(4) If default be made in sending or delivering
any notice or statement required by this section to
be sent or delivered, the master shall be liable to a
fine which may extend to one thousand rupees.

(6) When a ship has been marked as required by
this section, she shall be kept so marked until notice
has been given of an alteration.

222. (1) If—

(@) any master of a ship neglects to cause his
ship to be marked as by this Part requir-
ed or to keep her so marked, or allows
the ship to be so loaded that when in per-
fectly smooth salt-water the centre of the
disc is submerged; or

(b) any person conceals, removes, alters, defaces
or obliterates, or suffers any person under
his control to conceal, remove, alter,

~ deface or obliterate, any of the lines or
marks prescribed by or under this Part,
except in the event of the particulars
thereby denoted being lawfully altered,
or for the purpose of escaping capture
by an enemy; ,

he shall be Liable in respect of cach such offence to
a fine which may extend to one thousand rupees,

(2) The master of any ship on which any of the
marks or lines prescribed by or under this Part is
inaccurately placed so as to be likely to mislead, who
does not forthwith cause such inaccuracy to be cor-
rected, shall be liable to a fine which may extend to
one thousand rupees. ‘

223. The Local Government shall appoint—

officer to cer (@) a surveyor employed by Lloyd’s or by any

tify position
of disc.

other society, corporation or association

for the survey or registry of shipping

approved by the Board of Trade under

gection 443 of the Merchant Shipping

Act, 1894, and specially authorised in 57&6s
this Vict., ¢. 60,
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this behalf by Lloyd’s or by such society,
corporation or association, as the case
- may be, or '
(b) an officer specially selected by the Local
Government for the purpose,

to approve and certify on its behalf from time to
time the position of any disc indicating the load-line,
and any alteration thereof, and may, with the pre-
vious sanction of the Governor General in Council,
fix the fees to be taken in respect of any such approv-
al or certificate.

224. (1) The Local Government, with the pre- Powor to
vious sanction of the Governor General in Council, mekeruls
may male rules—

(a) determining the lines or marks to be used
in connection with any such disc as afore-
said, in order to indicate the maximum
load-line under different circumstances
and at different seasons, and declaring
that the provisions of this Part are to
have effect as if any such line were drawn
through the centre of the disc; ,

(b) as to the mode in which the disc and the

' lines or marks to be used in connection

therewith are to be marked or affixed on

the ship, whether by painting, cutting or
otherwise;

(¢) as to the mode of application for, and form
of, certificates under this Chapter; and

(d) as to the entry of such certificates, and
any other prescribed particulars concern-
ing the draught of water and free-board
of the ship, in the official Jog (if any) of
the ship, or other publication thereof on
board the ship, and as to delivering
copies of such entries.

(2) Rules under clause (z) of sub-section () may,
with respect to any class or classes of ships,—

(7) declare what shall be deemed to be seasons
of fair weather and seasons of foul
weather,
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weather, respectively, for any df the pur-
poses of the rules, and

(¢) modify the tables referred to in sub-section
(8) of section 218.

Grain-Cargoes.

225. No cargo of which more than one-third con-

- sists of any kind of grain, corn, rice, paddy, pulse,
seeds, nuts or nutkernels (hereinafter referred to as
grain-cargo) shall be carried on board any British or

. foreign ship unless the same be contained in bags,

sacks or barrels, or secured from shifting by boards
or bulkheads or otherwise. o

226. If the owner or master of any ship, or any
agent of such owner who is charged with the load-
ing of such ship or the sending her to sea, know-
ingly allows any grain-cargo or part of a grain-cargo
to be shipped therein for carriage comtrary to the
provisions of the last foregoing section, he shall be
liable to a fine which may extend to three thousand

. rupees. ‘

‘ Savings.
227. Nothing in the provisions of this Part re-

oortaln ships. |atine to the overloading and improper loading of

ships or to the marking of deck and load-lines shall
apply to— |
(9) any sailing-ship of less than one hundred
and fifty tons employed in plying coast-
wise between ports situated in India and
Ceylon; .

(17) any ship of less than one hundred and fifty
tons solely employed in fishing; :

(#7) any pleasure yacht; _

(7v) any foreign ship not bound to a port in
British India for any purpose other than
the purpose of embarking or landing
passengers or -taking in or discharging
cargo or taking in bunker coal;

(v) any
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{v) any foreign ship which, if in a port of the
United Kingdom, would be entitled to
the benefit of a direction of His Majesty
in Council under section 445 of the
Merchant Shipping Act, 1894. :

228. (1) The Xocal Government, with the
previous sanction of the Governor General in
Couuncil, may, by notification in the local official
(razette, exclude from, or bring again within the
operation of, all or any of the provisions of this
Part relating to the overloading and improper load-
ing of ships or to the marking of deck and load-lines
subject to such modifications thereof (if any) as may
be specified in the notification, any native craft not
square-rigged. o

(2) The Governor General in Council may, by
notification in the Gazette of India, exclude from,
or bring again within the operation of, the provisions
of this Part relating to the marking of deck and
load-lines any steam-ships of less than one hundred
and {ifty tons which are employed in plying coastwise
hetween ports situated in India and Ceylon and do
not carry cargo. :

Unseaworthy Ships.

229. (1) Every' person who sends or attempts t0 Every porson
send a British ship to sea from any port in British sending un.

India in such an unseaworthy state that the life of
any person is likely to be thereby endangered shall,
unleas he proves that he used all reasonable means to
insure her being sent to sea in a seaworthy state or
that her going to sea in such unseaworthy state
was under the circumstances reasonable and justifi-
able, be liable to imprisonment for a term which
may extend to six months, or-to a fine which may
extend to one thousand rupees, or to both.

(2) Every master of a British ship who know-
ingly takes such ship to sea in such unseaworthy
stats that the life of any person is likely to be thereby,
endangered shall, unless he proves that her going
to sea in such unseaworthy state was, under the

circumstances,
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circumstances, reasonable and justifiable, be liable to-
imprisonment for a term which may extend to six
months, or to a fine which may extend to one thousand
rupees, or to both.

- (8) For the purpose of giving such proof, every
person charged under this section may give evidence
in the same manner as any other witness.

(4) No prosecution under this section shall be
instituted except by, or with the consent of, the
I.ocal Government.

230. A ship is ‘‘ unseaworthy > within the
meaning of this Part when the materials of which
she is made, her construction, the qualifications of
the master, the number and description of the crew,
the weight, description and stowage of the cargo,
the tackle, sails, rigging, stores, ballast, and other
equipment are not such as to render her in every
respect fit for the proposed voyage or service.

231. (1) In every contract of service, express or
implied, between the owner of a British ship and the
master or any seaman thereof, and in every instru-
ment of apprenticeship whereby any person is bound
to serve as an apprentice on board any such ship,
there shall be implied, notwithstanding any agree-
ment to the contrary, an obligation on the owner
that such owner and the master, and every agent
charged with the loading of such ship or the prepar-
ing thereof for sea, or the sending thereof to sea,
shall use all reasonable means to secure the seaworthi-
ness of such ship for the voyage at the time when
such voyage commences, and to keep her in a sea-
worthy state for the voyage during the same.

(2) Nothing in this section shall subject such
owner to any liability by reason of such ship being
sent to sea in an unseaworthy state where, owing

to special circumstances, the so sending her to sea
is reasonable and justifiable,

Detention of unsafe ships by the Local Government.
232, (1) Where a British ship in any port to
which the Local Government may specially extend

this
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this section is an unsafe ship, that is to say, is by
reason of the defective condition of her hull, equip-

Indian Merchant Shipping.

ments or machinery, or by reason of overloading or
improper loading, unfit to proceed to sea without
serious danger to human life, having regard to the
nature of the service for which she is intended, such
ship may be provisionally detained for the purpose
of being surveyed and either finally detained or

relcased as

follows, namely :—

(2) The Local Government, if it has reason to

0) A

believe, on complaint or otherwise, that
any such ship 1s unsafe, may order the
ship to be provisionally detained as an
unsafe ship for the purpose of being
surveyed.

written statement of the grounds of such
detention shall be forthwith served on
the master of such ship.

( c) When the Local Government provisionally

(d) Be

orders the detention of a ship, it shall
either refer the matter to the Court of
Survey for the port where the ship is
detained, or forthwith appoint some com-
petent person to survey such ship and
report thereon; and, on receiving his
report, may either order the ship to be
released or, if in its opinion the ship is
unsafe, may order her to be finally
detained, either absolutely or until the
performance of such conditions with
respect to the execution of repairs or
alterations, or the unloading or reloading
of cargo, as the Local Government thinks
Jl:t.e%cessary for the protection of human
ife.

fore an order for final detention is made,
a copy of the report shall be served upon
the master of the ship, and within seven
days after such service the owner or
master may appeal against such report,
in the manner prescribed, to the Court
of Survey-for the port where the ship is
detained. -

(e) Where
121
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(¢) Where a ship has been provisionally detained
‘and a person has been appointed under
| this section to survey such ship, the owner
or master of the ship, at any time before
such person makes that survey, may
require that he shall take with him as
assessor such person as the owner or
master may select, being a person named
in the list of assessors for the Court of
Survey or, if there is no such list,
or if it is impracticable to procure the
attendance of any person named in such
list, a person of nautical, engineering or
other special skill and experience. If
the surveyor and assessor agree that the
ship should be detained or released, the
‘ Local Government shall cause the ship to

! be detained or released accordingly, and -

' the owner or master shall have no appeal.

If the surveyor and assessor differ in

their report, the Local Government may

act as 1f the requisition had not been
made, and the owner or master shall
have such appeal touching the report of

_ the surveyor as is hereinbefore provided

e : in this section. .

! (/) Where a ship has been. provisionally
detained, the Local Government may, ab
any time if it thinks it expedient, refer
the matter to the Court of Survey for
the port where the ship is detained.

(7) The Local Government may at any time, if

satisfied that a ship detained under this

- -section 1s not unsafe, order her to be

| released either upon or without any
conditions.

(2) Any person appointed by the Local Govern -
ment for the purpose (in this Act referred to as a
*“ detaining-officer ’) shall have the same power as
the T.ocal Government has under this section of pro-
| visiorally ordering the detentign of a ship for the
i‘ - purpose of being surveyed, and of appointing a
! _ person
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‘person to survey her; and if he thinks that a ship
so0 detained by him is not unsafe, may order her to be
releaged. |

(3) A detaining-ofﬁcef shall forthwith report to
the Tocal Government any order made by him for
the detention or release of a ship. :

(4) A ship detained under this section shall not
be released by reason of her British or British
Indian register being subsequently closed.

{6) A detaining-officer shall have, for the purpose
of his duties under this Part, the following powers,
namely :— ‘ -

(@) he may go on board any British ship and
may inspect the same or any part thereof,
or any of the machinery, equipments and
cargo on board thereof, and may require
the unloading or removal of any cargo,
ballast or tackle, not unnecessarily detain-
ing or delaying her from discharging,
unloading or proceeding on any voyage;

(b) he may, by summons under his hand,

‘ require the attendance of all such persons
as he thinks fit to call before him, may
examine such -persons., and may, by a
like summons, require returns in writing
to any inquiries he thinks fit to make;

{¢) he may require and enforce the production
of all books, papers or documents which
he considers important; and

(<) he may administer.oaths, or may, in lieu of
administering an oath, require every
person examined by him to make and
subscribe a declaration of the truth of
the statements made by him in his
examination. '

Cost: of detention and damages incidental thereto.

233. If it appears that there was not reasonable viabitity of

and probable cause, by reason of the condition of the
ship or the act or default of the owner, for the pro-

visional detention of a ship, the Government shall :Vvilgrf;g‘i
’ be detains
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- ke liable to pay to the owner of the ship his costs of
and incidental to the detention and survey of the
ship, and also compensation for any loss or damage
sustained by him by reason of the detention or
survey.

Liability of 234. If a ship is finally detained under this Part,
shipownar for op jf it appears that a ship provisionally detained
ship rightly was at the time of such detention unsafe, the owner
detained. © f the ship shall be liable to pay to Government its
costs of and incidental to the detention and survey
of the ship; and such costs shall, without prejudice
to any other remedy, be recoverable as salvage is

recoverable,

What inoud. 238, For the purposes of this Act, the costs of

edinoosls of and incidental to any proceeding before a Court of

etention .

and swvey, Survey, and a reasonable amount in respect of the
remuneration of the surveyor or any person appointed
to represent the Local Government before the Court,
shall be deemed to be part of the costs of the deten-

tion and survey of the ship.

Power to ro- 236. When a complaint is made to the Local
gg,;fglg;gglm (:overnment or a detaining-officer that a British ship
security for 18 unsafe, it shall be in the discretion of such Gov-
coste, ote-ernment, or officer (as the case may be) to require
the complainant to give security to the satisfaction
of such Government or officer for the costs and com-
pensation which such complainant may become liable

to pay as hereinafter mentioned :

I'vovided that, where the complaint is made by
one-fourth, being not less than three, of the seamen
belonging to the ship, and is not in the opinion of
such Government or officer frivolous or vexatious,
such security shall mot be required; and such
Government or officer shall, if the complaint is
made in sufficient time before the sailing of the ship,
take proper steps to ascertain whether the ship ought
to be detained under this Part.

" Costs, eto., 237. Where a ship is detained in consequence

peysblo by -~ of any complaint, and the circumstances are such
overnment R . .
vocoversble  that the Government is liable under this Part to pay

from com- i : :
Do to the owner of the ship any costs of compensatlic:)]l;é
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the complainant shall be liable to pay to the Govern-
ment all such costs and compensation as the Govern-
ment incurs, or is liable to pay, in respect of the
detention and survey of the ship.

238. When a foreign ship is in a port in British
India and is, whilst at that port, unsafe by reason
of overloading or improper loading, the provisions
of this Part with respect to the detention of ships:
shall apply to that foreign ship as if she were a
British ship with the following modifications,
namely :—

(?) a copy of the order for the provisional
detention of the ship shall forthwith be
served on the consular officer for the
country to which the ship belongs at or
nearest to the port in which such ship is
detained ;

(zz) the consular officer, at the request of the
owner or master of the ship, may require
that the person appointed by the Local
Government to survey the ship shall be
accompanied by such person as the con-

Application’
to foreign
shlps of pro-
visions a8 to
detention.

sular officer may select, and in that case,

if the surveyor and that person agree,
the T.ocal Government shall cause the

- ship to be detained or released accord-
ingly; but, if they differ, the T.ocal Gov-
ernment mav act as if the requisition
had not been made, and the owner and
master shall have the like appeal to a
Court of Survey touching the report of
the surveyor as is hereinbefore provided
in the case of a British ship; and

(777) where the owner or master of the ship
appeals to the Court of Survey, the con-
sular officer, at his request, may appoint
a competent person to be assessor in the
case in lieu of the assessor who, if the
ship were a British ship, would be ap-
pointed otherwise than by the Tocal
Government.

239. (1) The
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239. (1) The TLocal Government may, from time
to time, by notification in the local official Gazette,

delegate, either absolutely or subject to such condi-

tions or restrictions as it thinks fit, to any body of
Commissioners or trustees appointed for managing
the affairs of a port, all or any of the powers, and
require the said body to discharge all or any of the
functions of a Local Government under the foregoing
sections of this Part, except the power of making
rules. ‘

(2) While any such notification remains in force,
all costs and damages which would otherwise be re-
coverable under this Part by or from the Government
shall be recoverable in like manner by or from

‘such body; and such body shall, notwithstanding

Commence-

mant.

Dofinitions.,

Wireless telo-
graphy re. .
quirements. .

anything to the contrary contained in any enact-
ment for the time being in force, credit or pay, as
the case may be, the amount of any cost or damages
so recovered to or from the funds held by them in
trust as such body.

Installation of Wireless Telegraphy.

240. The provisions of this Part in regard to
the installation of wireless telegraphy on ships regis-
tered in British India shall come into force on snuch
date as the Governor General in Council may, by
notification in the Gazette of Tndia, direct.

241. In the provisions of this Part relating to
the installation of wireless telegraphy, ‘‘ passenger
stearer *’ means a steam-ship which carries more
than twelve passengers.

242. (1) Every sea-going British ship registered
in British India, being a passenger steamer or a ship

of sixteen hundred tons gross tonnage or upwards

shall be provided with a wireless telegraph installa-
tion of the prescribed description, and shall maintain
a wireless telegraph service of the prescribed nature,

“and <hall be provided with such certificated opera-

tors and watchers as may be prescribed :
‘Provided that the Governor General in Council

" may, by notification in the Gazette of India, exempt

from the obligations imposed by this section, any
- - ships
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ships or classes of ships if he is of opinion that,
having regard to the nature of the voyages on which
the ships are engaged, or other circumstances of the
case, the provision of a wireless telegraph installa-
tion is unnecessary or unreasonable.

(2) If this section is not complied with in the
case of any such ship, the master or owner of the
ship shall be liable in respect of each offence to a
fine which may extend to one thousand rupees.

243. (1) The Governor General in Council may
appoint officers (hereinafter referred to in this Act
as wireless telegraphy inspectors) for the purpose of
seeing that the requirements of this Part relating
to wireless telegraphy are complied with on board
any ship. : _

(2) A wireless telegraphy inspector may inspect
any ship for the purpose of seeing that she is pro-
perly provided with a wireless telegraph installation
and certificated operators and watchers in conform-
ity with this Part, and for this purpose may go
on board any ship at all reasonable times and do
all things necessary for the proper inspection of the
ship for the purpose of the provisions of this Part
relating to wireless telegraphy, and mav also require
the master of the ship to svpply him with any infor-
. mation which it is in the vower of the master to

supply for that purpose, including the production of
any certificate granted under this Part in respect
of the. installation, and of the certificates of the
operators and watchers on the ship.

(3) If a wireless telegraphy inspector finds that
a ship is not provided, he shall give to the master
or owner notice in writing pointing out the defi-
ciency, and also pointing out what in his opinion is
" requisite to remedy the same.

(4) Every notice given under sub-section (3) shall
he communicated, in the prescribed manner, to the
Chief Officer of Customs of any port at which the
ship may seek to obtain port-clearance, who shall
order that the ship shall be detained until a certi-
ficate under the hand of a wireless telegraphy in-
spector is produced to the effect that the ship is

properly
127
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properly provided with a wireless telegraph instal-
lation and certified ' operators and watchers in

- conformity with this Part.
t‘i‘,pfhlilf,imn 244. The provisions of this Part relating to

%ﬂ;:;;ﬁh:ﬁps wireless telegraphy shall, as from a date three months
remistored n_after the coming into force of those provisions, apply
British Indio. t0 ships other than British ships registered in British
India while they are within any port in British
India in like manner as they apply to British ships

- registered in British Tndia.

Power to 245. (1) The Governor General in Council may
mekorules.  myakee rules to carry out the purposes of the provisions
of this Part relating to wireless telegraphy.

(2) In particular and without prejudice to the
generality of the foregoing power, such rules may
prescribe— :

(@) the nature of the wireless telegraph instal-
lation to be provided and of the service
to be maintained, and the number, grades
and qualifications of certified operators
and watchers to be carried :

Provided that no ship shall be required to
carry more than one operator, unless .
more than one operator woild have been J‘
required under the provisions of the i
P , Merchant Shipping (Convention) Act, ¢& 5 Geo.
‘ ) ]9]4; ) V, ¢. 50,
‘ (h) the manner in which a notice given under
sub-section (3) of section 243 shall be
communicated to the Chief Officer of :
Customs. _ e

PART VI. -
SprCIAL SHIPPING INQUIRIES AND COURTS.
" Shipping 246. (1) For the purpose of inquiries and in-

casualties : : . o Ny
omdropors  Vestigations under this Part a shipping casualty

thereof. ,  shall be deemed to occur when—

(@) on or;nea_r the coasts of British India, any
ship is lost, abandoned stranded or
materially damaged; o ‘ S

(b) any

......
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(b) any loss of life ensues by reason of any
casualty happening to, or on board of,
any ship on or near those coasts;

(¢) on or near those coasts, any ship causes loss
or material damage to any other ship;

(d) in any place any such loss, abandonment,
stranding, damage or casualty occurs to,
or on board of, any British ship, and any
competent witness thereof is found at any

- place in British India; or
(¢) any British ship is supposed to have been
~lost, and any evidence can be obtained in
British India as to.the circumstances
under which she proceeded to sea or was
last heard of.

(2) In sub-section (7), the word ‘ coasts”
includes the coasts of creeks and tidal rivers. \

(8) In the cases mentioned in clauses (@), (b) and
(¢) of sub-section (7), the master, pilot, harbour-
master or other person in charge of the ship, or
(where two ships are concerned) in charge of each
ship, at the time of the shipping casualty, and

in cases under clause (d) of sub-section (7), where
the master of the ship concerned or (except in the
case of a loss) where the ship concerned proceeds
to any place in British Tndia from the place where
the shipping casualty has occurred, the master of
the ship, o

shall, on arriving in British India, give imme-
diate notice of the shipping casualty to the nearest
Magistrate or, when he arrives at a port in British
India, to any officer appointed by the Local Govern-
ment in this behalf at that port. :

(4) Any person bound to give notice under this
section and wilfully failing to give the same shall
be liable to a fine which may extend to five hundred
rupees, and, in default of payment, to simple im-
prisonment for a term which may extend to three
months. ~

247. (1) Whenever any Magistrate or any officer
- appointed by the Local Government .in this behalf
receives
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receives credible information that a shipping
casualty has occurred, he shall forthwith report in
writing the information to the Local Government.

(2) Any such Magistrate or officer—

(¢) may go on board any ship, and may inspect
the same or any part thereof, or any of
the machinery, boats, equipments or
articles on board thereof, to which the
provisions of this Act apply, not unneces-
sarily detaining or delaying her from
proceeding on any voyage;

(?7) may enter and inspect any premises the
entry or inspection of which appears to
him to be requisite for the purpose of the
report which he is directed to make;

(¢7%) may, by summons under his hand, require
the attendance of all such persons as he
thinks fit to call before him and examine
for such purpose, and may require
answers or returns to any inquiries he
thinks fit to make;

(iv) may require and enforce the production of
all books, papers or documents which he
considers important for such purpose;
and , :

(v) may administer oaths, or may, in lieu of
requiring or administering an oath,
require any person examined by him to
make and subscribe a declaration of the
truth of the statements made by him in
his examination. :

-248. (1) If the Local Government to which the
report prescribed by the last foregoing section has
been made or within whose territories any competent
witnesses of any shipping casualty have arrived or
are to be found, or any evidence thereof can be"
obtained, is of opinion that a formal investigation
into the shipping casualty is requisite or expedient,
the Local Government may appoint a special Court,
consisting of not less than two nor more than four

' : persons,
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persons, and direct that Court to make the investi-
gation, and may fix the place for making the same.

(2) One of the members of the Court shall be a
Magistrate acting in or near the place where the
investigation is made; another shall be some person
conversant with maritime affairs; and the other or
others (if any) shall be conversant with either
maritime or mercantile affairs.

249. Every Colonial Court of Admiralty in Poworfor
British Tndia, and the principal Court of ordinary other Courts
ccriminal jurisdiction at every port of British India vestigations
where there is no such Court is hereby authorised, s whom 50
when so directed by the Local Government or by directed.
such officer as the Local Government has empowered
in this behalf, to make a formal investigation into

-a shipping casualty.

250. (1) Any Court making a formal investiga- Power for
tion into a.shipping casualty may inquire .ir%to any gg;léga%fiol;l-to
charge of incompetency or misconduct arising, in inquire into
the course of the investigation, against any master, ;‘glg;'ggg
mate or engineer, as well as into any charge of a masters,
‘wrongful act or default on his part causing the 2o ond

A 2 engineers.
shipping casualty.

(2) In every case in which any such charge,
whether of incompetency or misconduct, or of a
‘wrongful act or default, as aforesaid, arises against
any master, mate or engineer in the course of an
investigation, the Court shall, before the commence-
ment of the inguiry, cause to be furnished to him 2
copy of the report or statement of the case upon
which the investigation has been directed.

261. (1) If the Local Government has reason to power for
believe that there are grounds for charging any Locel Gov-
master, mate or engineer with incompetency or mis- direot investi.

.conduct, otherwise than in the course of a forma] gation into

. . . . L. charges of

investigation into a shipping casualty, the ILocal incompetency

{zovernment— 31‘ nslscon-
uct.

(@) if the master, mate or engineer holds a
certificate under this Act, in any case,

() if
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(b) if the master, mate or engineer holds a
o certificate under the Merchant Shipping -
v A Acts, in the following cases:— _ ‘

(¢) where the incompetency or misconduct

P ‘ has occurred on a British ship on or
; ' near the coasts of British India, or -
i on hoard a British ship in the course

of a voyage to a port within the

colony ; ~ :
(i1) where the incompetency or miscon- '

duct has occurred on board a British

ship registered in British India;
(#77) where the master, mate or engineer
P of a British ship, who is charged
| with incompetency or misconduct on
P board that British ship, is found in
Lo . C British India;

may transmit a statement of the case to any Court
| mentioned in section 249 at or nearest to the place
at which it may be convenient for the parties and
; witnesses to attend, and may direct that Court to
b make an investigation into that charge.

(2) Before commencing the investigation, the
L Court shall cause the master, mate or engineer so
charged to be furnished with a copy’ of -the state-
ment transmitted by the Local Government.

© Person 252. Tor the purpose of an investigation under
poousod fo be this Part into any charge against a master, mate or
' engineer, the Court may summon him to appear, and
shall give him .full opportunity of making a defence
either in person or otherwise.

Powers of 283. For the purpose of any investigation under
| Oomtsasto this Part, the Court making the investigation, so
| regulation of far as velates to compelling the attendance and
proceedings.  examination of witnesses and the production of

documents and the regulation of the proceedings,
shall have— -

(@) if the Court is a special Court—the same
powers as are exerciseable by the
principal Court of ordinary criminal

jurisdiction

O

T .
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jurisdiction for the place at which
the investigation is made;
(b) if the Court is a Court having admiralty
. jurisdiction or a principal Court of ordi-
nary criminal jurisdiction—the same
powers as are exerciseable by that Court
in the exercise of its admiralty or crimi-
nal jurisdiction (as the case may be).

254, (1) When any investigation involves, or ap- Assessors.

pears likely to involve, any question as to the can-
celling or suspension of the certificate of a master,
mate or engineer, the Court making the investi-
gation shall constitute as its assessors for the purpose
of the investigation two persons having experience
in the merchant service; and in every other investi-
gation the Court making it may, if it thinks fit,
constitute as its assessor for the purposes of the
investigation any person conversant with maritime
affairs and willing to act as its assessor.

(2) The assessors shall attend during the investi-
gation and deliver their opinions in writing, = to
be recorded on the proceedings, but the exercise of
all powers conferred on the Court by this Part or
any other enactment for the time being in force shall
rest with the Court. ‘

255. (1) If any Court making an investigation power to
under vhis Part thinks it necessary for obtaining arrest wit.
. . nesses and
evidence that any person should be arrested, it may cause entry

_issue a warrant for his arrest, and may, for the pur- ard deten.

(subject, nevertheless, to any general or special
instructions from the Local Government) to enter
any vessel.

(2) Any officer so authorised may, for the pur-
pose of enforcing the entry, call to his aid any
officers of Police or Customs, or any other per-
sons, and may seize and detain the vessel for such
time as is reasonably necessary to effect the arrest.

(3) No person shall be detained by virtue of this
section for more than forty-eight hours.

256. Whenever,
133
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. Poworto . 25@. Whenever, in the course of any such
| commit for . .
trial and bind INvestigation, it appears that any person has

over witness- committed within the jurisdiction of any Court in
British India an offence punishable under any law
in force in British India, the Court making the
‘investigation may (subject to such rules consistent
with this Act as the High Court may from time to
time prescribe) cause him to be arrested, or commit
him or hold him to bail to take his trial before the
proper Court, and may bind over any person to give
evidence at the trial, and may, for the purposes of
this section, exercise all the powers of a Magistrate
of the first class or of a Presidency Magistrate.

Roportby  257. (1) The Court shall, in the case of all

oal Govern-  investigations under this Part, transmit to the Local
; ment. Government a full report of the conclusions at which
P it has arrived, together with the evidence.

(2) In cases in which, under the Merchant

Shipping Acts, the Court is required to send a

report to the Board of Trade, the report shall be

i sent through the TLocal Government, and the

. transmission of the report to the Local Government
shall be a sufficient compliance with this section.

Suspension and Cancellatton of Certificates and
Grant of fresh Certificates.

Saving of 258. Nothing in this Part shall affect the powers
) Bamdens conferred by the Merchant Shipping Acts, on the

oel and sus-

pond certifl- Courts conducting investigations under this Part to
move master C@TICEl or suspend certificates granted under any of

under Eng-  the said Acts, or the power to remove the master of

tieh Acts o ship conferred by section 472 of the Merchant
L Shipping Act, 1894, V7ic8§.,5§.6m
Power to 259. (1) When any such Court cancels or sus-
tosne looul . Pends any such certificate, the T.ocal Government
liew of can- - may, if it -thinks fit, and if it is so empowered by
) Sonded " amy enactment of a British Indian Legislature for
oertificates. the time being in force, grant under that enactment,
i but without examination, to the holder of the certi- -
i ficate, when the certificate is a certificate as master,
‘ a certificate as mate, and, when the certificate is a
certificate
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certificate as mate or engineer, a certificate as mate
or engineer, as the case may be, of a grade lower
than that which he held at the time of the cancel-
lation ov suspension.

(2) A certificate so granted shall have the same
effect as if it had been granted after examination,
but shall not have the effect of a certificate granted
under the provisions of the Merchant Shipping Acts,

(3) The Local Government may act under this
section either in pursuance of a reoommendatlon
from the Court or of its own motion.

260. (1) Any certificate which has been granted
by any Local Government to any master, mate or
engineer, may be suspended or cancelled, by that or.
any other Local (xovernmen’c in the followm g cases,
that is to say :—

\a) if, on any investigation made under the
Merchant Shipping Acts, or on any
investigation made by any Court or
tribunal for the time being authorised
by the legislative authority in any
British possession to make inquiry into
charges of incompetency or misconduct
on the part of masters, mates or engi-
neers of ships, or as to shipwrecks or
other casualties affecting ships, the
Court or tribunal reports that the
master, mate or engineer is incompetent
or has been guilty of any gross act of
nmisconduct, drunkenness or tyranny, or
that the loss, stranding or abandonment
of, or dama@;e to, any ship, or loss of
hfe has been caused by his wrongfui
act or default;

(b) if he is proved to have been convicted of
any offence which, if committed
British India, would be non-bailable, or

Power for
Local
Government
to suspend
or cancel
certificates in
certain casges.

if committed in England, would be a

felony; and

(¢) if (in case of a master) he has been
snperseded by the order of any
Admiralty
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Admiralty Court, or of any Naval Court
constituted as provided by the Merchant
Shipping Act, 1894, or by any other
law for the time being in force.

57 & 58
Vict., o.

(2) Notwithstanding anything contained in

this Act, the Local Government may, at any time,

without any formal investigation, suspend or cancel

any engine driver’s certificate granted by it if, in

its opinion, the holder is, or has become, unfit to
act as an engine driver. :

Report to
- other Local

261. If the Local Government which cancels or

Governments. suspends a certificate of a master, mate or engineer

- is not the Local Government by or under the author-
ity of which the same was granted, the Local
Government so cancelling or suspending the certi-

ficate shall report the proceedings, and the fact of

cancellation or suspension, to that T.ocal Govern-

ment,
Report t . .
Boaud of 262. Every Local Government cancelling or sus-
Trade. pending under section 260 the certificate of a master,

'n.late or engineer shall, as soon as may be prac-
ticable, report to the Board of Trade the fact of such
cancellation or suspension.

Do tow 263, (1) Any Local Government may at any time
lation or sus- revoke any order of cancellation or suspension which
g;?;;;°§;,,nd it may have made under section 260, or grant,
cartificate.  Without examination to any person whose certificate

it has so cancelled, a new certificate of the same or

of any lower grade.

(2) A certificate so granted shall have the same -

effect as if it had been granted after examination,
but shall not have the effect of a certificate granted
under the provisions of the Merchant Shipping Acts.

Power of 264. (1) A certificate of a master, mate or
Court of In-

vestigation  €ngineer which has been granted by a Local Govern-

or Inquiry as ment under this Act may be cancelled or suspended—
to certificates *

ranted by & . . d : ron ]
e aoy, (@) by a Court holding a formal investigation
ernment. into a shipping casualty under this Part

if the Court finds that the loss, strand-
ing or abandonment of, or damage to,
' any

136

60.



or 1923.] Indian Merchant Shipping.

any ship, or loss of life, has been caused
by the wrongful act or default of such
master, mate or engineer;

(b) by a Court holding an investigation under
this Part into the conduct of the master,

mate or engineer if the Court finds that.

he is incompetent or has been guilty of
any gross-act of drunkenness, tyranny or
other misconduct. "

(2) At the conclusion of the investigation, or as
soon afterwards as possible, the Court shall state
in open sitting the decision to which it may have
come with respect to the cancelment or suspension
of any certificate,

(3) Where the Court cancels or suspends a certi-
ficate, the Court shall forward it to the Local
Government, together with the report which it is
required by this Part to transmit to that Govern-
ment.

(4) A certificate shall not be cancelled or sus-
pended by a Court under this section unless a copy
of the report or a statement of the case on which
the investigation or inquiry has been ordered has
been furnished tefore the commencement of the
investigation or inquiry to the holder of the
certificate. ‘

" (5) The cuties imposed and powers conferred by
sections 261, 262 and 263 on the Local Government
which cancels or suspends a certificate shall, when
a Court has under this section cancelled or suspend-
ed a certificate, be performed and exercised by the
Tocal Government to which the Court has forward-
ed the certificate under sub-section (3), as if such
Local Government had itself cancelled or suspended
the certificate under section 260. ' '

265. (1) The principal Court of ordinary crimi- power to re-
nal jurisdiction at any port in British India, where moyo master
there is no Colonial Court of Admiralty, may remove anew master.

the master of any ship within the jurisdiction of
that Court if that removal is shown to the satisfac-
tion of the Court by evidence on oath to be necessary.
(2) The
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(2) The removal may be made upon the applica-
tion of the owner of any ship or his agent, or of the
consignee of the ship, or of any certificated mate, or
of one-third or more of the crew of the ship.

(8) The Court may appoint a new master instead
of the one removed, but where the owner, agent or
consignee of the ship is within the jurisdiction of
the Court, such an appointment shall not be made
without the consent of that owner, agent or con-.
signee.

(4) The Court may also make such order and
require such security in respect of the costs of the

| “matter as the Court thinks fit.

Delivery of
certificate
cancelled or
suspended.

Power {0 in-
vestigate
causes of ex-

plosions on

board steam-
ships,

_266. (7) A master, mate, or engineer whose cer-
tificate is cancelled or suspended by any Court or by
the Local Government shall deliver his certificate—

(@) if cancelled or suspended by a Court, to
that Court;

(0) if cancelled or suspended by a Local Gov-
ernment, to that Local Government, or
to a shipping-master or other person
appointed in this behalf by that Local
Governmetit.

(2) If a master, mate or engineer fails to comply
with this section, he shall for each offence be liable
to a fine which may extend to five hundred rupees.

Investigations into Kzplosions.

267. (1) Whenever any explosion occurs on
board any steam-ship on or necar the coasts of
British India, the Local Government may, if it
thinks fit, direct that an investigation into the cause
of the explosion be made by such person or persons
as it thinks fit.

(2) The person or persons so directed may enter

"into and on the steam-ship, with all necessary

workmen and labourers, and remove any portion -
of the steam-ship, or of the machinery thereof, for
the purpose of the investigation, and shall report iclo

‘ the
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the Local Government what, in bis or their opinion,
was the cause of the explosion.

Courts of Survey.

268. (1) A Court of Survey for a port shall
consist of a Judge sitting with two assessors.

(2) The Judge shall be a District Judge, Judge
of a Court of Small Causes, Presidency Magistrate,
Magistrate of the first class or other fit person
appointed in this behalf by the Local Government
either generally or for any specified case.

(8) The assessors shall be persous of nautical
engineering or other special skill or experience.
~ (4) Subject to the provisions of Part V as re-
gards foreign ships, one of the assessors shall be

“appointed by the Local Government either generally
or in each case, and the other shall be summoned by
the Judge in the manner prescribed, out of a list of

persons from time to time prepared for the purpose-

and published by the Local Government in the local
. official Gazette, or, if there is no suck list or if it is
impracticable to procure the attendance of any per-
son nared in such list, shall be appointed by the
Judge.

269. (1) The Judge shall, on receiving notice of Powers and
an appeal or a reference from the Local Government, b Gour of
immediately summon the assessors to meet forth- Survey.

with in the prescribed manner.

(2) The Court of Survey shall hear every case in
open Court.

(9) The Judge and each assessor shall, for the
purposes of this Act, have the same powers of
inspection, and of enforcing the attendance of wit-
nesses and the production of evidence, as are by this
Act conferred on a detaining-officer.

{(4) The Judge may appoint any competent
person to survey the ship and report thereon to the
Court. '

(6) The Judge shall have the same power as the
Local txovernment has to order the ship to be released

LI or
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or finally detained; but, unless one of the assessors
concurs in an order for the detention of the ship,
the ship shall be released.

(6) The owner and master of the ship and any.
person appointed by the owner or master and also
any person appointed by the Local Government,
may attend at any inspection or survey made in
pursuance of this section.

(7) The Judge shall report the proceedings of
the Court in each case to the Local Government in
the manner prescribed, and each assessor shall either

sign such report or report to the Local Government
the reasons for his dissent.

270. The Local Government may make rules to
carry into effect the provisions of this Act, with re-
spect to a Court of Survey, and, in particular and

without prejudice to the generality of the foregoing
power, with respect to—

(@) the procedure before the Court;

(b) the requiring, on an appeal, of security for
costs and damages;

(¢) the amount and application of fees; and

(d) the ascertainment, in case of dispute,.of
the proper amount of. costs.

Scientific Referees.

271. (2) If the Local Government is of opinion
that an appeal to a Court of Survey involves a ques-
tion of construction or design or of scientific
difficulty, or important principle, it may refer the
matter to such one or more out of a list of scientific

- referees to be from time to time prepared by the Local
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Government, as may appear to possess the special
qualifications necessary for the particular case, and
may be selected by agreement between the Port-officer
and the appellant, or, in default of any such agree-
ment, by the Local Government; and thereupon the
appeal shall be determined by the referee or referees
instead of by the Court of Survey.-

(2) The
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(2) The Local Government, if the appellant in
any such appeal so requires and gives security to
its satisfaction to pay the costs of and incidental to
the reference, shall refer such appeal to a referee or
referees selected as aforesaid.

(8) The referee or referees shall have the same
powers as a Judge of the Court of Survey.

PART VIL

WRECK AND SALVAGE.

272. In this Part “ wreck ” includes the follow-
ing when found in the sea or any tidal water or on
the shores thereof :—

(@) goods which have been cast into the sea and
then sink and remain under water;

(b) goods which have been cast or fall into the
sea and remain floating on the surface;

(¢) goods which are sunk in the.sea, but are
attached to a floating object in order
that they may be found again;

(d) gocds which are thrown away or abandoned ;
and '

Ze) a ship abandoned without hope or intention
of recovery.

273, (1) The Local Government may, by notifi-
cation in the local official Gazette, appoint such pez-
son as it thinks fit to receive and take possession of

‘wreck and to perform such duties connected there-
with as are hereinafter mentioned, within such local
limits as it may prescripe. _

(2) Persons so appointed shall be called receivers
of wrezk. '

274. (1) Any person finding and taking pos-
session of any wreck within any local limits for
which a receiver of wreck has been so appointed, or
bringing within such limits any wreck which has

' been
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been found and taken possession of elsewhere, shall,
as soon as practicable,—

(@) if he he the owner thereof, give the receiver
of wreck notice in writing of the finding
thereof and of the marks by which susc
wreck is distinguished;

, (b) if he be not the owner of such wreck, deliver

the same to the receiver of wreck.

(2) Any person omitting to give notice of the

finding of, or to deliver, any wreck to the receiver

of wreck as required by sub-section () shall

be liable to a fine which may extend to one

thousand rupees, and, in the case of omission

to deliver any wreck, shall, in addition to such fine,

forfeit all claim to salvage, and pay to the owner

; of such wreck if the same is claimed, or if the same

; is unclaimed to the Government, a penalty not ex-
: ceeding twice the value of such wreck.

ff{iii?é’éﬁ"‘“ 275. (1) Whenever any wreck is found by the
' finding wreck Teceiver of wreck or has been delivered to him in
oiveato  accordance with the provisions of this Part by any
- person, not being the owner thereof, the Government
; or such other person so delivering such wreck, as the
: case may be, shall be entitled to receive a reasonable
sum for. salvage, having regard to all the circum-
stances of the case.
: (2) Any dispute arising concerning the amount
i due under this section shall be determined by a
Magistrate upon application to him for that pur-
pose by either of the disputing parties.
Notice to be 276. The receiver of wreck shall, on taking pos-
%é‘é&‘bé’l session of any wreck, publish a notification, in such
manner and at such place as the Local Government -
may prescribe in this behalf, containing a descrip-
tion of the same and the time at which and the place
where the same was found.

Vireck may 277. If after the publication of such notification
; cases hosold. the wreck is unclaimed, or if the person claiming the
; same fails to pay the amount due for salvage and
‘ for charges incurred by the receiver of wreck in

respect
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respect thereof, the receiver of wreck may sell such
wreck by public auction, if of a perishable nature,
forthwith, and, if not of a perishable nature, at any
period not less than six months after such notifica-
tion as aforesaid.

278. On the realization of the proceeds of such
sale, the amount due for salvage and charges as
aforesald together with the expenses of the sale,
shall be deducted ther efrom, and the balance shall
be paid to the owner of the Wreck or if no such person
appear and claim the same, shall be held in deposit
for payment, without interest, to any person there-
after establishing his right to the same :

Provided that he makes his claim within one year
from the date of the sale.

279. Nothing in this Part shall be deemed to—

(a) affect the declaration of the twenty-third
day of October, 1889, in Schedule IV,
between the Government of the United
Kingdom of Great Britain and Ireland
and the Government of the French Re-
public, with reference to the disposal of
the proceeds of wrecks on their respective
coasts, that declaration having been
made apphoable to India, or

. (b) affect section 29 of the Indian Ports Act,
1908, or entitle any person to salvage in
respect of any property recovered by
creeping or sweeplng in contravention of
that section.

PART VIII.

LecAL PROCEEDINGS.

~ 280. The following persons shall be deemed to
be public servants within the meaning of the Indian

XLV of 1830. Penal Code, namely :—

(a) Every surveyor appointed under this Act.

(D) Every judge, assessor or other person acting
under Part VI.

(¢) Every
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(¢) Every person appointed under this Act to
report information as to shipping
casualties.

(d) Every person authorised under this Act to
make any investigation under Part VI,
and all persons whom he calls to his aid.

(¢) Every person directed to make an investi-
gation into an explosion on a steam-ship
under section 267.

(f) Every Wireless Telegraphy Inspector ap-
pointed under this Act. - '

281. No Magistrate shall try any offence against
this Act or any rule made thereunder unless he is a
Presidency Magistrate or a Magistrate whose powers
are not less than those of a Magistrate of the first
class. :
282. Any person committing any offence against

this Act or any rule thereunder, may be tried for the

offence in any place in which he may be found or
which the Local Government may, by notification in
the local official Gazette, direct in this behalf, or in
any other place in which he might be tried under any
other law for the time being in force.

283. (1) Whenever, in the course of any legal
proceeding under this Act instituted at any place in
British India before any Court or Magistrate, or be-
fore any person authorised by law or by consent of
parties to receive evidence, the testimony of any wit-

‘ness is required in relation to the subject-matter, and

the defendant or the person accused (as the case may

be), after being allowed a reasonable opportunity for-
so doing, does not produce the witness before the

Court, Magistrate or person so authorised, any depo-
sition previously made by the witness in relation to

the same subject-matter before any Court, Justice or

Magistrate in His Majesty’s dominions (including
all parts of British India other than those subject to
the same Local Government as the place where the
proceeding is instituted), or before any British con-
sular officer, if elsewhere, shall be admissible in
evidence— ,

(a) if the deposition is authenticated by the

signature of the presiding officer of the

Court
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~ Court or of the Justice, Magistrate or
conswlar officer before whom it is made;

(b) if the defendant or the person accused had
an opportunity by himself or his agent
of cross-examining the witness;

(¢) if the proceeding is criminal, on proof that
the deposition was made in the presence
of the person accused.

(2) It shall not be necessary in any case to prove
the signature or official character of the person ap-
pearing to have signed any such deposition; and a
‘certificate by such person that the defendant or the
person accused had an opportunity of cross-examin-
ing the witness, and that the deposition, if made in a
- criminal proceedmg, was made in the presence of the
person accused, shall, unless the contrary is proved,
‘be sufficient evidence that he had that opportunity
and that it was so made.

284. (1) Where under this Act a ship is autho-
rised or ordered to be detained. any commissioned
officer on full pay in the Naval or Military service
of His Majesty, any commander or first officer in the
Royal Indian  Marine Service, or any port officer,
harbour master, conservator of a port, or officer of
Customs may detain the ship.

(2) If any ship after detention, or after service
on the master of any notice of, or orvder for, such
detention, proceeds to sea before she is released by
competent authority, the master of the ship shall be
‘liable to a fine which may extend to one thousand
rupees.

3y When a ship so proceeding to sea takes to
sea, when on board thereof in the execution of his
duty, any person authorised under this Act to detain
or survey such ship, the owner and master of such
ship shall each be liable to pay all expenses of, and
incidental to, such person being so taken to.sea, and
shall also each be liable to a fine which may extend
to one thousand rupees.

(4) When
: 145
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(4) When any owner or master is convicted of an
offence under sub-section (39), the convicting Magis-
trate may inquire into and determine the amount
payable on account of expenses by such owner or
master under that sub-section, and may direct that
the same shall be recovered from him in the manner
provided for the recovery of fines.

285. 'When an order under this Act for the pay-
ment of any wages or other money is made by a
shipping-master or a Magistrate and the money is
not paid at the time or in the manner directed, the
sum mentioned in the order with such further sum
as may be thereby awarded for costs, may be levied
by distress and sale of the moveable property of the
person directed to pay the same under a warrant to
be issued for that purpose by a Magistrate.

286. Where any Court or Magistrate has power
to. make an order directing payment to be made of
any seaman’s wages, fines or other sums of money,
then if the person so directed to pay the same is the
master or owner of a ship, and the same is not paid
at. the time or in the manner directed by the order,
the Court or Magistrate may, in addition to any
other power it or he may have for the purpose of com-
pelling payment by warrant, direct the amount
remaining unpaid to be levied by distress and sale
of the ship, her tackle, furniture and apparel.

287. Where for the purposes of this Act any
document is to be served on any person, that docu-
ment may be served-—

(¢) in any case by delivering a copy thereof
personally to the person to be served, or
by leaving the same at his last place of
abodz; and . ‘ '

(D) if the document is to be served on the master
of a ship, where there is one, or on a
person belonging to a ship, by leaving
the same for him on bhoard that ship, with
the person being or appearing to be in
command or charge of the ship; and

(¢) if the document is to be served on the master
of a ship, where there is no master and

: ' the
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the ship is in British India, on the
managing owner of the ship, or, if there
is no managing owner, on some agent of
the owner residing in British India, or,
where no such agent is known or can be
found, by affixing a copy thereof to the
mast of the ship. ’

288. A Magistrate imposing a fine under this
Act may, if he thinks fit, direct the whole or any
part thereof to be applied in compensating any per-
son for any detriment which he may have sustained
by the act or default in respect of which the fine is
imposed or in or towards payment of the expenses
.of the prosecution. '

PART IX.

SUPPLEMENTAL.

289. (1) Where a shipping-master has reasons to
suspect that the provisions of this Act are not com-
plied with, that officer may—

() onter on board any British ship, and
(b) muster and examine the crew.

(2) If any person obstructs any shipping-master
in the execution of his duty under this section, he
shall be liable to a fine which may extend to one
hundred rupees. B

Ship Surveyors.

290. The Local Government may appoint com-
petent persons for the purpose of examining the
qualifications of persons desirous of practising the
profession of a ship surveyor at any port in the
territories administered by such Government, and,
subject to the control of the Governor General in
Council, make rules—

(@) for the conduct of such examinations and
the qualifications to be required,
(b) for the grant of certificates to -qualified

persons,
(¢) for
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(c) for the fees to be paid for such examinations
and certificates, ‘

(d) for holding inquiries into charges of in-
competency and misconduct on the part
of holders of such certificates, and

(¢) for the suspension and cancellation of such
certificates.

291. No person shall, in any port i which there
is a person exercising the profession of a ship
surveyor and holding a certificate granted under
section 290 exercise such profession in such port
unless he holds a certificate granted under that
section : :

Provided that nothing herein contained shall
prevent any person employed by Lloyd’s Register of -
British and Foreign Shipping or Bureau Veritas
from discharging any of the duties of such employ-
ment, or apply to any person specially exempted by
the Local Government from the operation of thig
section. :

292. Any person exercising the profession of a
ship surveyor in contravention of the provisions of
section 291 shall be liable to a fine not exceeding one
thousand rupees, and shall be incapable of maintain-
ing any suit for any fee or reward for anything done
by him. _ ‘

- 293. Any person appointed or authorised under
this Act to survey a ship may, in the execution of his
duties, go on board the ship and inspect the same and
every part thereof, and the machinery, equipments
and cargo, and may require the unloading or removal
of any cargo, ballast or tackle.

294. All rules made under this Act shall be pub-

lished in the Gazette of India or the local- official

Gazette, as the case may be, and, on such publication,
shall have effect as if enacted in this Act.

295. No suit or other legal proceeding shall lie
against any person for anything which 1s in good
faith done or intended to be done under this Act.

' 296. (1) The
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296. (1) The enactments mentioned in Schedule Repeal.

V are hereby repealed to the extent specified in the
fourth column thereof. -

(2) Any Dbody constituted, and any office
established under any enactment hereby repealed,
shall continue and be deemed to have been consti-

tuted, or established, as the case may be, under this
Act.

(3) The mention of particular matters in this
section shall not be held to prejudice or affect the
general application of the provisions of the General
Clauses - Act, 1897, with regard to the effect of
repeals. - ‘

SCHEDULE 1.
' (See section 9.)
TABLE A.

FEES TO BE CHARGED FOR MATTERS TRANSACTED AT SHIPPING
. OFFICES.

1. Engagement or discharge of crews:—

. Rs. A. ».

In ships under 100 tons . . . 3 00
From 100 to 200 ,, . ; } 7T 0 0
200t0 30 ,, . . . 1000

300 to 400 ,, . . . 12 8 0

400 to - - 500 ,, . . . 156 0 0

500 to 600 ,, . . .17 .8 0

600 to 700 -,, . . . 20 00

700 to 800 ,, . . . 22 80

800 to- 900 ,, . . . 200

900 to 1,000 ,, . . . 21 80
akove 1,000 ,, . . . 380 0 0

and so on for ships of larger tonnage, adding for every one
hundrad tons above one thousand, two rupees and eight
annas. '

- 2. Engagement or discharge of seamen separately—one

rupee for each seaman,
‘ = TABLE B.
149
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TABLE B.
SUMS TO BE DEDUCTED FROM WAGES BY WAY OF PARTIAL
LiepavMmnT oF Frrs v TasLn A,
; 1. In respect of engagements and discharges of crews,
F upon each engagement and each discharge—
‘ : Rs. a. r.

From wages of any mate, purser, en-
gineer, surgeon, carpenter or steward 0 12 0

From wages of all others except appren-
tices . . . 0 8 0

2. In respect of engagements and dis-
charges of seamen, separately, upon
each engagement and each discharge 0 8 0

SCHEDULE II.
(See section 131.)

Rates of Fees payable in respect of Survey of Steam-ships.

: ‘ Tons Rs.

For steam-ships ¢f less than . . . R0 44

i . 200 tons and up to . 350 50

» » 850 ,, , . . 100 60
5 » 00, o, o, . . 1,000 80

5 1 1,000 ,, , 5 . . 1,500 100

’ 5 1,500 ,, and upwards 120

SCHEDULL I11.
(See section 146.)
PART I.

(Az)j?liecl sections of the Merchant Shipping Act, 1894.)

Exponses of 832. If any passenger, whether a. cabin-or a steerage
rescuo and — nagsengor, is either taken off any ship which is carrying any

conveyance Q
iwiohed  steerage passenger on a voyage from any part of His

passengers. Majesty’s dominions and is damaged, wrecked, sunk or
: otherwise destroyed, or if any such passenger is picked up
i . at
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}1‘51 sea from any boat, raft, or otherwise, it shall be law-
"l —

(@) if the port to which such passenger (in this Act”
referred to as ‘‘ wrecked passenger ’’) is conveyed
is in the United Kingdom, for a Secretary of
State; and

(b) if the port is in a British possession, for the Gover-
nor of that possession, or any person authorised
by him for the purpose; and

(¢) if the port is elsewhere, for the British Consular
Officer there; : |

to defray all or any part of the expenses thereby incurred. |

838. (/) If any passenger, whether a cabin or a steerage Forwarding
passenger from any ship which is carrying any steerage of passengers
lznssengers on a voyage from any port in His Majesty's 22’ &‘I’l"eﬁnom
dominions, finds himself, without any neglect or default of © o
his own, at any port outside the British Islands other than
the port for which the ship was originally bound, or at
which he, or the Board of Trade, or any public officer or
other person on his behalf, has contracted that he should
land, it shall be lawful—

(a) if the place is in a British possession, for the Gover-
nor of that possession, or any person authorised
by the Governor for the purpose; and

(b) if the place is elsewhere, for the British Consular
Officer there; '

to forward the passenger to his intended destination, unless

the master of the ship, within forty-eight hours of the

arrival of the passenger, gives to the Governor or Consular
Officer, as the case may be, a written undertaking to forward
or convey within six weeks thereafter the passenger to his
original destination, and forwards or conveys him accord-
ingly within that period. ,

(@) A passenger so forwarded by, or by the authority of,
a Governor or & British Consular Officer shall not be entitled
under this Part of this Act to the return of his passage
noney, or to any compensation for loss of passage.

334. (1) All expenses incurred under this Part of this Recovery of
Act by, or by the authority of, a Secretary of State, Governor expenses
of a British possession, or Consular Officer, in respect of a gg:l‘f;e?n’“
wrecked passenger, or forwarding of a passenger to his wrecked -
destination, including the cost of maintaining the pagsenger, passengers
until forwarded to his destination, and of all necessary #nd forward-
bedding, provisions, and stores, shall be a joint and several lg;%s.mssen'
debt to the Crown from the owner, charterer, and master
of the ship on board of which the passenger had embarked.

(@) In any proceeding for the recovery of that debt, a
certificate purporting to be under the hand of a Secretary of

- ) State
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State, Governor, or Consular Officer, and stating the cir-

cumstances of the case, and the total amount of the expenses,

«shall be admissible in evidence in manner provided by this
Act, and shall be sufficient evidence of the amount of the
expenses, and of the fact that the same were duly incurred,
unless the defendant specially pleads and duly proves that
the certificate is false and fraudulent, or that the expenses
were not duly incurred under this Act.

(8) The sum recovered on account of the expenses shall
not exceed twice the total amount of passage money which
the owner, charterer, or master of the emigrant ship proves
“to have been received by him or on his account, or to be dus
to and recoverable by him or on his account in respect of

the whole number of passengers, whether cabin or steerage

who embarked in the ship.

835. A policy of assurance effected in respect of any
steerage passage or compensation money by any person by
this Part of this Act made liable, in the events aforesaid,
to provide such passage or to pay such money, or in respcet
of any other risk under this Part of this Act, shall not he

invalid by reason of the nature of the risk or interest sought"

to be covered by the policy of assurance.

PART II.

Torm or GoverNor’s orR CoNsuL’s CERTIFICATE oF Exrrx-
DITURE IN THE CASE OF PASSENGERS SHIPWRECKED, ETC.

(See applied section 334 above.)

I hereby certify that, acting under, and in conformity
with, the provisions of Part IIT of the Indian Merchant
Shipping Act, 1923, T have defrayed the expenses incurred
in rescuing, maintaining, supplying with necessary bedding,

() N.B—1l. If more
passengers were rescued than
forwarded, or if bedding, ebe,
was not supplied, alter the
certificate to suit the facts
.of the case.

() N.B.—2. Owit words
in brackets when necessary.

(¢) N.B.—3. State gene-
rally the natureof the disas-
ter and where it occurred.
-But if the passengers were
only left behind withoutany
default of their own, state
tho fact accordingly.

my hand this

provisions and stores (@), and in for-
warding to their destination :
passengers [including cabin
passengers (b),] who were proceeding
from to in the pas-
senger-ship which was wrecked
at sea, etc. (c). :

And T further certify, for the pur-
poses of Part of the said Act,
that the total amount of such ex-
penses is , and that
such expenses were duly incurred by
me under the said Act. Given under

day of , 19

Governor of, etc. (or, as the case may be) His

Britannic Majesty’s Consul at
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SCHEDULE 1IV.
(See section 279.)

Declaration between the Government of the United King-
dom of Great Britain and Ireland and the Government
of the French Republic with reference to the disposal of
the proceeds of Wrecks on their resmective Coasts.

The Government of Her Majesty the Queen of the United
Kingdom of Great Britain and Ireland, Empress of India,
and the Government of the French Republic, desiring to
regulate b{ a new Agreement questions relative to the dis-
gosal of the proceeds of wrecks on the coasts of the two

tates, have agreed to replace the Declaration signed at
London on the 16th June, 1879, by the following arrange-
ments : —

Azrticre 1.

When any ship belonging to the subjects of one of the
two Contracting States is wrecked or stranded on the coast
of the other, the competent local authorities shall, with as
little delay as possible, bring the fact to the knowledge of
the Consul General, Consul, Vice-Consul or Consular Agent
nearest to the spot where the wreck or stranding has taken
place.

ArticLe II.

All onerations relative to the salvage of British s]iips
which may be wrecked or stranded on the coasts of France
shall be directed by the Consuls General, Consuls, Vice-

Consuls or Consular Agents of Great Britain, and recipro- -

cally the French Consuls General, Consuls, Vice-Consuls
and Consular Agents shall direct all operations relative to
the salvage of ships of their nation wrecked or stranded on
the coasts of Great Britain. :

Artice III.

Tf the owners of the ship and cargo, or their duly
authorised representatives, shall be present and shall claim
it, the Consuls General, Consuls, Vice-Consuls and Consular
Agents shall hand over to them the conduct of the salvage
operations after requiring the deposit of the ship’s papers,
as well as the reimbursement of the expenses already de-
frayed, and a sufficient guarantee for those incurred before
the operations were handed over, and which may not have
been already settled.

- Arrrone IV.
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AwrTticLe IV.

The intervention of the local authorities shall only take
place in the two countries for the purpose of assisting the
Consular authority, of maintaining order, of securing the
interests of the salvors if they are strangers toc the ship-
wrecked crews, and of assuring the due execution of -the

arrangements to be carried out for the entry and departure

" of the merchandise saved.

In the absence, and until the arrival, of the Consuls
General, Consuls, Vice-Consuls or Consular Agents, the
local authorities shall, moreover, take all necessary measures
for the protection of the persons and for the preservation of
the articles which shall have been saved from the wreck.

This intervention shall not give rise to any charges,
with the exception of those which the salvage operations and
the protection of the articles saved shall have rendered ne-
cessary, and those to which national ships would, under
similar circumstances, be liable. These charges shall be
paid according to the circumstances of the case, either by
the Agents of the Consular service, or by their owners or
their proxies.

In case absence, sickness or any other cause should pre-
vent the Agents of the Consular service from seeing to the
operations and the management of the salvage, the local
authorities who may be charged with the operations and
management in question shall be bound to remit to the
aforesaid Agents the ship’s papers and the mnet proceeds
of the ship and the cargo. '

ArTIcLE V.

The merchandise and articles saved shall not be liable to.
any customs-duties, unless they are intended for home con-
sumption, in which case they shall pay the same duties as
they would have had to pay if they had béen imported in
national vessels.

ArTticre VI.

The stipulations of the present Declaration shall be appli-
cable to all the Colonies and foreign possessions of Her
Britannic Majesty, excepting to those hereinafter named,
that is to say, except to—

India. _ Victoria.

The Dominion of Canada. Queensland.
Newfoundland. . Tasmania.

The Cape. : South Australia.
Natal. Western' Australia.

New South Wales. New Zealand:
' . Provided:
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Provided always that the stipulations of the present
Declaration shall be made applicable to any of the above-
named Colonies or foreign possessions on whose behalf notice
to that effect shall have been given by Her Britannie
Majesty’s Representative to the French Republic within one
15;r_ea.‘r from the date of the signature of the present Declara-
1om. '

The stipulations of the present Declaration shall be
%pplicable to all the Colonies and foreign possessions of

rance,

ArTicre VII.

The present Declaration shall come into oneration three

months after the date of its signature, and shall remain in-

force until the expiration of one year from the day on which
either Party may give notice of its intention to terminate it.

In witness whereof, the undersigned Plenipotentiaries,
His Excellency the Earl of Lytton, Ambassador of Her
Majesty the Queen of the United Kingdom of Great Britain
and Ireland, Empress of India, and His Excellency M.
Eugéne Spuller, Minister for Foreign Affairs, have signed
the present Declaration, and have affixed thereto their seals.

Done at Paris, this twenty-third day of October, 1889.

(L. 8.) LYTTON.
(L. 8.) E. SPULLER.

SCHEDULE V..
(See section 296.)

ExNACTMENTS REPEALED.

1 2 : 3 4
Year, Number, Subject or title, Extent of repeal.
1850 - XIX The Apprentices [Sections 6 and 7 so far as they have not
Act, 19 ) been repealed. In section 10, the words

*‘or, if the apprentice is bound to the
sea service, in the office of the person
appointed under Act X, 1841, to make
registry of ships at the port w_he'r'e the
epprentice i8 to begin his service A and
the words “‘or registering officer.’ “In
gections 11, 12, and 20, the words “‘or
registering officer’’.

1369 1 The Indian Merchant | The whole so far a8 it has not been repealed..
Shipping  Act,
1859.

1874

1565
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[AcT XXI

1 2 3 4
Year. Number. Subject or title. Extent of repeal.
1874 p:4Y The Laws Local | 8o much of the First Schedule as relates to
Extent Act, 1874. Act I of 1859,
1876 XIII The Indian Merchant | The whole.
- Seamen's  Act,
1878,
1880 VII The Indian | The wholc so far as {t has not been repeal-
Merchant 8hip- ed. :
ping Act, 1880, ’
1883 v The Indian | The wholo cxcept sectlon 38,
Merchant Ship- ’
ping Act, 1883,
1884 VII The Indian Steam- | The whole so far as It has not been re-
ships Act, 1884.° pealed.
1887 X ‘The Native Passen- [ Tho whola,
ger Ships - Act,
1887.
1890 111 The Indian Steam- | The whole so far as it has not been re-
. ships Law pealed. i
Amendment Act,
1891 Vi The Indian | The whole so far as it has not been re~
. Merchant 8hip- pealed. .
ping Law Amend- .
ment Act, 1891.
1801 XI1I The Amending Act, | So much of the Sccond Schedule as velates
: 1891. to tho Indian Merchant Seamen’s Act,
1876, the Indian Merchant Shipping
Act, 1880, the Indlan Merchant Ship-
ping Act, 1883, and the Indian Steam-
O . ships Law Amendment Act, 1890.
1801 XVII1 The Deek and Load | The whole,
Lines Act, 1891,
1895 XIV The Pilgrim Ships | The whole.
) Act, 1895, .
1897 X1V The Indian Short [ So much of the Schedule as relates to the
Titles Aet, 1897. Indian Merchant Shipping Act, 1859,
the Yndian Stcamships Law Amendment
Act, 1890, and the Indian Merchant
Shipping Law Amcndment Act, 1891,
1900 VI The Lowcr Burma [ So much of the Sccond Schedule as relates
’ Courts Act, 1000. tigsgho Indian Merchant Shipping Act,
1002 1 The Indian Steam- | Section 3,
ships (Amending | .
and Validation)
Act, 1902. i
1908 VI The Indian |. The whole.
Merchant Ship-
ping (Amendment)
Act, 1906,
1008 XVII | The Indian | The whole.
Merchant Ship-
ping (Amendment)
Act, 1908, ] )
1909 I The Indian | The whole so far as it has not been repealed.
Steam-ships Law
Amgndment Act,
1914 v The Decentralisa- | S0 much of the Schedule, Part'1, as relates

tion Act, 1914,

to the Pilgrim Ships Act, 1805.
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1 2 3 4
Year, Number, Subject or title. Txtent of repeal,
1014 X The Repealing and | So much of the Second Schedule ag rclates
. Amending  Act, to the Indian Mecrchant Shipping Act,
1014, 1869, the Indian Merchant Scamnen’s
Aet, 1876, the Indian Steam-ships Act,
1884, and the Deck and Load Lincs Act,
1891,
1917 1 The Inland Steam- | So much of Schednle II as relates to the
‘Vessels Act, 1917, Inland Steam-ships Law Amendment
Aet, 1890, and the Indian Steam-ships
' Lowv Amendment Act, 1909,
1919 XXV The Indian | The whole.
Merchant Ship-
ping Law (Amend-
ment) Act, 1919.
1920 1 The Indian Steam- | The whole.
ships  (Amend-
. ment) Act, 1920,
1920 XXXVIII | The Devolution Act, | 8o much of the First Schedule as relates
1920. to the Indlan Merchant Shipping Act,
1880, the Indian Steamships Act, 1884,
and the Native Passenger Ships Act,
_ 1887.
1920 X1 The Indlan Wire- [ The whole.

less  Telegraphy
(Shipping)  Act,
1920. .
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